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PARLIAMENT OF INDIA
Priday, 17th August, 1951

The House met at Half Past Two
of the Clock

[MR. DEPUTY-SPEAKER in the Chair]
‘ORAL ANSWERS TO QUESTIONS

TELEPHONE FACTORY AT BANGALORE

*285. Shri Sidhva: (a) Will the
Minister of Communications be pleas-
ed to state:

(a) whether the Telephone factory
at Bangalore is working according to
the schedule to produce complete tele-
phones by the end of 1952;

(b) whether all the buildings for
f?ictory and offices have been complet-
ed;

(c) how much machinery has so far
arrived and been installed; and

(d) what are the percentages of
parts already being manufactured in
the factory?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) Yes.

(b) Out of 8 factory units, 5 have
been completed and three are under
construction. The administrative build-
ing for offices is almost complete. All
the construction work is expected to
be completed by the end of the year.

(c) Machines for the manufacture
of the following items have been
received and installed:

(1) Telephone Instruments—Manu-
facture and Assembly,

(2) Frame work Manufacture.

(3) Relay—Manufacture and As-
sembly.

(4) Bank—Manufacture and As-
sembly.
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(5) Miscellaneous equipment for
Tool Room, Plant, Heat Treat-
ment and Impregnation.

(d) (1) Telephone instrument—all
parts except dials and condensors.

(2) Intermediate Distribution Frames
and Main Distribution Frames—100
per cent.

(3)' Fuse Mountings Type Slip-in—
100 per cent.

(4) Protectors Type 40B.—100 per
cent.

(5) Single Line Protectors—loo per
cent.

Shri Sidhva: What will be the total
output when the factory starts’ work-
ing to full capacity?

Shri Raj Bahadur: The total output
is estimated to be of the value of
Rs. 24 crores per annum; in terms of
instruments turned out it is expected
to be 30,000 telephone lines and 50,000
telephone instruments.

Shrl Sidhva: Is any machinery still
expected to arrive or has everything
arrived?

Shri Raj Bahadur: All the: important
items of machinery have _.already
arrived. I don’t think any more im-
portant items are expected.

Shri Sondhi: Sir, the hon. Minister
mentioned the word “year” in the
course of his reply. Is it calendar year
or financial year?

Shri Raj Bahadur: It always* means
financial year, unless otherwise speci-
fied.

Foop GIFTs
%286, Shri  Sidbva: (a) Will th:

. Minister of Food and Agriculture be

pleased to state whether any gifts of
foodgrains have been made from
several parts of India to meet the
Bihar and Madras situation?

(b) If so. what is the total quentity
State-wise, received from the public or
any other organization?
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(c) How have they been distributed?

(d) Are all these gifts received in
response to the appeal made by the
hon. the Prime Minister and are they
voluntary gifts?

(e) What quantity of foodgrains was
given free by the citizens of Bombay?

The Minister of Food and cul-
ture (Shri K. M. Munshi): (a) and
(d)..Yes.

(b) Information has been called for
from the State Governments and a
statement will be laid on the Table
of the House when received.

(c) The gift foodgrains sent to the
scarcity areas of Bihar and Madras
are distributed free.

(e) Upto 31st of July, Bombay
citlfens donated 898 maunds of food-
grains.

Shri Sidhva: What is the agency for
supervising the delivery of these food
gifts to various centres? Is it a fact
that these food gifts were not delivered
to deserving persons, and was there
any comment in the Press in Bihar in
this respect?

Shri K. M. Munshi: So far as the
giving of these gifts is concerned, they
are either sent to Bihar or Madras
and handed over to the District Magis-
trate of the District. As regards dis-
tribution, it is done in most cases
through the District Magistrates. I
have no information that these gifts
are given to undeserving persons.

Shri Sidhva: Is there any supervis-
ing agency to see that they are
delivered to the right persons?

Shri K. M. Munshi: As a matter of
fact the District Magistrate is in
charge of such agencies as distribute
free and he is responsible for it. So
far no complaints have been received
that any of these gifts have been mis-
applied.

Shri Jnani Ram: May I know if the
Railway authorities make any conces-
sion in the transport of food gifts?

Shri K. M. Munshi: I don't exactly
know, but in most cases the receiving
States, if I mistake not, pay the
freight. But directions have been
given that when gift grains are col-
lected they should be handed over to
the District Magistrate at the place of
collection and an equivalent quantity
is being handed over at the place
where the gift should have been sent
so that unnecessary freight may not
be incurred.
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The Minister of State for Tramsport
and Rallways (Shri Santhamam): L
may add that we are moving all these
gifts at half rates,

g TwATCw fay : 9 o faar
nEg faacor F7 T €, 99 & gRew §
gt ¥ ¥ ¥ W oARw wAv d fw
wx w1 faar qeq faear wifgd an fas
707 7 faor «fgd afc  adfic
N w7 AW ot =@, & swr
agaT g f& agi ¥ wraRw M §
AR agh & Fav foid ol & 7

[Babu Ramnarayan Singh: What
instructions have been sent from the
Centre regarding the free distribution
of food? 1Is it to be distributed free to
the poor and on payment to the rich?
What are the reports received fromy
there?]

Shri K. M. Munshi: So far as the
foodgrains which are donated to the
Prime Minister’'s Fund are concerned.
they are only to be used in places
where there is great scarcity and only
for the very poor people.

Shri S. N. Das: May I know the
names of the organisations which have
collected foodgrains for Madras and
Bihar?

Shri K. M. Munshi: I have not got
the list of them here—I have got only
the list of States who have collected.

Shri S. N. Das: May 1 know
whether cases of unauthorised persons
collecting foodgrains for scarcity areas
have been detected anywhere in
India?

Shri K. M. Munshi: No such case
has come to our notice.

Shri Ramalingam Chettiar: Will the
hon. Minister consider the suggestion
that these gifts may be handed over
to famine vommittees for distribution
to poor people in the shape of gruel
and other things?

Shri K. M. Munshi: As a matter of
fact, it is for the State Government
to find out the exact places where
such gifts are distributable.

Shri Ramalingam Chettiar: Will not
the famine committees be better
agencies for the purpose?

Shri K. M. Munshi: But that depends
upon the Madras Government. It is
despatched to the Madras Governmenti
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and it is for them to decide which is
the appropriate agency.

T twaraaw fag :  Fafr
HEEg, A7 A THET | XT AW qT
fe faar qe7 farr & @ &
J g T Ay T £ 1 g
g g% % faoar afgg, ar s W
2awa §, ST A W & faear wfed
Mz A af ¥ qwy § 9 o faar g
¥ formar ifed, & s wTEATE R
agt & *q7 ITReT AT € |

[Babu Ramnarayan Singh: Sir, I
could not follow it. I wanted to know
as Lo what instructions have been
sent from the Centre regarding the
free distribution of food, whether it
is to be distributed to all or on pay-
ment to those who can afford to pay
for it and free to those who cannot
afford to pay for it?]

A H (st orageeTe dge) ¢
¥ g o aE Tw feefed A7 2
g | 9 97 ¥ @A § faer gAT &N
IR T Ay W fyer £ agaw
7T H I9 S F1 fRAT ABT ¢ Y
qAT 7 FFF &) @ FE erar
& STy A e am &, Sfwa fegria 7h
g fr Now ad @iz g, I A
qrar gy fxar am

[The Prime Minister (Shri Jawahar-
lal Nehru): May I give a detailed
answer in this connection? The food-
grains that have been purchased
with the help of cash donations or
donated to us in place of cash are
distributed free to those who cannot
afford to pay for it. It is another
thing if by chance at some place food-
grains are distributed to wrong
persons, but, generally, the instructions
are that these should be given free to
those who cannot afford to pay.]

‘AIR SERVICE BETWEEN INDIA AND KABUL

*287. Shri Sidhva: (a) Will the
Minister of Communications be pleas-
ed to state whether negotiations to
start an air service between India and
Kabul (Afghanistan) has been com-
pleted?

(b) If so, what are the routes?

(c) If not. what are the reasons for
the delay?
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The Deputy Minister of Communi-
ggtlons (Shri Raj Bahadur): (a) No,
ir.

(b) Does not arise.

(c) A service between India and
Afghanistan would involve flight qver
territory which the Government of
Pakistan regard as “prohibited area'”
and they have, so far, declined to
permit such a service on that ground.

Shri Sidhva: May I know whether
the Afghan Government approached
us for the purpose of an air service
between India and Afghanistan?

Shri Raj Bahadur: So far as we
and Afghanistan are concerned we
have come to a settlement about the
starting of an air service between -
India and Afghanistan but we are
waliting for Pakistan to agree to it.

Shri Sidhva: May I know the reason
why Pakistan has refused to let this
service fly over their area? Under the
international civil aviation rules may
I know whether they are justified in
refusing this permission?

Mr. Deputy-Speaker: He said Pakis-
tan has declared it a prohibited area.

Shri Sidhva: I want to know whether
they can do it under the international

law.

Shri Raj Bahadur: For the infor-
mation of the hon. Member may I
invite his attention to article 9 of the
Convention on International Civil
Aviation. The relevant portion of that
article is as follows:

“Each contracting State may, for
reasons of military necessity or
public safety. restrict or prohibit
uniformly the aircraft of other
States from flying over certain
areas of its territory, provided that
no distinction in this respect is
made between the aircraft of the
State whose territory is involved,
engaged in international scheduled
airline services, and the aircraft of
the other contracting States like-
wise engaged. Such prohibited
areas shall be of reasonable extent
and location so as not to interfere
unnecessarily with air navigation.
Descriptions of such prohibited
areas in the territory of a contract-
ing State, as well as any subse-
quent alterations therein shall be
communicated as soon as possible
to the other contracting States and
to the International Civil Aviation
Organization”.

Shri Kesava Rao: May I know
whether a non-stop flight from India
to Kabul is not possible.
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Shri aj Bahadur: Necessarily it
shall have to pass over an area which
Pakistan regards as prohibited.

Shri Jaipal Singh: I understood the
reply to part (a) of the question to
be in the negative. Does it mean that
there is no difficulty in the negotia~
tions between Afghanistan and our-
selves, but the matter has been held
up by Pakistan—is that so?

Shri Raj Bahadur: I have
said that is so.

Dr. Deshmukh: Is it the view of the
Government of India that under the
article which was just now read out,
Pakistan is justified in refusing per-
mission for our aircrafts to fly to
Kabul throughl their territory?

The Prime Minister (Shri Jawahar-
lal Nehru): My hon. colleague has
just read out some international regu-
lation. The House will notice that it
states that such prohibited area should
be reasonable in extent. One cannot
say that a whole country is prohibited,
or a whole province, or a whole of a
large area. We feel that the area at
present called prohibited from this
point of view is unreasonably big. We
are trying to find some way of going
to Afghanistan which may perhaps
avoid going over too much of the pro-
hibited area—that is, of course, with
the consent of Pakistan.

Shri Sondhi: Is it not a fact that
such prohibitions can only be durmg
the period of a war—or rather base
on military necessity—that is the
wording of the clause. What is the
military necessity at this stage?

already

Shri Jawaharlal Nehru: In times of
war normally services cease.

Shri Deshbandhu Gupta: Is it or is
i1 not open to Pakistan to hold it over
indefinitely on that ground?

Shri Jawaharlal Nehru: Obviously,
it is open to them, unless, of course,
the International Organisation in
charge of it deals with it and tries to
induce Pakistan to agree to some
reasonable solution.

Shri Deshbandhu Gupta: Has any-
thing been done in that connection to
invoke the aid of the International

Organisation.

Shri Jawaharlal Nehru: I do not
think so0. The Monse will remember
that we are fly‘nc over Pakistan terri-
tory, ju«t a5 Pakistan aircraft are
flying over our territory in certain
places. For instance, we have to fly
over East Bengal territory for going
from some parts of West Bengal to
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the north. And they fly over our terri-
tory, with our permission, from West
Pdkistan to East Pakistan. So that, it
is not as if we have prohibited from
flying over each other’s territory. The
question is that of particular parts.
It is possible, without going over that
particular area, one might quite
slightly recede to the west, largely
avoiding any prohibited area.

DELH1I TRANSPORT AUTHORITY (BUSES)

*288, Shri Kamath: Will the Minis-
ter of Transport be pleased to state:

(a) the number of buses in running
order with the Delhi Transport Autho-
rity as on 1st August 1951;

(b) the average number of passen-
gers carried in these buses per day;

(¢) the number of additional buses
acquired to meet the needs of Delhi
and New Delhi; and

(d) the number of covered shelters
provided so far at bus stops on the
routes between Delhi and New Delhi?

The Minister of State for Transport
x;gg Railways (Shri Santhanam): (a)

(b) 80,444,

(¢) Eleven buses were added to the
fleet during the current financial year.

(d) Six. Eleven more are under
construction and are expected to be
completed shortly.

Shri Kamath: Of the 160 buses
which are in running order. am I to
understand that only the engines of
these buses are in running order,
though the bodies of many of them
may be dilapidated and ramshackle
and the roofs may be leaking?

Shri Santhanam: I do not quite
understand the question. These 160
buses were plying on the 1st of August
on the roads of Delhi. This number
does not include those buses which
are undergoing repairs in the work-
shops.

Shri Kamath: Has the hon. Minister
cared to ascertain from the authorities
how many of these running order
buses are dilapidated in their chassis
or body and the roofs of how many
are leaking. with the result that the
buises’ get flooded inside during the
rains?

Shri Santhanam: I have not made
any such enquiries, because there was
no occasion for doing that.

Shri Kamath: With regard to the
answer to part (d) of the question,
between the date of the last session
on which the Minister promised to
have covered shelters built, and today,
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how many new shelters have been
buiit—or has the status quo 'been
maintained?

Shri Santhanam: I have already
said that six shelters have been built
and 11 more are under construction.

Shri Kamath: When were they
built—before the last session, or during
or after the last session?

Shri Santhanam: The hon. Member
may look to the reply to that question.

Shri Kamath: I know the reply—
probably the hon. Minister has for-
gotten all about it.

Shri Deshbandhu Gupta: How many
out of these 160 buses are new and
how many are out of the lot which
was purchased from the G.N.I.T.?

Shri Santhanam: Out of these 35
were purchased in 1948. 115 buses out
of a total of 189 obtained from the
G.N.I.T. have been scrapped. So only
the balance of 74 out of these 160 and
the other vehicles in the workshops
belong to the old G.N.I.T.

Shri Kamath: Is the Minister in a
position to state as to when exactly
these 6 shelters were built?

Mr. Deputy-Speaker: What is the
need for it?

Shri Kamath: Nothing has been
built for the present monsoon. The
six were. built long ago.

Mr. Deputy-Speaker: He said that
six have been built.

Shri Kamath: I want to know when
they were built?

Mr. Deputy-Speaker: It is not
material-——] do not allow that.

Shri Kamath: If you do not allow,
that is your look out.

Shri Sondhi: May I know when the
workshop is expected to start. Already
three years are over. A special com-
mittee was appointed and a special
officer from Madras was asked to come
over and report. According to his
report a workshop is a basic neces-
sity. It is now more than three years.

Shri Santhanam: Originally a site
was chosen in Old Delhi. The new
General Manager found that site un-
suitable. A new site has now been
chosen and matters have been more
or less finalised. :

Shri Sondhi: Can the hon. Minister
assure us that at least in two or three
Years’. time the workshop will be
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completed, because without a workshop
no transport service can work? That
is a tundamental necessity

Shri Santhanam: Yes. Sir. We ex-
pect it to be completed in another two
years,

Shri Deshbandhu Gupta: May I
know, Sir, the amount paid to different
private workshops for repair work
during the last one year?

Shri Santhanam: I do not think that
normally the Delhi Road Transport
Authority take anything to private
workshops. They have got their own
workshop now whiclr is more or less
improvised. It is not as good as we
want it to be. That is why we want a
new workshop. But for any casual
work which they might have done, 1
would like to have notice.

Shri R. Velayudhan: With regard to
answer to part (c) of the question,
may I know, Sir, whether the Minister
is satisfled with the addition of eleven
more buses only?

Shri Santhanam: The question was
how many were added.

Now. the fleet will shortly be
strengthened by 18 more new Albion
Diesel engine buses. In addition, 80
Albion Diesel engine buses were
ordered and have begun to arrive.
Arrangements for building bodies on
these vehicles have also been com-
pleted. These 80 vehicles are expected
to be ready to be commissioned by
December 1951. So, by the end of this
year another 98 more new vehicles
will be added to the Delhi Road Trans-

port Authority.

Shri Shiva Rago: Is there any pro-
osal before my hon. friend for throw-
ing certain routes open to private
enterprise in order to increase trans-
port facilities in the City?

Shri Santhanam: There is no such
proposal.

Shri Kamath: Has the Minister
received complaints that between
certain points on the route queues
have got to wait sometimes for two to
three hours before they can get a bus
and, if so, what arrangements have
been made at these points for more
adequate transport?

Shri Santhanam: The whole bus
transport is under a statutory Corpora-~
tion and all complaints are forwarded
to it. Certainly 1 think the Corpora-
tion should increase the number of
buses, and arrangements have been
made to put in more buses. As soon
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as these ninety-eight buses are added
all the routes will be served much
more quickly than they are now.

Shri Sondhi: Is it a fact that there
were more buses under the G.N.LT.
thant there are now under the Govern-
ment.

Shri Santhanam: I can give the
number of passengers carried.

Shri Sondhi: I want the number of
buses. You can overload. Is it not a
fact that it was 227 and now it is 175?

Shri Santhanam: 15,286 was the
mileage covered then which is now
18,000. Therefore it will be realized....

Shri Sondhi: I am asking for the
number of buses running. You can
run free also after ten o’clock—they
are running free—and the mileage
may be more. But the number of
.buses has gone down.

Shri Santhanam: I have not got the
actual number of buses, but I think it
was much less.

Shri Sondhi: It was 227 when we
t~ok it over.

Shri Santhanam: That number in-
c}l‘udes about one-third in the work-
shop.

Shri Sondhi: No, no. I was a mem-
ber of the committee.

Mr. Deputy-Speaker: Order, order.
No argument. Next question.

FOREST LAND

*289, Shri Kshudiram Mahata: Will
the Minister of Food and Agriculture
be pleased to state the area needed to
be forest land in India for climatic,
soil conservation etc. reasons?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): It is esti-
mated that the minimum area under
forests should be one-third of the total
land area or about 4.2 lakh square
miles (about 270 million acres).

Shri Kshudiram Mahata: May I
know what is thre present acreage of
forest lands and what is the area that
is going to be deforested under the
food self-sufficiency plan?

Shri K. M. Munshi: Forests consti-
tute about 2:28 lakh square miles, i.e.
about 18 per cent. of the total land
area.

Shri Kshudiram Mahata: The second
part of my question has not been
answered. What is the forest area that
is going to be reclaimed wunder thre
food self-sufficiency plan?
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Shri K. M. Munshi: There is no
question of reclaiming forest lands.
We have already less than what is
required. Our present 18 per cent. is
less than the 33 per cent. which is
required.

Shri Kshudiram Mahata: That I
understand. I wanted to know whether
any forest land is being deforested
under the food self-sufficiency plan.

Shri K. M. Munshi: We do not want
to reclaim any portion which is
covered by forests. Of course scrub
jungle is a different thing; kans re-
clamation is equally is a different
thing. But there is no proposal to re-
claim any land which is covered by
forests.

Shri Kshudiram Mabata: May I
know whether Government is aware
that in many States forest lands are
deforested for various purposes?

Shri K. M. Munshi: Well, 1 Irave
said it over and over again thdt on
account of the abolition of zamindari,
on account of integration and on
account of various laws, private owners
are deforesting their private forests.

Shri Kshudiram Mahata: May 1
know whether State Governments
themselves are deforesting forest
lands?

Shri K. M. Munshi: Well, I do not
know of any such case.

wft wirE : Fq7 AT TN TERT
FasEd fF oF GIE A GUER &g
@ & fr wfew g8 =l A gE
T S axarg few wr @ 7 Oy
aadd ?

[Shri Jangde: Is it a fact that on
the one hand the Government are
making propaganda that more trees
should be planted while on the other
forest lands are being deforested?]

Shri K. M. Munshi: I do not know
which Government is deforesting forest
land. I should like to have informa-
tion about it if the hon. Member has
any.

Shri T. N. Singh: In the figures that
the hon. Minister has given about the
forest area which is considered neces-
sary, has he taken into account the
forest areas required for fighting the
spread of deserts towards the eastern
part from Rajputana side?

Shri K. M. Munshi: The afforesta-
tion required for fighting erosion is

in addition to what is already there.
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Shri T. N. Singh: Is anything being
done to afforest areas in order to
check the growth of the desert to-
wards the eastern side from Rajputana?

Shri K. M. Munshi: There is a
Central Government scheme of putting
up a forest in the Sirohi window
through which the hot winds come
and which makes the Rajasthan desert
such a severe menace. I also under-
stand that where it is encroagching
upon Uttar Pradesh there is going to
be a belt of forest.

Pandit M. B. Bhargava: May I know
what steps have been taken by the
Government to check deforestation
by the zamindars and Istimrqrdars in
Ajmer and other places?

Shri K. M. Munshi: In some States
private forests have been taken over
and I understand there is some litiga-
tion about it. In other places owners
have already cut the timber and made
money and I do not think any action
can be taken against them.

Shri Jnani Ram: May ‘I know
whether the Government of India is
giving any subsidy to the States for
emb;irking upon the plan of afforesta-
tion?

Shri K. M. Munshi: The only scheme
which is now on the anvil is the
Rajasthan aflorestation scheme, and
it does contemplate certain subsidies.

Shri R. Velayudhan: May I know if
the Government of India have given
any instructions to State Governments
to keep a particular portion of the
land as forest area?

Shri K. M. Munshi: The Govern-
ment of India has always been telling
the State Governments to increase
their forests and to maintain such
forests as are there.

Shri Amolakh Chand: Is there any
proposal under Government to take
over all private forests? )

Shri K. M. Munshi: It is not a
subject which is in List A. It is really
the jurisdiction of the States to do so.

Shri Sondhi: Is Government aware
that for an area of about twenty-five
miles on the Grand Trunk Road on
both sides, between Karnal and
Ambala, throusands of pits have been
dug and no trees have been planted,
though the pits were dug last year?

Shri K. M. Munshi: I will make
enquiries about it.
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CuULTIVABLE LAND

*290. Shri Kshudiram Mahata: Will
the Minister of Food and Agriculture
be pleased to state:

(8) the area of lands under the culti-
vation of cereal at present;

(b) the area of lands required for
cereal cultivation to make the country
self-suficient; and

(c) the area of lands reclaimed for
cereal cultivation but till now not
brought under such cultivation?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) 1927
million acres during 1950-51.

(b) It is not possible to give any

. figure since self-sufficiency is proposed

to be achieved both by undertakin,
intensive cultivation measures as weﬁ
as by extending cultivation to un~
cultivated areas.

(c) About 2:56 lakh acres, reclaimed
by the Central Tractor Organisation
during January-June 1951, which
could be cultivated only in the next
Rabi season. Similar information in
respect of land reclamation schemes in
different States is being collected.

=ret sfew aw : Far gl 0
¥9T w3 ¥ Aot fe qg st ofar
ferdw foqr mar € Aifcge wfedw
& fot, 99 ¥ ¥ qar ofeqr N & oy
fis oty 3 fdfafedan ferdder &
gyd fear ¢ v o frfogler &
T AT % 7

[Lala Achint Ram: Will the hon.
Minister be pleased to state whether
out of the area reclaimed for the culti-.
vation of cereals some has been handed
over to the Rehabilitation Department

so that it may be utilised for the bene-
fit of the refugees?]

Shri K. M. Munshi: As a matter of

"fact, some part of this land is being

given to the refugees.

oo afem Tw: FqT G A A
afear fedfafeam feadde & g4nd
faeqr % so that they may give it to -

refugees!

[Lala Achint Ram: Have you handed
over any area to the Rehabilitation
Department so that they may give it
to refugees?]
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Shri K. M. Munshi: Some
the land reclaimed in this manner has
been given to refugees.

Shri Kamath: What is the per capita
cereal ration on the basis of which
this self-sufficiency is calculated—
12 oz. or 16 oz.?

Shri K. M. Munshi: The self-suffici-
ency as calculated by Lord Boyd Orr....

Shri Kamath: Not by you?

Shri K. M. Munshi: There are a
number of vavieties of “self-sufficiency”
in this country. One is 12 oz. in the
urban areas and 16 oz. in the rural
areas. That is the basis on which the
calculation of self-sufficiency is made.

Shri Kamath: Is that the Lord
Boyd Orr or the Government basis?

Shri K. M. Munshi: The word *“seilf-
sufficiency” which we use for Grow
More Food is on this basis. There is
anotber Popular meaning of ‘self-
sufficiency” which creates all this con-
fusion—that is the state when the
imports are stopped completely. Those
two are entirely different.

Dr. Ram Subhag Singh: May I
know the area of reclaimed land where
co-operative farming is in operation?

Shri K. M. Munshi: Notice.

Shri A. C. Guha: May I know if
there has been any increase in the
cultivable land for cultivation of
cereal from that which was available
in 1947 and if so, whether the increase
in production has been proportionate
to the increase in area?

Shri K. M. Munshi: There is a con-
siderable increase both in 1948-49 and
1950-51. In 1948-49 the area under
cultivation of cereal was 1,86,803 and
in 1950-51 it is 1,92,726 acres.

Shri A. C. Guha: May I know
whether the increas2 in cultivhble land
was proportionate to the increase in
procuction?

Shri K. M. Munshi: The production
last year, as everybody knows was
reduced on account of natural calami-
ties and therefore they cannot afford
a basis for comparison.

Shri Jnani Ram: May I know when
the self-sufficiency scheme of cereals
is to be fulfilled?

Shri K. M. Munshi: It depends upon
tiris. The first self-sufficiency is con-
cerned with Grow More Food and I
think it will be easy to reach it in a
couple of years' time but as regards
the other self-sufficiency. i.e., stopping
of imports, that is a much bigger ques-
tion.
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Shri Sidhva: As regards the import
question, may I know how is it much
bigger? A

Shri K. M. Munshi: The distinction
I made is clear. The self-sufficiency
for Grow More Food is to produce,
namely 46 million tons of cereals. That
is the Boyd Orr estimate which was
made up to 1952 and which is now
extended up to 1953. The other self-
sufficiency is subject to the three
exceptions which have already been
stated. People normally are satisfied
with only 12 ounces in urban areas or
16 ounces in rural areas; nor is such
& meticulous distribution possible.
So in order to stop imports and re-
move controls altogether you require
a much’ larger margin of safety, that
is thre wider self-sufficiency.

Shri Kamath: How can imports be
stopped unless and until you reach at
least the Boyd Orr quantity or target?

Shri K. M. Munshi: That is so. First
of all you have to reach that target.
Having reached that you have to try
to acquire the margin necessary for
reaching the other self-sufficiency.

Shri Kamath: What is that margin?

Shri K. M. Munshi: That margin
:vould be anything from 4 to 5 million
ons.

Shri Sidhva: Has the hon. Minister
any data as to how much an average
individual was eating before the war?

Shri K. M. Munshi: I think before
the war it was a much higher average.
To give a correct figure I would have
to strain my memory and I do not
want to he caught in contentious
statistics by the hon. Member.

SURVEY OF Brmar

*291. Shri R. Velayudhan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any survey was con-
ducted in Bihar State to assess the
food situation and the purchasing
power of the community by the stu-
dents of the Delhi University; and

(b) if so, what are the findings of
the survey?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) Yes.

(b) A copy of the Summary of the
Delhi School of Economics’ Survey of
the Bilar Food Crisis, prepared by the
Director of the School, is placed on
the Table of thhe House. [See Appen-
dix II, annexure No. 24.]
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Shri S. N. Das: Which of the districts
were visited by this party?

Shri K. M. Munshi: They say in
their report that they visited the
districts of Seran, Muzaffarpur, Dar-
bhranga and Purnia.

Shri Rathmaswamy: In view of the
fact that the conditions in certain
parts of Madras border on famine, do
the Government propose to take steps
to assist the food situation and also
the purchasing capacity of the people?
May | know if any private, agencies
have approached the Government to
give them the necessary facilities to
undertake such work?

Shri K. M. Munshi: As I pointed on
the last occasion all steps are being
taken to meet the difficulties of
Madras.

Shri R. Velayudhan: In the report
it is stated that the Government of
India have shown remarkable effici-
ency though perhaps a little belatedly
in moving foodgrains to the Bihar
State. May 1 now whether the
Giove;'nment of India shares the same
view?

Shri K. M. Munshi: The students of
the school who went to inquire did
not know that the Government of
India had not the means to supply the
necessary foodgrains at the time they
referred to.

Shri R. Velayudhan: May I know
under whose insiructions did these
school students and professors go to
Bihar? Is it with the Minister’s or
with the Prime Minister’s instructions?

Shri K. M. Munshi: It was a self-
starting venture. They went by them-
selves.

Shri R. Velayudhan: May I know
whether the expenditure for this tour
was met by the Government or by the
Government of Bihar?

Shri K. M. Munshi: No. It was just
a private inquiry.

Dr. Ram Subhag Singh: May I
know what steps were taken by the

Governments both Central and pro-
vincial to provide work to those

rsons who were unable to buy
f:od?

Shri K. M. Munshi: Yes. The work
is being provided by the Government
of Bihar.

Shri B. R. Bhagat: May I know the
number of fair-price shops and the
price of foodgrains in the open
market?
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Shri K. M. Munshi: That does not'
arise out of the ?uestlon. but I am-
quite willing to give the flgure. The -

total number of fair-price ,shops on
the 31st July 1951 was 9.7468 serving
a total population of 1,87,77,300!
persons.

RECRUITMENT FOR SPECIAL POLICE IN
HYDERABAD

*292. Shri R. Velayudhan: Will the-
Minister of States be pleased to state:

(a) whether the Government of"
India have given sanction to the
Hyderabad State Government to-
recruit Special Police force from out-
side the state; and

(b) 1t so, what is their number at:
present?

- The Minister of States, Transport
and Railways (Shri Gopalaswami): "
(a) and (b). The Hyderabad State
Government are fully competent to-
make recruitment to their Police -
forces. No sanction of the Government
of India is required for this purpose.

Shri R. Velayudhan: May I know
whether the Government of India is
aware that the Hyderabad Govern-
ment have already recruited people
from outside the State to maintain
law and order?

Shri Gopalaswami: Yes. We are
aware of it.

Shri R. Velayudhan: May I know
whether it is with the sanction of the
Central Government that they have
éicgu‘}ted people from outside the-

ate?

Shri Gopalaswami: I have said that
our sanction is not necessary.

Shri R. Velayudhan: May I know
whether the expenditure for this addi-
tional police force is met by the
Government of India or by the Stale
Government?

Shri Gopalaswami: A gopd many
items in Hyderabad expenditure are
met by the Government of India and
with regard to the police, we are meet-
ing a portion of the expenditure.

Shri R. Velayudhan: May I know .
if the people of Hyderabad have:
resented the recruitment of people
from outside the State?

Shri Gopalaswami: Possibly the-
section of opinion with which the hon..
Member is famillar objects to it
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WHEAT FROM AUSTRALIA

*293. Shri Kesava Rao: Will the
Minister of Food and Agriculture be
‘pleased torstate:

(a) whether it is a fact that
Australia will supply wheat to India
‘under the Colombo Plan;

(b) what_is the quantity of wheat
Australia will supply to India; and

(c) what are the other cereals other
than wheat Australia has agreed to
.send to India?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) Yes. it
is a fact that Australla will supply
wheat to India under the Colombo

Plan during the period 1st July 1951
to 30th June 1952.

(b) Australia has offered to supply
£ (A) 3,700,000 worth of wheat during
‘the above mentioned period.

(c) The Australian Government
-initially offered to supply some quanti-
ties of barley, maize and sorghum and
the balance in wheat [up to the total
value of £ (A) 3,700,000], but later
-at our request they agreed to supply
‘the entire quantity in wheat.

Shri Kesava Rao: May I know at
‘what price the Australian wheat will
be obtained?

Shri K. M. Munshi: We have asked
‘them to supply at the price of the
International Wheat Pool but so far
they have not agreed. Anyway they
-offered one cargo of wheat for Septem-
‘ber shipment outside thhe Wheat Pool.

Shri Sohan Lal: May I know
whether the Australian wheat will be
cheaper or dearer in comparison to
other wheat which have been im-
‘ported?

Shri K. M. Munshi: It will depend
-on whether it comes witlin the Pool
or outside it and what the prevailing
‘market price would be on that day.
If it is supplied within the Wheat Pool
then 3,70,000 lbs. will fetch about 1:23
lakh long tons; otherwise it will be
1-24 lakh long tons at the free market
“price.

Shri Kesava Rao: May I know
-under this scheme when the Australian
wheat ship will reach India?

Shri K. M. Munshi: I think it will
‘take some time becausé they have
said that they will settle everything
. after the new season comes in.

Shri Sidhva: In view of the fact
that more than one quality is pro-
+duced by Australia, what quality are
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we going to get? Is it the best quality
or is it an inferior quality?

Shri K. M. Munshi: I have not got
the materials here. I think it is a good
quality; it is not inferior quality.

Shri T. N. Singh: In view of the
fact that wheat prices from Australia
will work outside the Wheat Pool
prices, will it not be better to avail
the Colombo Aid Plan in other ways,
because by this method we may be
pina);ing more and getting less in sterl-

g?

Shri K. M. Munshi: That is really a
suggestion which will be duly con-
sidered.

Dr. Ram Subhag Singh: May I know
the quantity of wheat allotted to India
under the International Wheat Agree-
ment, annually?

Shri K. M. Munshi: That is, as I
said, 1-5 million tons.

SHROFF COMMITTEE REPORT

*296. Shri Raj Kanwar: Will the
Minister of Railways be pleased to
state:

(a) what steps Government propose
to take with a view to ensure a pro-
per and thorough stock-taking of the
accumulated stocks of stores of
various kinds on the Indian Railways
as recommended by the Shroff Com-
mittee; and

(b) what steps Government propose
to take to ascertain and assess the
culpability or otherwise of the various
Controllers of Railway Stores and
other officers concerned in regard to
the disclosures made in the Commit-
tee's Report, especially with regard to
the discovery of huge surplus stores?

The Minister of State for Transport
and Raflways (Shri Santhanam): (a)
Under the directions of the Railway
Board, rallway administrations have
nearly completed the compilation of
statements of stocks of various kinds
in excess of 12 months requirements.
Tn addition, a firm of Chartered
Accountants has been  appointed to
compile a gencral inventory of total
store-holdings on two railways as re-
commended by the ‘Shroff’ Committee.

(b) Accumulation of excess stocks
is reported as due to various causes
like carry-overs from war-time stocks;
stocks coming to India after Partition;
bunched supplies against old out-
standing Supply Department orders
fructifying long after their due date;
stocks for specific works rendered sur-
plus due to the stoppage of works
under the stress of economy; and
emergent purchases made by railways
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due to uncertainty of deliveries and
subsequent materialising of supplies
from orders placed on the Supply
Department. This may also be due to
lack of Central control and co-ordi-
nation. Machinery for such control
and co-ordination is being evolved.
Individual cases of hea surplus
stocks are, however, under detailed
investigation and further action will
depend on the results of this exami-
nation.

Shri Raj Kanwar: What is the total
book value of all the accumulated
‘stocks of Railway stores referred to
in the Shroff Committee’s report?

Shri Santhanam: The Shroff Com-
mittee’s report has referred only to
certain {llustrative items. We have
just compiled a full list of items. They
Irave not yet been evaluated.

Shri Raj Kanwar: Which of the
Government Railways is the greatest
offender in respect of purchase of sur-
plus stores unlikely to be required for
many years, and what is the explana-
tion of the Chief Controller of Stores
of that Railway with regard to this
waste of public money?

Shri Santhanam: We are x‘;xst get-
ting full details of stocks. I have
said, one firm of Auditors has been
appointed to go into the stores of two
of the Railways which were considered
to be the worst sinners in this respect.

As soon as we get the report of the

Chartered Accountants, we shall be
glad to give the information.

Y wez: T oAmAlg wA A
FeTEA iy aqr oTE RTT FAA
# frqid ov qifeqrz & w4 A
IT &7 F1 AYHT fZar s

[Shri Bhatt: Will the hon. Minister
be pleased to state whether the Mem-
bers of Parliament will be given an
opportunity to discuss the  Shroff
Enquiry Committee’s report?]

Shri Santhanam: The report has
been placed in the Library and copies
have been circulated to all the Mem-
bers of the Central Advisory Council
as well as the Railway Standing
Finance Committee. Members of the
Central Advisory Council and the
Standing Finance Committee may
take it up with the Railway Ministry.
1 do not think it will be possible to
find time in the Parliament unless
Parliament itself urges it and the
‘Leader of the House is willing to give
time. I cannot say anything about
time being available.

17 AUGUST 1981

Oral Answers 364

ot wgz : ¥y AT AN A e
SR ST% $AET ¥ O frfrasw F I
war & fr fwg & S7df 7 orew AAwE
Wk @ wFeT i go (A &
wfafrge & a7 ww 7 A%
qeq T A E |

[8 Bhatt: Has the attention of
the hon. Minister been drawn to such
criticisms of the Shroff Committee
where severe strictures have been
passed against the General Managers,
the Store Controller and some branches
of the Railway administration?)

Shri Santhanam: Yes, Sir. We have
read every page and every para of the
report. The hon. Member may remem-
ber that it was a committee appointed
by us for the very purpose of finding
out the truth iegarding stores.

st wEz: amE § @A am
AN 70 N ®Y A THET THT
F1 fod TR @I F AR F ITF
TFERR A qiTA & foar WA N A
I & FIT 1€ AT wRAE A 7

[Shri Bhatt: Perhaps, I could not
make my point understood to the hon.
Minister. Has any other action been
taken by the Railway Board against
the officials besides calling their ex-
planations regarding the excessive
stores?]

Shri Santhanam: We have asked for
explanation for every detailed item.
We have also issued instructions as to
how they are to be prevented in the
future. The whole procedure and the
organisation are being re-modelled.

MARINE BIOLOGICAL STATIONS AND
AQUARIUMS

*297. Shri Jnaai Ram: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the number of Marine biological
stations and Aquariums in India:

(b) the places where they are situ-
ated; and

(c) the administrative
of the institutions?

The Minister of Food and Agricul
ture (Shri K. M. Munshi): (a) Ten.
out of which two are combined Marine
Biological Stations and Aquaria.

authorities
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(b) and (c). A statement giving

requisite information is laid on

the Table of the House. [See Appen-
dix II, annexure No. 25.]

Shri Jnani Ram: May I know the
number of the staff there and the
annual cost of the Central Marine
Research Station, Mandapam?

Shri K. M. Munshi: I have not got
the figures here now.

Shri Jnani Ram: May I know how
far these Research Stations have been
able to prepare schemes for solving
the food problem?

Shri K. M. Munshi: They are Re-
search Stations; they are not Grow
More Food stations.

Shri Kamath: Grow More Fish
stations?

Shri A. C. Guha: From the state-
ment, it is s2en that there is no station
in Bengal side. Bengal being a fish
eating province, will Government
congider  the establiskment of any
station in the Bengal side?

Shri K. M. Munshi: There is a
station in Calcutta with trawlers which
the Bengal Government has acquired.
It does not answer the description
Marine Biological station. That is the
reason why it has not been included
in the list. N

SERVICE POSTAGE STaMPS

j"298. Shri Raj Kanwar: Will the
Minister of Communications be pleas-
ed to state:

' (a) the total face value of Service
Postage Stamps sold or issued during
the last three years:

(b) the actual cost of printing them:;

() whether it is a fact that post
offices and postal officials are not re-
quired to affix such stamps to their
official communications, but only to
frank them; and

(d) why a different policy is follow-
ed in regard to Government offices
other than the Postal Department in
this matter?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) and
(b). A statement is placed on the
Table of the House giving all infor-
mation asked for. [See Appendix II,
annexure No. 26.]

(¢) Yes. This incidently accords
with the International Postal Regula-
tions.

(d) The ©Posts and Telegraphs
Department is run on commercial
lines and has to recover postage for

17 AUGUST 1851

Oral Answers 366

every article posted from all includ-
ing the Departments of Government.
1f they are allowed to frank articles
it will be impracticable to maintain a
proper account of the legitimate
revenue which should accrue to the
Posts and Telegraphs Department, on
account of postage for correspondence
posted by them.

Shri Raj Kanwar: Are there any
practical difficulties in following the
same practice in all the Government
departments and offices as is followed
in the postal department and thus.
save some money, that is the cost of
printing service postage stamps for:
the public exchequer?

Mr. Deputy-Speaker: He has:
answered in reply to part (d) that
maintaining accounts is rather difficult.

Dr. Ram Subhag Slngl: May I know
whether our postal stamps are still
printed in foreign countries?

‘Shri Raj Bahadur: That
arises from this question.

Shri R. Velayudhan: The hon.
Minister just now said that stamps
are done on commercial lines; may I
know whether the increase in stamp-
duty is because of the increased ex-
penditure in the making of stamps?

Shri Raj Bahadur: The question is
not quite intelligible.

Shri R. Velayudhan: Certainly I am
more intelligent than the hon.
Minister.

Mr. Deputy-Speaker: The
must decide that.

Shri R. Velayudhan: I want an
answer from the hon. Minister.

Mr. Deputy-Speaker: The hon. Minis-
ter is not able to follow the question.

hardly

House

Shri Kamath: Have you disallowed
Dr. Ram Subhag Singh's question, .
Sir? \

Mr. Deputy-Speaker: The .question
was whether siamps are still printed
in foreign countries. The hon. Minister
said that it does not arise out of the
question. I also agree that it does not
Jarise.

Shri Kamath: Do you agree?

Mr. Deputy-Speaker: Yes. This ques-
tion relates to Service postage stamps,
face value and the actual cost of
printing.

Shri Raj Bahadur: I have not the
slightest objection to oblige my hon.
friend with an answer to his question.
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But, I think he would also please
%bn'e me by putting a proper ques-
on.

Mr. Deputy-Speaker: Hon. Minis-
ters are ready nowadays to give the
answers in their possession. When-
ever they are not able to answer and
say that a proper question may be
put, it means tlrat they have not got
the answer.

Shri Sondhi: What is the signific-
ance of 'nowadays’ that you said, Sir?

Mr. Deputy-Speaker: After all, hon.
Members are anxious to ask a number
of supplementary questions which mag
not relate to the question and whic
may not be strictly relevant. Even
they, the hon. Ministers are prepared
%0 answer.

Shri Raj Bahadur: I am perpetually
prepared to answer’ questions. But, I

only said thrat the question relates to
Service postage stamps.

ft whi® : T wEAT e
T 78 FAoEA fF 997 TR R WM
Hag ara ok & fe oY ad «wrd

g afat 7 eva fohl 0 & fog
gfaq MEw ey w1 I fwgqr
21 afe gt @ w1 o= <fem fear
arar ?

[Shri Jangde: Will the hon. Minis-
ter of Communications be pleased to
state whether the attention of the
Government has been drawn to the
fact that at some places Government .
employees have used the Service Post-

age Stamps for their private purposes?
If so, have they been punished?]

it T wgrg e : faw faw gwa a3
fafirer frFrad za8 Gt & AR §
I afx @vf 5 A gt o & A
e qwEr wrAT 3 IfaA FrEATE W)
) #

[|Shri Raj Bahadur: Complaints re-
garding this are recelved at intervals.
Enquiries are made and whenever
anybody is found guilty he is suitably
dealt with.]

ot Wity ;. F AwAe WA o
e fr Pe Afogt aw & gdard
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™ gy fredw eIy T I F7
gF € ok fe7 feq st & fog
IFT STGIT ®T a § !

[S8hri Jangde: Will the hon. Minis-
ter be pleased to state as to which
class of employees are authorised to
use these Service Postage Stamps
and for what purposes?]

Wt THwgmT: e qwr)
wHeT) wefaw AW w@Tew aw
UG FT q6Y € frg Fwe g
w1 & foq )

[Shri Raj Bahadur: All the Govern-
ment employees can use these Service
Postage Stamps but only for Govern-
ment purposes.]

Shri Dwivedl: Is the hon. Minister
aware that certain clerks have already
used service stamps for their private
purposes, to the extent of several
hundreds of rupees, and may I know
whether any action has been taken
against those clerks?

Shri Raj Bahadur: If specific cases
are brought to the notice of the
a:ﬁhorities. proper action will be

en.

RAILWAY STORES

*299. Shri D. 8. Seth: Will the Minis-
ter of Railways be pleased to state:

(a) the target fixed for each Railway
for reducing its stores balance hefore
the end of the current year;

(b) what firn, if any, has been en-
trusted with the task of preparing
general inventory of the stores hold-
ings of the railways: and

(c) the arrangements made for in-
vestigation by an expert into the con-
ditions of railway printing equipment
and press buildings?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
A general directive was issued to rail-
ways in May 1951 for effecting a re-
duction of 15 to 20 per cent. in their
stores balances by the end of the
current year., As a result of the re-
view of the stock position targets for
reduction are also being fixed for
each railway.

(b) Messrs..N. M. Raiji and Co.,
Chartered Accountants, Bombay.

(¢) The Ministry of Railways will

. share the services of an expert whom

the Ministry of W.P. and 8. are trying
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to engage for the purpose of improv-
ing the working of Government of
India Presses.

Shri R. Velayudhan: May I know
whether the Government have accepted
the recommendations submitted by
the Shroff Committee?

Shri Santhanam: Yes, we have
accepted all the recommendations.

Shri R. Velayudhan: Is it a fact
that according to this committee,
while there were lots and lots of sur-
plus lying in the workshops, still more
stores were bought?

Shri Santhanam: The report is there
g the Library for the hon. Member
read.

Shri R. Velayudhan: May I know
whether the hon. Minister has gone
through that report?

Mr. Deputy-Speaker: What is the
use of putting such questions? It is
quite easy for the hon. Minister to
say that the hon. Member has not
even opened that report. What is the
meaning of such questions suggesting
that the hon. Minister has not read
the report? The hon. Member should
have due regard to the prestige of
tlre House and its proceedings.

Shri R. Velayudhan: Yes, yes.

Mr. Deputy-Speaker: I say that the
answer given is perfectly in order and
I also say that the question put by
the hon. Member is out of order and
improper.

Shri R. Velayudhan: Yes, yes.

Mr. Deputy-Speaker: There is no
use the hon. Member saying “Yes,
yes.” He should correct himself.

RICE QuoTaAs

*300. Shri Alexander: Will the
Minister of Food and Agriculture be
pleased to state whether it is a fact
that the rice quotas to rice-consuming
areas have not been increased, and if
so, why?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): It is correct
that we have not been able to increase
the rice quotas of rice-consuming
areas as, though we are importing
more rice than was originally contem-
plated, there has been a shortfall in
the expected internal rice surpluses
and there have been fresh demands
on rice from States like Bihar and
Assam to whom normally only small
quantities or no quantities of rice are
given.
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Shri Rathnaswamy: May I know
what quantity of rice was asked for
by the State of Madras and what
quantity was allotted to that State?

Shri K. M. Munshi: What we supplied
to Madras is 200 thousand. They
would like to have very much more.

Shri Rathnaswamy: Is it a fact that
even the quantity allotted to that
State has not been received by it due
to transport difficulty?

Shri K. M. Munshi: Sometimes it
has been found that due to shipping
difficulties it is not possible to give
the allotted quantity within the period
mentioned. But I may add that the
Madras Government has sufficient
stocks of rice.

Shri A. C. Guha: May I know if in
Bengal the rice quota per capita, has
been reduced?

Shri K. M. Munshi: Well, I don't
think it is reduced, for the moment.

Shri A, C. Guha: Will the hon.
Minister please enquire if the rice
quota has been reduced from 1 seer
5 chataks to 1 seer only per week?

Shri K. M. Munshi: Not recently.

Shri A. C. Guha: Quite recently.
not even 2 months ago.
Shri K. M. Munshi: If it is two

months, then it is not recent. That is
old history.

Mr. Deputy-Speaker; If it is only
two months since it happened, then
the hon. Member expects the hon.
Minister to know about it.

Shri K. M. Munshi: I thought it was.
within the last week or so. If it was

- two months back, it has been already

covered by numerous questions in the
House.

Shri Alexander: May I know
whether the Travancore-Cochin State
has not asked for an additional rice

quota?

Shri K. M. Munshi: The Travancore-
Cochin State has asked for it. It is
given the highest quota in the
country, and according to the avail-
ability of shipping facility, it is getting
this quota regularly.

Shri Alexander: Is it a fact that in
many parts of the State even 4 oz.
rice ration is not being given?

Shri K. M. Munshi: As I pointed
out, it is for the State to fix its ration.
Certain quotas have been allotted to
the State and they are being given as
and when ships arrive. This year’s
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allotment is higher than last year’s
and I have also given the reason why
there has been greater demand by the
rice-consuming areas. It is because
the internal procurement is not as
much as it should have been. And two
States got into difficulties and ‘so some
rice had to be diverted to them.

Shri Alexander: Is it a fact that the
Centre is denying - the Travancore-
Cochin State more rice on the ground
that tapioca is being used as staple
food there?

Shri K. M. Munshi: That is only
when their demand was beyond what
was allotted to the State—2,75,000, the
highest in the country. The fact re-
meins that in Travancore-Cochin there
is considerable rural population which
lives on tapioca and therefore the
distribution of rice to them leads to
‘considerable black-marketing.

Shri Rathnaswamy: Has the Madras
Government made a request to the
Centre that the wheat allotted to that
State may be exchanged for rice
because wheat is not the popular food-
grain in that State?

Shri K. M. Munshi: I think my first
answer covers everything. I have not
got more rice to give. I am quite
willing to take the wheat back, with-
out giving the rice.

Shri S. N. Das: May I know whether
the rural areas of North Bihar have
not been supplied rice for the last
two months?

Shri K. M. Munshi: The hon. Mem-
ber may please give me notice to give
him a detailed answer to the question.
But Bihar has been supplied with
91,000 tons of, rice as against 9,000
tons of last year.

st fyadt : § g o g Ot fR
wgt wTAe g9fAa: @y @ § agt
w1 qar ) wraw feav o § dar e
faeeh & <ot & faar o € ?

|Shri Dwivedi: I wanted to know as
to whether the same type of rice is
distributed in those places, where rice
is the staple diet of the people, as is
being given wunder the rationing
arrangements in Delhi?]

Shri K. M. Munshi: The quality
depends on whatever rice we get from
abroad—it is medium, coarse or fine.

Shri A. C. Guha: Will the bhon.
Munister p.ease state what 1is the
quantity of rice that was promised to
Bengal and what quantity was
supplied?
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Shri K. M. Munshi: If the hon..
Member will give notice, I shall look
into the files.

Pandit M. B. Bhargava: May I know "
whether there are any States where-
staple food is not rice and still rice-
is being compulsorily being supplied
to them?

Shri K. M. Munshi: No state is being
supplied with rice where the stgple-
food is not rice.

Mr. Deputy-Speaker: The question-
hour is over.

WRITTEN ANSWERS TO QUESTICNS:
LAND RECLAMATION IN MADRAS

*204. Dr. M. V. Gangadhara Siva:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) how many tractors have been.
lent to the Government of Madras
State for reclamation purposes and on.
what terms;

(b) the capacity of tractors and how
ml(xjch land has so far been reclaimed;
an

. (¢) how much land in Madras State
is to be reclaimed and how long it
would take to complete the reclama-
tion programme?

The Minister of Food and icul-
ture (Shri K. M. Munshi): (387 The
Government of India have not lent
any tractors to the Madras Govern-
ment for reclamation purposes. It is,
however, understood that State Govern-
ment possess 268 tractors, of which,
224 are of types suitable for land re-
clamation.

(b) 144 tractors are “Medium” size -
ie. 30 to 45 HP. and 80 tractors are
“Heavy” size ie. over 60 H.P. 58
“Medium” tractors and 78 ‘“Heavy”
tractors are equipped with Bulldozers.

The following acreage are stated to.
have been reclaimed:
1946-47 4360 acres
1947-48 10025 ”
1948-49 35569 ”
1949-50 44629 ”
1950-51 69433 ”

(c) The Madras Government pro--
pose to reclaim 100,000 acres in 1951-
52. The programme for the succeed-
ing years is not known.

Foobp PosITION

*295. Dr. M. V. Gangadhara Siva:
Will the Minister of Food and Agri-
culture be pleased to state whether he-
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‘will make a statement regarding the
:food prospect in India during the
_year 18517

The Minister of Food and Agricul-
“ture (Shri K. M. Munshi): A state-
ment on the present food position is
being placed on the Table of the House.

AERIAL SURVEYS

*301. Sardar B. 8. Man: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total number of aerial sur-
veys undertaken during the years
1949-1950 and the current year; and

(b) the areas covered and the total
-amount spent so far?

The Minister of Food and Agricul-
“ture (Shri K. M. Munshi): (a) During
1949 and 1950-51 the Survey of Indin
did a total of 36 and 28 aerial surveys
respectively.

(b) The area covered was 15,401
and 19,539 sq. miles, respectively. The
amounts spent upon these surveys are
Rs. 28.40,000 and Rs. 19,20,000 res-
-pectively and have been fully recover-
ed. These include payments of
Rs. 7,32,000 and Rs. 6,92,000, respec-
tively, made to the Air Survey Com-
pany of India for air photography.

RAILWAY ACCIDENT ON O.T. RAILWAY

*302. Shri S. N. Das: Will the Minis-
ter of Raillways be pleased to state:

(a) whether there was any railway
accident on the 8th July, 1951 when
a goods train was on way to Kathgodam
on the O.T. Railway,

(b) what was the nature of the
accident;

(c¢) what were the causes of the
accident:

(d) what was the total loss sustain-
ed by the Railway; and

(e) whether there was any casualty?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
‘and (b). On 8th July. 1051, Down
Boulder Special parted while running
between Baheri and Richha Road sta-
tions on the Bareilly-Kathgodam sec-
tion of the Oudb-Tirhut Railway. The
Driver of the train. unaware of the
parting, was running with the front
portion of the train and when he
brought it to a stop at Richha Road
to pick up token (line clear) the rear
portion which was also rolling behind,
down the gradient, collided with'it at
about 3-15 hours. As a result 3 wagons
derailed and 15 capsized. .
. (¢) An enquiry has been held but
the case has not yet been determined.
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to (gggfrhe a[.; 'roxir{xate cost of damage
ine, rolling stock and permanent
way was Rs. 1,700, pe

(e) No.
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[*303. Seth Govind Das: (a) Will
the Minister of Food and Agriculture
be pleased to state the quantity of
Milo imported into India so far?

(b) How much of it is still left with
Government in the godowns?

(c) What arrangements are being
made by Government for selling the
remainder stocked in the Government
godowns?]

The Minlséer of Food and Agricul-
ture (Shri K. M. Munshi): (a) The
quantity of milo imported into India
since 1st January, 1851 till 31st July.
1951 is 5,77,700 long tons.

(b) No quantity of milo is stored in
the Central Government's godowns as
reserve. From time to time some
quantities lie in the godowns at the
ports awaiting movement to the central
parts of the country.

(¢) In view of the answer to (b)
above the question does not arise.

RESEARCHES ON WHEAT AND PapDYy

*304, Shri T. N. Singh: Will the
Minister of Feod and Agriculture be
pleased to state:

(a) whether any researches have
been carried out on wheat and paddy
as a result of which there will be
more than 10 per cent. increase in
yield of these crops;

(b) if so, whether any of these
researches have been put to test under
normal fleld conditions on any appre-
ciable extent; and
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. ¢¢) whether similar researches have
been carried out on any other major
flood crops and if so, with what results?

! The Minister of Food and Agricul-
jture (Shri K. M. Munshi): (a) to (c).
iResearches have been carried out on
‘wheat, paddy, barley, maize, jowar,
‘bajra and other millets, sugarcane and
‘potatoes. As a result of these re-
searches improved varieties have been
evolved which give significantly higher
vields than the local varieties. Re-
searches have also been conducted into
erop manuring, tillage and preparation
of land before sowing. As a result of
these researches increases in yields
exceeding 10 per cent. have been
obtained.

After completing the laboratory
stages of research the superiority of
improved varieties and efficacy of
manuring are put to test under normal
field conditions. The results of the re-
gsearches conducted by Research
Stations of the Central Government
and Agriculture Department of the
State Governments are being applied
to an increasing extent by cultivators
on their fields.

FUE! IO WTUTH 7 WG
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STORING OF FOODGRAINS BY FARMERS

[*305. Shri Jangde: Will the Minis-
ter of Food and Agriculture be pleased
to state whether it is a fact that the
Government of India have issued ins-
.tructions to the State Governments
whereby a farmer having more than.
30 acres of land cannot store more
than a specified quantity of food-
grains?]

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): The
Government of India have not issued
any such instructions to the State
Governments. In order, however, to
prevent hoarding and profiteering and
in the interest of procurement, the
State Governments were advised to fix
a maximum lmit for possession of
foodgrains by producers, traders and
consumers. In pursuance of this advice
the Madhya Pradesh Government have

211 P.S.D.
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fixed thre maximum quantity of food-
grains whiclkr may be possessed by them
at any one time at any part of the
year. This limit is on a sliding scale
and takes into consideration the

seasonal requirements of producers
including the quantity required for
consumption.

AERODROME FOR MANGALORE

*306. Shri Kamath: Will the Minis-
tttart of Communications be pleased to
state:

(a) whether any steps have been
taken towards the construction of a
civil aerodrome in Mangalore, South
Kanara; and

(b) it so, what progress has so far
been achieved?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) and
(b). Yes, Sir. Preliminary works e.g.
acquisition of land, levelling of site
and preparation of strips, provision nf
fencing, construction of residential
accommodation, etc, are in progress
and are expected to be completed with-
in the course of the next two months.
The other works viz., construction of
runway and taxi-tracks, terminal
building, wireless transmitting station,
roads, etc. will also be started very
soon. The project is likely to be com-
pleted by June 1952, but the aero-
drome is expected to be available for
limited use by the end of tlris year.

PROCUREMENT OF FOODGRAINS

*307. Shri T. N. Singh: (a) Will the
Minister of Food and Agriculture be
plegsed to state the progress of pro-
curement of Rabi ilood crops in U.P.,
Bihar, Madras, Bombay, West Bengal
and Madhya Pradesh in 19517

(b) How do these compare with the
procurement made during this period
in the previous year?

(c) It the procurement has been
comparatively less, what are the
reasons for {t?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi) : (a) and
(b). There {s hardly and Rabi cereal
crop in West Bengal and Madras. A
comparative statement showing the
procurement of Rabi foodgrains in
U.P, Bihar, Bombay and Madhya
Pradesh during the period January to
July, 1951 as compared to the procure-
ment during the corresponding period
of 1850 is placed on the Table of the
House. There has been an appreciable
shortfall only in the case of Uttar
Pradesh.

(c) The shortfall in procurement in
Uttar Pradesh is largely due to the
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delayed harvest, and greater consump-
tion by producers due to shortage of
Kharif grains, and extensive hoarding
in certain parts.

STATEMENT
(in ,000 tons)

State M.‘T;:\:mry to july, Januaryt
1951 July, ,50°

Uttar Pradesh 184-8 2058

Bihar 03 0-7

Bombay . 920 108-8

Madhya Pradesh 12:7 18'3

Total 290 4 4236

.

MADHYA BHARAT JAGIRDARI ABOLITION
© BILL

*308. Shri Ghule: (a) Will the
Minister of States be pleased to state
whether Government have approved
the Madhya Bhargt Jagirdari Aboli-
tion Bill?

(b) If so, when was the approval
given?

(c) When was the Bill sent by the
Madhya Bharat Government to the
Government of India for approval?

(d) Is it a fact that a deputation of
Jagirdars of Madhya Bharat or a rep-
resentation on their behalf was receiv-
ed- by the Government of India in this
connection? \

(e) What were the salient points put
before Government by the Jagirdars
and what was the reply given in re-
gard to them?

The Minister of States, Transport
and Railways (S8hri Gopalaswami):
(a) to (c). The Madhya Bharat
Government have been in consultation
with the Government of India in
regard to their Jagirdari Abolition
Bill. It is proposed shortly to have
further discussions with the State
Government on this Bill.

(d) Yes.

{e) The deputation of the Jagirdars
suggested that the general lines of
settlement of this question should be
settled by the Central Government.
They have been advised to seek an
interview with the Chief Minister,
Madhya Bharat and discuss their pre-
Hlem with him since Madhya Bharat
Government are primarily responsible
for the legislation.
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RoOLLING StOCK (PURCHASE)

*309. Pandit Munishwar Datt
Upadhyay: (a) Will the Minister of
Railways be pleased to state the value
of the rolling stock that Government
propose to purchase during the year
1951-52 from abroad?

(b) What is the estimated produc-
tion of rolling stock in India during
the next two years?

(c) What is the estimated cost of
production of proposed rolling stock
to be purchased from the U.K. during
the year 1951-52 if it is manufactured
in India?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
The approximate cost of the rolling
stock which the Government propose
to order during 1951-52 from abroad,
amounts to Rs. 20:45 crores, of which
15-57 crores are for new works and
4-88 crores for throwforward.

(b) The production of rolling stock
in India during the next two years for
various items of rolling stock is esti~
mated as follows:

Locomotives 19562-63 100
1963-64 122
Boilers 1952-63 49
1953-64 63
Coaches 1952-53 950 in units
1963 61 950 in units
Wagons 1962-63 6000 in 4-wheelers
1963-64 6000 in 4-wheelers
(c) The landed cost of imported
rolling stock is approximately fifty
per cent. higher than the cost cf

similar stock produced in India by
established industries. In the initial
stages of development of new indus-
tries the cost of production is higher
than the cost of imported stock. If
capacity was available and manufacture
established in India the cost of pro-
duction of the stock referred to in the:
first part of the question would be
about Rs. 1* crores.

PREVENTIVE DETENTION AcCT

*310. Sardar Hukam Singh: Will the
Minister of States be pleased to state:

(a) the number of persons detained
under the Preventive Detention Act on
the 31st March, 1951 in PEPSU jails;

(b) the number of persons whose
cases have since been examined by the
Advisory Board and who have been
released;

(c) the number whose cases still
remain to be examined; and
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, (d) the number who have suffered
detention for more than a year?

The Minister of States, Transport
and Railways (Shri Gopalaswami):
(a) Thirty-five.

(b) and (c). All the cases have been
examined by the Advisory Board and
under their advice two persons were
released.

(d) Twelve.

AR LINK BETWEEN DELHI AND ASSAM

*311. Dr. Ram Subhag Singh: Will
the Minister of Communications be
pleased to state:

(a) whether it is a fact that Gov-
ernment have granted a licence to
air link Assam and Delhi via Agra,
Kanpur, Patna, etc.; and

(b) if so, when will that
start operating?

The Deputy Minister of Communi-
cations (Shri Raj Bahadar): (a) Yes.
tlge licence has been grante by the
Air Transport Licensing Board.

(b) From about the 25th August
1951.

service

Cutrack RICE RESEARCH INSTITUTE

*312. Shri 8. C. Samanta: (a) Will
the Minister of Food and Agriculture
be pleased to state the result of the
research on various kinds of paddy
seeds in the Cuttack Rice Research
Institute?

(b) How many and which States
are using those experimented seeds
in their respective areas and with what
results?

(c) How many varieties of foreign
paddy seeds are now under research in
the said Institute?

The Minister of Food and Agricul-
tare (Shri K. M. Munshi): (a) to (c).
A detailed statement giving the infor-
mation is placed on the Table. [See
Appendix II, annexure No. 27.]

RECLAMATION OF LAND IN VINDHYA
PRADESH

*313. Shri Dwivedi: Will the Minis-
ter of Food and Agricullure be pleas-
ed to state:

(a) the reason why the Central
Tractor Organisation could not make
tractors available for use in Vindhya
Pradesh, resulting in the surrender of
a sum of Rupees five lakhs meant for
the purpose;
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(b) the efforts which are being made
by the Vindhya Pradesh Government
to reclaim land for Growing More Food;
and

(c) the estimated amount of money
which the Government of India have
set apart for use in Vindhya Pradesh
for various agricultural purposes
during the current year?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) The
hon. Member may please refer to the
hon. Member may please refer to the
reply given on 27th April, 1951 to his
Starred Question No. 3589 on the same
tion was f employed elsewhere. A
portion of tffe advance was utilized for
other Grow More Food schemes.

(b) The State Government propose
to reclaim 2500 acres during the
current agricultural year with the help
of their own tractors. The State
Government have also approached the
Central Tractor Organisation, for re-
claiming 10,000 acres. The Central
Tractor Organisation will, however, be
able to undertake this work only if
they can spare a unit and if the land
is found to be suitable, after surveys.

(c) Grants and loans totalling
Rs. 98.870 and Rs. 5.49,000 respectively
have been sanctioned uptodate for the
year 1951-52 in connection with various
Grow More Food schemes in Vindhya
Pradesh. Financial assistance is accord-
ed on the merits of the schemes sub-
mitted by the State Governments from
time to time and some of the schemes
of Vindhya Pradesh are under con-

sideration.
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[*314. Shri Khaparde: (a) Will the
Minister of Food and Agriculture he
pleased to state the quantity of animal
fat produced in India during the year
1950-51 and the quantity imported
from abroad?

(b) To what various uses is it put
in India?]

The Minister of Food and Agricul-
ture (Shri K. M. Munshl): (a) Anima)
fats include butter, ghee, lard, tallow
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and suet. It is presumed that infor-
mation is required in regard to the
last three items. Lard is obtained from
igs and not much of it is produced
n this country. Suet and tallow are
obtained from beef. Information as fo
the production of these fats in India
is not available. During the year 1950-
51, 91.718 cwts. of animal fats were
imported into this country.

(b) Lard is wused as a cooking
medium and tallow is largely used in
leather industries.

MERGER OF SCINDIA STATE RAILwAY
witH G.I.P. RaiLway.

*314-A. Shri Ghule: (a) Will the
Minister of Railways be pleased to
state whether there is any proposal
to merge the Scindia State Railway
with the G.I.P. Railway?

(b) If so, when ig the merger go-
ing to take place?

The Minister of State for Transport
ﬂ‘;ld Rallways (Shri Santhamam): (a)
es.

(b) No date lras yet been fixed.
DAMAGE TO0 Foop CRoprs

56. Shri Kamath: Will the Minister
otfa tl"emnl and Agriculture be pleased to
[ :

(a) the damage caused to food crops
in each of the Part ‘A’, Part ‘B’ and
Part ‘C’ States during the years 1948-
49, 1949-50, 1950-51 and the current
year up to 1lst August, 1951, on ac-
count of (i) Floods, (il) Excessive
Rain, (iii) Drought, (iv) Locusts, (v)
other Pests and Plant diseases and
(vi) Bad storage; and

(b) the measures taken so far, or
proposed to be taken to combat (i),
(iv), (v) and (vi) above in the coming
years?

The Minister of Food and Agricul-
II, annexure No. 28.]1
not possible to maintain statistics of
damage to crops by each individual
factor or natural calamity, since the
effect of one factor cannot generally
be separated from that of the other.
However, o statements showing
available information are placed on
the Table of the House. [See Appendix
1I, annexure No. 28.]

(b) A brief note on the measures
taken to combat damage to crops is
laced on the Table of the House.
See Appendix II, annexure No. 29.]

AERONAUTICAL AND GROUND ENGINEER-
NG INSTITUTIONS

§7. Shri D. S. Seth: Will the Minis-
ter of Communications be pleased to
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state the names of the institutions
where people are trained in aeronau-
tical and ground engineering?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): I lay on
the Table a statement giving the re-
quired information. [See Appendix II,
annexure No. 30.]

DERAILMENT OF RaiLway TRAIN
NEAR BHATNA

58. Shri S. N. Das: Will the Minister
of Railways be pleased to state:

(a¥ whether it is a fact that 71 Up
Gorakhpur-Allahabad Fast Passenger
derailed on 2nd July, 1951 near
Bhatna on the O.T. Railway;

(b) i1t so, what are the details of
the accident;

(c) whether there was any casualty;

(d) what were the causes of the
accident; and

(e) the loss sustained by the Railway?

The Minister of State for Transport
?d Railways (Shri Santhanam):(a)

es.

(b) At about 1-20 hours on 2nd
July, 1951, while No. 71 Up Gorakhpur-
A_&llahabaq East Passenger was enter-
ing Turtipur station on the Bhatni-
Banaras section of the Oudh Tirhut
Railway, four coaches, 4th to the 7th
from the engine, derailed at the facing
points, after the engine and the first
three coaches behind it lrad safely
passed over them.

(¢) No.

(d) The proceedings of the enquiry
are still in the process of finalisation.

(e) The approximate cost of damage
to rolling stock and permanent way
was Rs. 650.

NaTiONAL HIGHWAYS °

59. Shri Kishorimohan Tripathi: (a)
Will the Minister of Transport be
pleased to state the length of National
Highways, as on the 15th August,
1947 and the 15th August, 19517

(b) Whick are the States within
which the increase in mileage lies?

The Minister of State for Transport
and Railways (Shri Santhanam):(a)
Total mileage of approved Provisional
National Highways was approximately
13.400 miles on both 15th August 1947
and 15th August 1951. The length of
roads maintained from National High-
way Funds was, however, 10,120 miles
on 15th August 1947 and 12,100 miles
on 15thr August 1951.

(b) Assam, Bihar, Bombay, Hydera-~
bad, Madhya Bharat, Madhya Pradesh,
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Orissa, Punjab, Rajasthan, Travancore-
Cochin, Vindhya Pradesh and West
Bengal.

LAND UNDER CULTIVATION IN VINDHYA
PRADESH

60. Shri Dwivedi: Will the Minister
of Food and Agriculture be pleased
to state the total extent of land
brought under cultivation either as
Governmental effort or as private
effort in Vindhya Pradesh during the
years 1948-49, 1949-50 and 1950-51?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): The follow-
ing areas were brought under cultiva-
tion in Vindhya Pradesh during the
years under reference:

Aocres
By Govt. By private Total
effort effort _
1948-49 Nil Nil Nil
1949-50 728 Nil 728
1950-51 2,660 1,867 4,517
Total 3,388 1,857 5,245

RAILWAY ACCIDENT

61. Shri Sidhva: (a) Will the Minis-
ter of Rallways be pleased to state
whether it is a fact that on the Assam
Railway between Dhansiri and Ranga-
pahar on the Lumding-Mariani sec-
tion ten wagons of a oods train
derailed on or about the 22nd June,
19517

(b) If so, to what extent the damage
was caused and what were the causes
of the accident?

(c) Has any enquiry been made?

The Minister of State for Transport
and Railways (Shri Santhanmam):(a)
Yes. At about 15-40 hours on 22nd
June, 1951, while No. 513 Up Goods
was running between Dhansiri and
Rangapahar stations on the Lumding-
Mariani section of the Assam Railway,
12 wagons on it derailed at mile 402/5-
19. Nine of
capsized.

(b) and (c). The approximate cost
of damage to rolling stock and perma-
nent way was Rs. 4,800. An enquiry
was held by a Committee of District
Officers. the cause of the accident,
however, hes not yet been finally
determined.

PURCHASE OF SPARE PARTS FOR
TRACPORS

. Shri Sidhva: (a) Will the Minis-
tefz ofsl"ood and Agriculture be pleas-
ed to state whether it is a fact that
the Chairman of the Central Tractor
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Organization has left for United States
to purchase spare parts for tractors
purchased from the proceeds of the
World Bank loan?

(b) When were these tractors im-
ported and within what period were
the parts worn out?

(c) What will be the total value of
the spare parts to be purchased?

(d) How many spare 'parts with their

value are now available with the
organization?

(e) Was any effort made to purchase
these parts by correspondence and
negotiations through our Stores De-
partment in the U.S.A.?

() If not, what are the reasons for
sending the Chairman personally to
purchase these parts?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) Yes,
Chairman of the Central
Tractor Organisation has been placed
on deputation in the U.S.A. and UK.
He will arrange for the purchase of
not only spare parts for tractors, but
also spare parts of ploughs and trans-
port equipment and also other urgently
needed additional machinery.

(b) The 240 tractors referred to in
part (a) of the Question were received
during the period October, 1949 to
September, 1950. The other items for
which spare parts are required were
received during 1946 and 1947 and
most of them were old disposal equip-
ment. The period during which the
parts have worn out, therefore, varies
from 1 to 10 years approximately, It
may, however, be stated that spare
parts proposed to be purchased are
not merely to replace worn out parts,
but for stock piling for future use,

(¢) The value of the spare parts
proposed to be purchased in the U.S.A.
is estimated at one million dollars.
The value of spare Igarts proposed to
be purchased in U.K. ig estimated at
£25,000. This includes spare parts not
only for tractors, but for ploughs and
transport equipment also.

(d) It is not possible to give the
quantity of spare parts in stock. The
number of iftems run into some
thousands. Approximately Rs. 25 {akhs
worth of spare parts are availabie
with the Organisation.

(e) and (f). The spare parts will be
purchased through our Stores Depart-
ments in the US.A. and UK. The

Chairman, Central Tractor Organisa-

tion will merely assist in finalizing
the orders. It is not possible to pur-
chase them with reasonable prompti-
tude by correspondence, because duc
to shortage of supplies, manufacturers
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.are unwilling to hold stocks pending
confirmation from indentors. Experi-
ence has shown that the spare parts
designated by us are not available
according to the indent and an early
decision on alternatives is necessary.
If a representative of the indentor is
present, he can choose alternatives on
the spot. This is the main reason why
it was necessary to depute an officer
to help in these purchases. The World
Bank Mission which recently visited
* India in order to look into the work-
ing of the Central Tractor Organisa-
tion, and whichr included two well-
known experts strongly recommended
that the Chairman should be deﬁtl:ted
to UK. and US.A. to contact ely
suppliers personally and to progress
the purchase of spare parts, lack of
which in the judgment of the mission
was a defect needing speedy remedy-
ing.
PiLotr (Hours oF Duty)

63. ‘8hri Skdhva: (a) Will the Minis-
ter of Communications be pleased to
state how many hours a pilot on an
aircraft on Schedule service is suppos-
ed to give per month under the Rules?

(b) Do all Compagnies comply with
the stipulated hours under the Rules?

(c) Have Government verified at
any time with the journey log book of
the aircraft and the Tower clearance
that a pilot has not exceeded the
period under the Rules?

(d) If so, in how many cases this
check up was done and with what
results?

(e) Has any company been- warned
where the rule was violated?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) Not
more than 125 hours, ordinarily.

(b) Yes, normally; but when the
companies have a rush of work pilots
obtain authority for exceeding the
limit, after passing a specjal medical
examination at present prescribed
under the Rules.

¢) and (d). Every airline pilot’s
ﬂygn)g hours are checked with certified
extracts of his log book every sIX
months at the time of the renewal of
his licence. Check up with Aerodrome
Control log book and Aircraft Journey
Log Book is made only when the
entries in the pilot’s log book are
found to be irregular. This has never
so far been found necessary.

(e) Yes. During the period of one

ar ending 31st March, 1951, there
&eel‘e 20 cases in which the companies
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warned.

INSURANCE REMITTANCE TO PAKISTAN

64. Shri A. C. Guha: (a) Will the
Minister of Commumications be pleas-

-ed to state whether there has been any

agreement with Pakistan about the
Postal Life Insurance policies of un-
divided India?

(b) Tt s0, what are the terms?

(c)yWhat would be the number of
pg;sies involved to be paid by each
side?

(d) What is the amount involved
for each side?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) Yes.

_ (b)Y Under the agreement, the
liability for Postal Life Insurance
Policies issued by the Government of
undivided India and not matured for
payment before the 15th August 1947,
falls on the Government of Pakistan
in the following cases—

(i) where the insurant has finally
opted for service in Pakistan: or

(i) where he was not entitled to
aption, he was on the 31st March 1948,
:ervmg under a Government in Pakis-
an; or

(iii) where he was not in service on
that day, he was, or his beneficiaries
under the policy were, ordinarily resi-
dent in Pakistan on the 31st March
1948. In all other cases, the liability is
that of the Government of India.

(c) Compilation of lists of policies
which are the liabilities of Pakistan
has not yet been completed by the
Pakistan Posts and Telegraphs. Against
a total number of 92,900 policies
current on the 14th August 1947, the
Pakistan Government have so far
taken over 4,271 policies.

(d) This is not yet possible to deter-
mine, since th list of Pakistan policies
has not been completed. Against the
total face value of Rs. 19,10,64,052, the
value of 4.271 policies so far taken
over by the Pakistan Government,
comes to Rs. 1,36,48,980.

LowWER GAZETTED SERVICE (RAILWAYS)

64-A. Shri A. C. Guha: Will the
Niir;ister of Rallways be pleased to
state:

(a) the number of officers in Rail
ways in lower gazetted service cadre—
not yet confirmed;
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(b) the number of such officers who
have been in unconfirmed service for
over ten years;

(c) whether there have been any
cases where such officers have to
retire before being confirmed; and

(d) if so, their number?

The Minister of State for Transport
and Railways (Shri Santhanam):(a)
to (d). The information is being
collected and will be laid on the Table
of the House in due course.
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SENIOR RAILWAY A0COUNTS OFFIOERS

64-B. Shri D. 8. Seth: Will the
Minister of Railways be pleased to
state the posts of Senior Accounts
Officers in the various Railway
Accounts Offices other than the Minis-
try of Railways stationed at Delhi to
which special pay is attached and the
amount attached to each?

The Minister of State for Tnngort
and Raillways (Shri Santhanam): Only
the post of Deputy Director, Railway
Clearing Accounts Office has special
pay of Rs. 100 attached to it.
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PARLIAMENT OF INDIA
Friday, 17th August, 1951

The House met at Half Past Two
of the Clock

[Mn. DEPUTY-SPEAKER in the Chair]
QUESTIONS AND ANSWERS

(See Part )

3-30 p.M.
PAPER -LAID ON THE TABLE

STATEMENT SHOWING ACTION TAKEN BY
GOVERNMENT ON ASSURANCES ETC.
GIVEN DURING THIRD SESSION
(Seconp ParT) 1951

The Minister of State for Parlia-
mentary Affairs (Shri Satya Narayan
Sinha): 1 beg to lay on the Table &
statement showing the action taken by
Government on  various assurances,
promises and undertakings given during
the Third Session (Second Part) of
Parliament 1951. [See Appendix III}.

ot Wy : wEAlG A fi,
arg € @ & w4 F1 e fzem
it § @A A TaE
gt &, T gad 7 agd %3 faasa
an & @ = HIZRGTA
(microphone) Ficg ®r feram

@t faz  faa aifgd  SaT
Frox AR @1 Wi zafed

§am & war wem fr AR LEY
Sfaa gfeqam frar s@

[Shri Bhatt (Bombay): Sir, 1 wish to
draw your attention to the great diffi-

230 PSD

culty we are experiencing in listening
to-the proceedings in the House as well
as in making ourselves heard. The
arrangements of ‘microphones etc. are
not as efficacious as they should be. 1
would therefore request you to have

some more suitable arrangements
made.]
Mr. Deputy-Speaker: I understand

that the height of the present micro-
phones is going to be reduced and after
the experiment is tried additional
microphones will alsc be installed to .
improve audibility.

The Minister of Home Affairs (Shri

agopalachari): Sir, wher a new
ayranggment is installed it takes a
little time for people to readjust them-
selves to it. My own impression is
that now there is very little of
reverberation and disturbance and if
only hon. Members will speak forget-
ting the microphone, imagining that
they are addressing an ordinary public
meeting everything will be all right
so far as audibility goes.

Mr. Deputy-Speaker: Instructions
will alse be issued from the office as
to how the microphones should be pro-
perly taken advantage of.

PUNJAB . STATE LEGISLATURE
(DELEGATION OF POWERS)
BILL—concld.

The Minister of Home Affairs (Shri
Rajagopalachari): Sir, the first thing
{hat 1 should mention to the House is
that the,course which the Government
is going to take will greatly reduce the
apprehensions and difficulties that have
been given expression to by many hon
Members. But before I go on to that
1 should deal with the matter as I
should at this stage of the debate.

Pandit Thakur Das Bhargava made
a very long speech in Hindi and later
in Epglish. 1 was able to follow him...
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Shri J. R. Kapoor (Uttar Pradesh):
Is it the debate on the Punjab State
Legislature (Delegation of Powers)
Bill?

Shri Sondhi (Punjab): When the
main debate was proceeding on the
previous day the last speaker, Mr.
Kapoor, was still on his legs.

Mr. Deputy-Speaker: I did not see
Mr. Kapoor 'stand up in his seat at all
today.

Shri J. R. Kapoor: I did not know
that this Bill was going to be taken up
today” just now. Only a few minutes
before the House met when I was talk-
ing to the Secretary to the Law
Ministry I was given to understand
that this Bill will be taken up at 5 p.M.

. Deputy-Speaker: I do not know
who told the hon. Member that it would
be taken up at 5 p.M. It stands as the
first item on the Order Paper today.

Shri Sondhi: We have not received
a copy of the new amendments that
are to come up.

Mr. Deputy-Speaker: Is it necessary
that I should call Mr. Kapoor now?
(Shri Sondhi: No. Sir.) There tare a
number of amendments and the hon.
Member can 'speak on the clauses.

Shri J. R. Kapoor: Does it mean that
I will not be able to speak now?

Mr. Deputy-Speaker: 1 do not want
to stand on any technical ground. If
Mr. Kapoor was on his legs last time
and did not stand up today I do not
want to deprive him of his opportunity
to speak. I did nct know that he was
on his legs on the last occaston, nor
was a note placed hefore me to that
effect. Otherwise I would have called
him. If the hon. Home Minister will
stand out, Mr. Kapoor may speak,
after which the hon. Minister may re-
ply to the debate.

Shri J. R. Kapoor: On the last
occasion when this Bill was under dis-
cussion, before the House rose for the
day 1 was expressing my view that
this Bill should not be accepted in its
present form, because I was of the
view that its provisions were against
the spirit of the Constitution, that the
provision relating to the delegation of
law-making authority by the Presi-
dent to the Governor or any other
authority was neither proper nor
necessary and that our being called
upon ic divest ourselves of our right
to enact the necessary legislation with
regard to the State of Punjab was an
undemocratic suggestion and was al-
most of a suicidal nature.

Today I find myself in the happy
position of talking in an entirely
different strain, because I was given to
understand that the Home Minister
proposes suitably to amend this Bill zo
as to meet all our objections and
virtually all our demands. (An Hon.
Member: Virtually?) Yes, for . all
practical purposes......

Shri Rajagopalachari: Most, not all.

Shri J. R. Kapoor: He may not think
that he has acceded to all our demands
but so far as I am concerned and my
suggestions on the previous occasion
are concerned I feel even more than
satisfied. On the last occasion I was
suggesting firstly that the President
should not be given the authority to
redelegate the law-making authority to
the Governor or anybody else. That
suggestion I understand is going to be
accepted in its entirety. My second
suggestion was that the President
should not be vested with authority to
legislate when Parliament was sitting.
The implication of this was that when
Parliament was not sitting it would be
open to the President to enact any
legislation he desired in respect of the
Punjab and this Parliament would have
had nothing further to do with it.
But according to the amendment which
I understand the hon. Minister is going
to move every enactment made by the
President will be laid before Parlia-
ment, meaning thereby that even those
enactments made, when Parliament is
not sitting or in session, will be laid
before it and it would be open to
Parliament to suggest any necessary
modifications. That is made on the
suggestion that was made on that day
and though out of modesty the hon.
Minister may not be prepared to take
all the credit, I am prepared to give
him the credit which in fairness I must
give him.

It appeared to me to be a little un-
gracious or even ungrateful on the
part of some Members on the other day
when they expressed their resentment
at the Minister seeking to secure the
adjournment of the discussion on the
Bill in order to be able to draw up
suitable amendments to meet our
demands. I am sure even my hon.
friend Mr. Kamath would join with me
today in expressing our appreciation
and gratitude to the hon. Minister for
having gone a very long way, almost
the whole way, to accede to our request.
(Interruption) Mr. Kamath reminds
me that it was his amendment. The
mere fact that it is his amendment and
it is going to be accepted, almost in
toto, by the Home Minister......

Shri Kamath (Madhya Pradesh): 1
never said so. I said that the amend-
ment has not been given to the House.
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Shri J. R. Kapoor: I may assure him
that the new amendment that is going
to come before us is almost in the same
form in which Mr. Kamath had pro-
posed to move it, with only slight
verbal alterations here and there. The
substance of his amendment is going to
be proposed and accepted by the hon.
Minister. It was therefore that I was
hoping—I am now almost sure—that
today my hon. friend, Mr. Kamath will
join us in expressing our appreciation
and gratitude to the Home Minister for
having gone almost the whole way to
meet our demand. The other day my
hon. friend, Prof. K. T. Shah—he is not
here now—had remarked that even
Rajaji was once upon a time a demo-
crat. If Prof. Shah were here today 1
am sure he would have agreed that he
has continued to be a democrat, or at
any rate he is sn today. This being the
position today I have very great
pleasure in extending my whole hearted
support to the Bill in the amended form
in which it is proposed to be passed.

Shri Rajagopalachari: I am sorry,
Sir, if I was taken to be in too great a
hurry. I waited for a minute to see if
anyone rose and when you called me I
got up with a view to reply...

Mr. Deputy-Speaker: I am sorry, I
too did not notice it.

Shri Rajagopalachari: I was saying
with reference to Pandit Thakur Das
Bhargava’s speech that I was able to
follow most of his Hindi speech. But
he followed up with an English speech
the next day wherein the line takexn
was slightly different. I cannot be
doing justice if I did not explain some
things which he said on the first
occasion. He made out, rightly, that it
was relevant to go into the previous
history of the matter in order to make
grounds for opposing the delegation
that is now proposed to the President
and to the Governor; I was at some
pains myself to explain that. strictly
speaking it would be relevant. In
going into .past history, however, [
feel. if 1 understood him aright, he has
done grave injustice to the Governor of
the State and it would be unfair to him
it I did not explain the true position.
It was sought to be made out that tha
Governor, not having helped in the
maintenance of the Ministry and ‘he
creation of conditions for a stable
Ministry to continue. had defaulted.
and therefore it was that objections
were raised strenuously for powers
being given to the President ultimately
to be delegated to the Governar. T
wish to say that whatever the merits
of the opposition to the proposal might
be, the grounds are unfairly put. The
Governor, I might assure the House
and all concerned from intimate
knowledge of the proceedings from

Bill

start to finish, tried his best to main-
tain his position as a constitutional
head of the State and did not in the
least wise try to interfere in the politics
of the State or of the party; he kept
himself perfectly neutral as he ought
to have done, and he had truly no
interest in the party disputes or diffi-
culties. . All that he was inferested in
was the maintenance of a stable
Ministry and the securing of a stable
Government. He did his best to be
fair and therefore it is an improper
thing to suggest that he had forfeited
the confidence of this House with
respect to delegation by reason of what
he did; it is not true in any sense. That
is why I go out of my way, if I may
say so, to lay emphasis on this.

Pandit Thakur Das Bhargava
(Punjab): By way of a personal
explanation, I beg to submit that I
never suggested for a moment that the
Governor did something by virtue of
which this position was brought about.
All that I submitted in respect of the
President and the Governor was that
they were in duty bound, under article
355 and other articles of the Consti-
tution, to see that the Constitution was
properly maintained. I never suggest-

ed that they brought about this
situation. .

Shri Rajagopalachari: In

: spite of
this explanation I . -

wish to reassert

-that the Governor did his best to do

what the hon. Member has just
referred to. But what can a Governor
do if the party under whose authority
and mandate a Chief Minister is work-
mg has given him the direction tn
Tesign and no other person in the party
1s willing to undertake the responsibili-
ty, and when obviously there is no
meaning in going to an odd group of
seven persons to form a Ministry®
What more could the Governor
do? He was helpless and that is
why his position stands as it is
today. We cannot leave a gap in
the  constitutional governance of
the country: we have to A1 it. Is-it
fair to make any statements which,
rightly intended or otherwise. might
leave the impression that the Governor
of a State has brought about a situation
which we are facing? He is, in faet,
1In no way responsible for it.

Pandit Thakur Das Bhargava: 1

never stated that he has brought it
about.

Shri Rajagopalachari: And then the
question is whether he would have been
wise and constitutional if he had even
attemoted to go into party matters and
tried to settle disputes between grouns
In the same party. I would have de.
precated any such attempt on his part
even if he had attempted to do sc and
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he %ad asked me. Therefore, in every
way there is no reason whatsoever for
blaming the Governor. If tor other
reasons it was necessary to delegate
powers to the Governor, [ might
assure the House that we could not find
a better officer to meet the situation.
He had done nothing whatsoever to
deserve even the possible misunder-
standing that could arise from Pandit
Bharguva’'s speech.

Pandit Thakur Das Bbargava: If a
person chooses to misunderstand me
how can I help being misunderstood?
These things have been put in my
mouth. I never suggested them at all.

Shri  Rajagopalachari: My Hindi

knowledge was imperfect. I shall
leave it at that. The present assurance
is more valuable than any maintenance
of my knowledge of Hindi. The present
position taken up by Pandit Bhargava
is perfectly satisfactory and I do not
wish to dwell any further upon that
subject. The Governor is facing a very
difficult task now. Whether Parlia-
ment delegates as proposed now or not
is a different question, but in any case
the Governor is facing a very difficult
position. It would be unwise for us to
do anything which would detract from
his position or the confidence which he
commands. Already we get news that
people. 1 think we might call them
‘alleged blackmarketeers’, who have
been detained and who have now gone
to court to say that he has no legal
position to ~arry on the Government.
that his government is invalid and
therefore the detention is wrong. He
has to take severe steps in ihe present
contingency of aflairs and we will have
to strengthen him in every way.
Certainly we should not do anything
which will detract from his moral
authority in fulfilling his task.

Let me not be misunderstood. I
must at once say that I was deeply
moved when Pandit Bhargava spoke
the other day. I was deeply moved
because a man ‘cannot help being
moved when there is a natural
expression of one’s free emotions.
especially as Pandit Bhargava did. It
was a fervid oration and gave
expression to his natural feelings in
the matter and I was deeply-touched.
In fact. I might confess that when the
resolution was debated on the previous
occasion 1 was greatly relieved when 1
saw Pandit Bhargava did not stand up
to speak...... .

Shri Sondhi: And so many others
also who would have spoken.

. Shri Rajagopalachari: But I was
especially relieved when 1 did not see
Pandit Bhargava stand up, and I have

reasons to feel relieved like that. But
he has taken full opportunity, and if
I may say so, even with a vengeance, :
to speak during the debate on this Bill.
He has, so to say, lost the ground which
he had gained in that respect. He has
let himself go. So far as the Governor
went, I need not repeat it. I think
he need not have dwelt so long on Lhe
Governor. Then he has argued that
the situation should have been mst
otherwise. As I have already explain-
ed. the party situation or the political
situation could not have been met
otherwise. It was impossible for us to
do it, Other hon. Members also have
referred to that point. They have said
that instead of passing this Bill we
should make our best effort to bring
ab_out a settlement and get a stable
Ministry to take charge. For different
reasons and for different motives,
different Members have urged this. I
must say on behalf of Government that
qugrnment is anxious that a popular
Ministry should be in charge and it
should be a stable Ministry. But let
us face the position frankly. Punjab
is a Province—I do not say that other
Provinces are free from difficulties,
but each Province has its own diffi-
cultlgsfbut‘ in Punjab my unfortunate
conviction is that no popular Ministry
will find the task easy at any time.
‘The papular Ministry there has to face
an environment which is incorrigibly
communal, in my opinion. The com-
Dosition of the population is such ‘hat
any Ministry, however able and how-
ever excellent it may be, has to control
a communal environment. Now, we
all know well that we do not like
certain things, but we have to recognise
the existence of certain things and face
them also. Here, we hope—and all hon.
Members I have no doubt hope—that
the communal environment will be
gradua}l_y overcome and controlled by
the Ministry with its Congress princi-
ples. Unfortunately, sometimes as it
happens. instead of controlling the
environment the environment gets the
mastery over us, and instead of
dependence on communal environment
being reduced, we gradually get more
and more inte it, so to say. Hence the
difficulty has arisen. I cannot and I
ought not to go, however. into that
matter. But I want to show that I
understand the difficulty of any
Ministry there and I want hon. Mem-
bers in the House tp understand. It
is nc use blaming a position when it
has arisen on account of a naturai
difficulty, aud the inherent hardships
and difficulties of the matter cannot
always be overcome by the mere wish.
We have to work nard te get over it
and I do hope that the present problem
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will be solved gradually. if not at once.
But it -will not be"solved in terms of
previous conflict. Several hon. Mem-
bers spoke on the subject as if the
present Bill was a result of something
which we had neglected. It is not s0.
By thinking ‘of the past conflicts, we
do not solve the present problem. We
ought to try to solve it in a different
way. I shall leave it at that. -

Let us consider whether we can leave
this emergency position as it is, as Dr.
Mbookerjee—who is not here—suggest-
ed. With great ability he put forward
his position and asked now that the
whole of the administration has been
handed over to the Governor througn
the President. why should any tlaw-
making power be transferred now?
This House should be very jéalous
about its own privileges and authority
and therefore he claimed that the law-
making jurisdiction of the House should
not be transferred to anyone at all for
the time being. From a different angle,
the same thing was said by other
Members alsn. They asked: What is
the hurry? What is the requirement?
There is nothing much to be done. We
can if necessary spare a few days. and
so on. I want hon. Members to remem-
ber the changed position on account of
the Constitution that governs the
governance of the country now. At
every point statutory authority be-
comas necessary. Legal authority
becomes essential. No  Government
can under this Constitution or under
any written Constitution be conducted
without adequate legislative authority

" being provided for. Whatever may be
the machinery, legislative authority 1s
absolutely essential. Otherwise, at
every turn we will find interested
parties contesting the authority of the
executlive and successfully contesting
it. Therefore it is that legislative
authority is absolutely necessary for
important things. Some things appear
trifling but they may have large results
if we do not attend to them. There-
fore, prcvision for legislation is
essential,

Then I come to Dr. Deshmukh's
remarks. In the language of an ¢ld
advertisement, he.laid his finger on the
spot when he asked: What is the policy
of the Government? Are they going
to take up all and sundry legislation
end push it througn under the authority
proposed tc be got from this Bill
or are they going to work as care-
takers only for the time being? That
is a question which I should answer
and I am glad to answer. "It is not the
intention of Government to take up all
legislation simply because they have
authority for a summary process and

for the sake of making laws. hat
they have to take is only that whi#h -is
most urgent and most necessary either
from the point of view of the present
emergency or from the point of view
of any emergency that may arise in the
Prevince. Their intention is only to
take up absolutely essential legislation.
Hon. Members referred to there not
being much to be done in the Legis-
lature in the Punjab. They took the
actual turn-over of the work there and
argued on that. But let me suggest
that that is a dangerous way of finding
out the state of things. There may be
many reasons why the Legislature in
the Punjab was not able to get along
or was not willing to get along with
many pieces of legislation.

Shri Seadhi: May I point out that as
many as seven Bills were passed in one
day? So there is no question of dearth
of legislative work.

Shri Rajagopalachari: They may do
that also. . Neither does the matter
pointed out by the hon. Member wh>
interrupted prove anything except that
sometithes they can do some work.
What I am suggesting is that many
important Bills are pending and pro-
bably they have got to be got through.

Shri Sondhi: That is the condition
Lere too.

go ‘on with every kind of thing sﬁply

Shri Rajagopalachari: But if they
are controversial and are likely, so to
say. forestall the legitimate activities
of a popular Ministry. I promise that
such -things will not be tackled and it
is not a pleasure for Government io
tackle such things. We shall only deal
with necessary things. It is impossible
to leave a gap. Therefore, legis-
lative authority must be provided for
the governance of the State and it must
be provided not with any intention to
cover all the ground which a popular
Ministry and a Legislature could cover
but only the necessary amount of
ground.

Having explained this. let me pro-
ceed to say that it is one thing to
provide positive power and another
thing to provide checks. We cannot
govern a cpuntry by mere checks any
more than we can drive a car merely
with a brake. All that we can do is to
put the brake on if the car runs too
fast. In the same manner, here. while
we are all intent on providing checks
we should also be intent on the need
for providing positive legislative
authority. Having provided it, let us
by all means provide checks against
abuse of that authority or misuse of
position. That is why I carefully and
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earnestly listened to the debate and
that is why I said yesterday that
Gevernment was thinking it over in
order to meet the wishes of the Mem-
bers of Parliament in that respect. So
far as checks so. it certainly is a
matter for consideration as to what
kind of checks may be put and what
should be avoided. Without actually

damaging the positive authority there *

1s no harm in providing such checks as
would be desirable to maintain the
authority of Parliament in the matter.
and for the responsibilities of Parlia-
ment to be discharged.

Then, it was argued that this House
could go through the whole thing in a
few days and so on. Well. I am glad
if this House could do work so speedily
and quickly and I am sure presently
we will, if not now. achieve’ such an
accelerated pace. But it is not a
question of Pugjab being more
important than other matters. The
moment any quesiion of relative
Importance arises, things are judged
from different angles and we cannot
al'ways be sure that Punjab would be
given precedence in this matter and we
would have very often to judge before-
hand if we consider a question to be
one of priority and importance before
we go into the matter at all. What
one Member might think is important
another Member might not think is
Important and a discussion would ke
necessary even for fixation of relative
importance. Therefore, we should be

conscious of a certain amount of diffi--

culty in regard to arranging work if
Parliament is to take up the whole
work. In the circumstances, I submit
with all respect that we should not be
unwilling to part with powers provided
we put down certain checks.

4p.M.

That is exactly the proposal which
ultimately I will put before the House.

The Bill contains two provisions—
one to delegate power to the President
and the other to delegate legislative
power to the Governor. I may in
advance mention that I am going to
accept on behalf of Government the
amendment that the delegation to the
Governor might be completely given up
and I do so for this reason. I may in
this connection as well take the House
into confidence. The procedure was
laid down even before this Bill was
framed as to how the Governor should
exercise his authority. It was definitely
decided that the Governor will have
to put forward his proposal; the Gov-
ernment of India will have to examine
those proposals and it is only when
the President and the Government ot
India have agreed to these _proposais

(Delegation of Powers;) -
Bill

that the Governor will make laws 2,
it would come again for tne assent .t

-the President in the usual course. That

was the inteniion. So that there is no
difference between what we had intend-
ed to do and what we will now have
authority from the House to do. Even
if the laws are not enacted in the name
of the Governor and they are enacted
in the name of the President, the sub-
stantial procedure will be the same. I
may give notice here then that I am
going. on opehalf of Government, 1o
accept the deletton of clause 4.

Then I propose to accept the amend-
ments with regard to laying before
Parliament and also have a clause that
any modifications that may be adopted
by resolution here—as was proposed
by Mr. Kamath in his brilliant amend-
ment—may be accepted as part of the
law. But there was one difficulty
which steod in the way. It 1ay be
constitutionally difficult to make a
resolution work in that manner es-
pecially when we have delegated legis-
lative authority to the President.
Whether we could take it back and
have a summary procedure raised same
doubts in the mind o¢f our legal
advisers. I propose, with Mr. Kamath’s
permission. to modify his amendment
to a certain extent and the House wiil
then have an opportunity to accept it
in that form. In substance it-comes 10
this that instead of the House going
through the entire legislative work of
the Punjab State, it will have an
opportunity to see what is enacted by
the President and immediately place
its fingers upon those spots whlcl} re-
quire modification and those modifica-
tions will practically have the force of
law. The President will immediately
give eftect, as an amending Act. to
the resolution that the House passes.
This will remove all legal difficulties
and meet the apprehensions of the
House. 1 shall not detain the House
any longer.

Shri Sondhi: When can we expect to
get the draft of the amendments?

Shri Rajagopalachari: Immediately; 1
shall read them at the proper stages.

Shri Sondhi: Are they not going to
be circulated?

Shri Rajagopalachari: Mr. Kamath's
amendments have been circulated. Two
or three of them are overlapping—for
instance, Mr. Das’s amendment and
Mr. Kamath's amendment are the
same, for laying of President’s Acts on
the Table of the House.

Mr. Deputy-Speaker: The question is:

“That the Bill to confer on @he
President the power of the Punjab
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State Legislature to make laws
and to authorise him to delegate
such power to any other authority,
be taken into consideration.”

The motion was adopted.

_ Clause 2 was added to the Bill.

Clause 3.— (Conferment on the Presi-
dent of the power of the State
Legislature.)

Shri Kamath: I propose to move, Sir,
amendment No. 6 of List No. 2 and. by
your leave, seek to amend 4A as sub-
clause (3) of clause 3. That is a very
minor modification.

I, therefore, beg to move:
In page 1, after line 15, add:

“(3) Every law made under sub-
section (2) of this section shall,
as soon as may be after it is made,
be laid before Parliament and shall
be subject to- such modifications
therein as may be made by Parlia-
ment on a motion made during the
lse_s;l'on in which the law was so
aid.”

May I in commending this amend-
ment to the House express my
appreciation of the undeserved com-
pliment which the Home Minister
paid to me? I was almost overwhelmed
by the adjective which he used, and I
find that I am learning a little day by
day at his feet since he came into office,
a little more of this art of legislating,
and I hope to learn trom him more as
the days roll by.

NI am glad that the proposition
enunciated by my friend Sardar
Bhopinder Singh Man has fallen flat on
the House and has not been accepted
by the House. He went so far as to
say that this Parliament is not com-
petent to legislate for the Punjab. and
the astounding argument that he put
forward was that many of the Members,
if not a vast majority of them, are
more or less ignorant of the affairs of
the Punjab. And he challenged my
proposition that Parliament should
have the ultimate scrutiny or control
or supervision over the legislation en-
acted by the President in this regard.
This House is well aware how we who
have come from various parts of India
have been taking interest in the affairs
of every little bit of India, not merely
during the Question Hour but also in
the course of our discussion on the
various. Bills that have come before the
House. My friend Pandit Mukut
Biharilal Bhargava knows how we have

taken interest in the Ajmer-Merwara
Bill, the Delhi Eviction and Requisition
Bill and so many other Bills, about
which Sardar Man could have argued
that Members from parts other than
those States are wholly ignorant. I ain
sorry that this sort of argument should
have been advanced in this House at
all, because the very fart that it is the
Parliament of India is proof positive
of the position that every Member of
this Parliament is or ought to be
actively and keenly and decply interest-
ed in the affairs pertaining to
every bit of India, and that every
Member of this House is competent to
speak about, and certainly take interest
in, and contribute his mite—whatever
it may be—to not merely the solution
of the problems of the various States
of India but also the legislation pertain-
ing to every State of India.

I am glad that the Home Minister on
behalf of Government has accepted the
proposition that Parliament is com-
petent, and he has accepted, on that
basis, the spirit. the substance of my
amendment. I am only keen about
the substance of it—I do not fight for
the shadow—I am keen about the spirit
of it and not the letter. I am therefore
glad that the spirit of it has been
accepted, though the Minister has
reworded and recast it according to the
Law Minister’s advice.

It is really gratifying to note that
though at the time the Bill was moved
by the Minister hopes were rather
slender as to whether the Bill would
be modified at all, yet in the spirit of
democracy—of which my hon. friend
and teacher the Home Minister is
such an exponent and champion—I am,
glad to see that in accordance with
democratic traditions and the true
spirit of democracy he has bowed to
the wishes of the House and the
opinions expressed on the floor of the
House., and has modified this Bill
accordingly.

I would only point out to him one
little difficulty which might arise in
the future, and that is this. Clause (4)
of article 356 ct the Constitution says
that this sort of arrangement can
remain in force only for six months
from the date of the passing of the
resolution approving the Proclamation.
The resolution was passed by the
House, I think. on the 8th or 9th, and
so the six months period will expire
perhaps early in February. I do npt
know when exactly the elections will
be held and the new Assembly will be
constituted in the Punjab. If of course
a new Ministry is formed in a month
or two, before the elections are got
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going, then the position wili be easy.
Otherwise thi§ thing will have to come
before Parliament again, in another
session of Parliament, whether
November, December or January.
Tl:nerefore: in view of this difficulty that
might arise in the future it would he
perhaps better if the Ministry is re-
formed or reconstituted in’ the Punjab
so as to obviate this difficulty and
before the expiry of six months the
Minister might take steps to see that
the need for coming to the House for
a renewal of its sanction may not arise.

Shri J. R. Kapoor: Under clause (2)
-of article 357 this Act will be in
operation for one year.

Shri Kamath: No. Six months,

_ One last point, and that is this. Jt
is good that the President is no longer
the all-in-all or no longer the
plenlpotenugry—he does not have all
the powers in his own hands® It is 2l
to. the good -that the Minister has
thought fit to accept this position that
the President’s Acts will come before
Parliament and will be subject to the
scrutiny and modification by this
House, and the House will therefore
have an opportunity...

Shri R. K. Chaudhuri (Assam): On
a point of information. Will the law
be effective before it is laid in Pariia-
ment? Suppose Parliament is not in
session, will the law made by the
President be effective before it is laid
on the Table of this House?

Shri Kamath: The Minister will
answer that. The only difficulty—the
final difficulty—that still remains is
this that when Parliament is not in
session if Acts are enacted by the
President, then, considering that
perhaps this is the last session of
Parliament, we may not have any
opportunity of scrutinising those Acts
which might be passed during the
recess, during the oft-session period.
I would therefore: make a specific
requesi that whatever Acts the Govern-
ment have in mind may be enacted by
the President during the session of
Parliament while we are sitting here
so that those Acts may come before
this Parliament and we shall have ap
opportunity of modifying them if
necessary. 1 would request that the
Acts may not be held over till Parlia-
" ment is adjourned or promgqed. I
would earnestly appeal to the‘Mmisber
that_he should sovon decide this matiter
of legislation of the Punjab so that
before the House is adjourned or pro-
rogued, 2ll the Acts of the President
may come well in time before the
House, so that we may take action for

any necessary modification of this
Bill. I therefore commend my amend-
ment, accepting the modification
sought to be made by the Minister to
my amendment.

Mr. Deputy-Speaker: Amendment
moved:

In page 1, after line 15, add:

“(3) Every law made under sub-
section (2) vof this section shall,
as soon as may be after it is made,
be laid before Parliament and
shall be subject to such modifica-
tions therein as may be made by
Parliament on a motion made
during the session in which the law
was so laid.”

Shri Rajagopalachari: I suggest to

e hon. Member that if he will acceot

e modified form in which I have

ended his amendment and a copy
of which I have given to the Secretary
of the House, I shall accept it straight-
way.

Shri Kamath: May I read it in
substitution of mine?

Shri Rajagopalachari: Yes.
Shri Kamath: T beg to move:
In page 1, after line 15, add:

“(3) Every Act enacted by the
President under sub-section (2)
shall, as soon as may be after
enactment, be laid before Parlia-
ment. :

(4) Parliament may, by reso-
lution passed within seven days
from the date on which the Act
has been laid before it under sub-
section (3). direct any modifica-
tions to be made in the Act and
such modifications shall be given °’
effect to by the President by enact-

ing an amending Act under
sub-section (2):

Provided that nothing in this
sub-section shall affect the validity
of the Act or of any action taken
g&e}:evnder before it is so amend-

. Mr. Deputy-Speaker: Am I to take
this as a substitution?

Shri Rajagopalachari: Yes.

Mr. Deputy-Speaker: Amendment
moved. .

In page 1, after line 15, add:

*(3)._Every Act enacted by the
President under sub-section (2)
shall, as soon as may be after -
enactment, be laid before Parlia-
ment.
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(4) Parliament may, by reso-
lution passed within seven days
ifrom the date on which the Act
has been laid before it under sub-
section (3), direct any modifica-
tions to be made in the Act and
such mndifications shall be given
effect to by the President by enact-
ing an amending Act under
sub-section (2).

Provided that- nothing in this
sub-section shall affect.the vaiidity
of the Act or of any action taken
t};ereunder before it is so amend-
ed.”

Shri Kamath: May I suggest a
further proviso to this amendment if
the Minister is prepared to consider
it. It is this.

“Provided further that no Act
of the President shall be enacted
when Parliament is not in session.”

Shri Rajagopalachari: I have given
an assurance to the hon. Member that
while we do not wish to take advantage
of the power of enacting all kinds of
laws, neither should we hurry and
rush as suggesied. 1 may assure the
Hnuse in answer to his last observation
.nade when the hion. Member was on
his legs that if any law is enacted
when the House is in session, it will
be in the same position as in the
present session but if the House is not
in sessicn. it will have to be laid be-
fore Parliament. All such laws will
have been published in the Gazette
and in the newspapers all over the
country and there is no question ot
hon. Members not having the time to
see it. A law enacted. whether it is
by the House or by the Prezident
under this provision, will be public
property and so, as soon as they meet,
it 'will be available for consideration.
So I do not think that there would be
any difficulty by way of want of
knowledge or information. If we lay
down a proviso that nothing should be
done when Parliament 1is not in
session, it is rather self-contradictory.
It is only because sometimes Parlia-
ment is not in session that we want
this power.

Shri Kamath: Parliament may not”
meet at all after this session is over
and so any such law may not come
before Parliament.e

Shri R. K. Chaudhurk I wish to
make a few observations on this.

Shri J. R. Kapoor: May I suggest a
very small amendment which I am
sure will be readily acceptable?
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Instead of the word ‘direct’ we may
have the word ‘recommend’ because
we should be respectful in dealing with
the President. It will read like this:
“Parliament may, by resolution passed
within seven days from the date on
which the Act has been laid before it
under sub-section (3) recommend any
modifications...”. By accepting my
amendment the effect will be abso-
lutely the same.

Shri Rajagopalachari: The idea was
that the modification is directed and
not that the President is directed, but
surely I should be most agreeable if
the House accepts Mr. Kapoor’s
suggestion without discussion.

Mr. Deputy-Speaker: I ask the hon.
Member to consider whether it is at
all necessary. Today Parliament is
sovereign. The hon. Member was not
here...

Shri Rajagopalaechari: It is a legis-
lative power that we are giving. I
had no feeling of compunction about
it. .

Mr. Depuiy-Speaker: The hon. Mem-
ber was not here. In the previous
Assembly we were always recommend-
ing to the Governor-General by way.
of resolution. The form ofs the reso-
lution now is that ‘this House is of
opinion etc.”’ and it is the duty of the
Government to do so. We have got a
right to direct. It is not a mere re-
commendation in which case it 1s open
to the President to accept or reject
the recommendation. I do not know
how he is trying to enhance the
position.

Shri J. R. Kapoor: Some hon. Mem-
bers from Punjab think they can argue
a matter in any way they like. But
we are not of that view. I submit that
even if we have the word ‘recomrpend'
the obligation of the President will be
the same.

Mr. Deputy-Speaker: The hpn.
Minister does not see eye to eye with
the hon. Member.

Shri Kamath: He has been a
Governor-General  himself and he
knows what the word means.

Shri R K. Chaudhuri: We have a
very pleasant function this afternoon...

Mr. Deputy-Speaker: Can we not
reserve it for the third reading?

Shri R. K. Chaudhuri: I am speaking
in® support of the amendment. I am

- not wasting the time of the House.

Mr. Kamath was first of all over-
whelmed by the speech of appreciation
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(Shri R. K. Chaudhuri]

de_liyered by my hon. friend the Home
Minister.® Not to be beaten, Mr.

Kamath began his programme of over-.

whe_lming the hon. Home Minister by
calling him a teacher. although as a
matter of fact, he was not a teacher
and calling him a preceptor, although
as a matter of fact......

Shri Kamath: I did not say preceptor.

. Shri R. K. Chaudhuri: Or something
].lke.thag. Tl)e process of overwhelm-
ing is still going on. I want to know..

Shri Hussain Imam (Bihar): Do vou
also wish to overwhelm?

Shri R. K. Chaudhuri: But, who is
being overwhelmed, I have not been
able to know even now. My hon.
friend Mr. Kamath is hoping that some-
thing good will come out of (his
amendment. My hon. friend the Home
Minister is also hoping that very good
results will come out of it. There are
d.xﬂ'er_ent ways of hoping for things.
For instance. Government is hoping
that the Hindu Code Bill will be passed
in this session; there are other friends
who are hoping that the Hindu Code
Bill will not be passed in this session.
We are not concerned with hopes. I
wanted to know what has actually been
achieved: that is to say. whether the
President’s law will actually come into
force before that law is laid on the
Table of the House...... :

Shri Rajagopalachari tndicated

assent.

Shri R. K. Chaudhuri: And, there-
fore. any modification which may be

subsequently made by the House will -

be rather infructuous and valueless.

Mr. Deputy-Speaker: No; it would
not be.

Shri R. K. Chaudhuri: If that law
comes into force and action is taken
under that law, what is the use of
giving a post-mortem judgment over
that law? -

Shri Rajagopalachari: That is why
I dwelt a little on providing a
machinery for legislation and a check.
Otherwise, it will be a complete with-
drawal of the whole Bill. I am afraid
the hon. Member did not appreciate
my point that it is necessary to provide
a legislative authority in the Govern-
ment to meet the present situation as
well as more emergent situations that
might arise from time to time. But,
the check is in Parliament. . If the
President of the Union, under the
advice of the Government of India,
acts so wrongly, they will be liable to
be checked more forcefully than even
by a mere modification. We must be

content _sometimes  with assurances
and clarifications that we have.

Shri R. K. Chaudhuri: So, any law
made after the present session of
Parliament is over will be effective and
Parliament will have no opportunity

-to modify......

Shri Rajagopalachari: Till it meets
and modifies.

Shri R. K. Chaudhuri: If my hon.
friend Mr. Kamath thinks that he has
gained something by this, the verdict
of the House would be that he has
been completely overwhelmed by what
has been said by the hon. Home
Minister.

Shri Rajagopalachari: He may be
emotionally overwhelmed; but he has
got all his points, I may assure you.

Pandit Thakur Das Bhargava: I am
very grateful to the hon. Home
Minister for agreeing to omit clause
4. because the main objection to this
Bill was that the Governor, or for
the matter of that, any single person
could be given the power to enact -
laws. That has been taken away, and
that is a distinct improvement in the
Bill. So far as article 357 or article
356 is concerned, article 356 does not
require any powers to delegated and
the general opinion of the House was
that Parliament should retain its
authority and be able to legislate when-
ever any occasion arose. But, article
357 authorises Parliament to delegate
powers in a certain way. It is clear
that delegation for purposes of article
357 must be complete and un-
conditional. So far as it goes, it does
not admit of any conditions. Accord-
ing to the latter portion of article 357
(1)(a). the delegated authority can
delegate with conditions. But, at the
same time, I must submit that, in the
proposed amendment as a matter 'of
compromise, some authority is retain-
ed by Parliament also. The present
amendment achieves this object. that
some authority is retained by Par!ia-
ment though it may be of a flimsy
character. Because, as pointed out by
Mr. Kamath, if some Acts are enacted
by the President after this session of
Parliament is over and there is not
another session. where the Acts will
be laid and how Parliament will make
any modification, I do not know. But,
at the same time, this could be done
otherwise also. Suppose this Bill had
not come and the President wanted to
issue an Ordinance the same thing
could happen. After all in matters
like this we must have confidence in
the Government and the Government
should behave in such a way that it
does not take away the powers
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of Parliament. and, it takes ncte
of the feeling of hon. Members of
this House. 1 have every hope,
and the hon. Mover has already ex-
pressed so, that in regard to such Acts,
he will see that if such Acts are en-
acted during this session, they will be
laid before the House. If Government
want to circumvent, they can do so in
spite of all that we want to put in the
Bill. If they do- not want to circum-
vent, they will give effect to the spirit
of what is done here. As the matter
is one of compromise between Mr.
Kamath and the hon. Home Minister,
and as both are happy over it, I
should not say a word against the
-agreed conclusions so far as they have
been given shape in this amendment.

Shri Kamath: I am only moderately
thappy.

Pandit Thakur Das Bhargava: My
hon. friend Mr. Kamath says that he
is only moderately happy. All the
:same. I am very glad because he is
‘hapoy for the first time in the lifetime
.of this Parliament.

Though I am not convinced of ‘the
legality of the proposed amendment,
T waquld not like to say a word against
this compromise in this sense that I
+think that after all a compromise is
always a compromise and if it is
-accepted by the parties in good taste.
the effect is that both the parties are
happy. The powers of Parliament
have been retained. The hon. Home
Minister was influenced by the fact
that, in certain circumstances. it may
be necessary for the purpose of speedy
execution that the President should be
enabled to put a law in motion as
soon as possible. That object is also
being achieved. Therefore. so far as
this amendment goes, though I
personally would have liked the Bill
to be withdrawn, as the Bill is not
likely to be withdrawn. we have to be
content with what is haovening. In
that view of things, I will not oppose
this amendment.
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(English translation of the above
speech)

Shri Bhatt (Bombay): Sir, I do not
want to take much time of the House
because the "hon. Minister has very
prudently suggested a middle course”
whereby he 'desires the time of the
Parliament to be saved. This is the
chief feature of that suggestion. Bul
I am doubtful if any time would be
saved thereby.

_Another thing is that it is always
difficult to make suggestions or move
amendments in regard to an Act made
by the President. 1 may for instance
tell you that when we were discussing
the ‘question of constituencies here, we
were told that the least possible
changes should be made in the Presi-
dent’s Orders in this connection
because they were President's Orders
and as such the lesser the alterations
we made, the more becoming would it
be for us. This is an argument which
is always put forward and in the,case
of these Acts too, the same argument
will be advanced. It bas not been
clearly provided here whether or not
a two-thirds majority or an absolute
majority would be necessary with re-
gard to the resolutions that we would
move in support of our suggestions.
Even supposing that resolutions moved
in this connection would generally be
accepted on the principle of a simple
majority and that the President would
amend the Acts accordingly, I have a
lurking suspicion that we might be
told at that time. “Your suggestion 1s
no doubt good but please do not press
it because after all this has been decid-
ed by the President. It is a minor
thing and hence do not iusist on it and
let it go as it is.” So. arguments such
as these would be brought forward.

Another doubt which I bave in my
mind is that_time may not be saved by

this method. When Parliament is not
in session the President will or course
achieve his purpose by issuing
Ordinances. So I do not desist from
the original stand I have taken. But
since the hon. Minister and my hon.
friend Shri Kamath have reached a
compromise, I have no objection. But
the object in view . would not be
achieved so easily as it would be it
Bills were presented in the House 'n
the - normal way and discussions nad
then taken place on them.

Shri Kamath: On a point of clari-
fication. I may point out that the
wording of the proposed sub-clause (4)
will not be quite happy if we have the
word resolution there. The Rules of
Procedure in Parligment. in Chapter X
thereof, make a distinction between a
resolution and a motion. If the word
is “resolution” then quite an elaborate
procedure will have to be gone through,
but if it'is a motion then it could be
disposed of quite expeditiously. In
the case of the President’s Delimitation
of Constituencies Orders, as the House
will remember, the word used was
“motion”. If it is a resolution, . you
require fifteen days’ notice etc. under
rule 113 of the Rules. of Procedure.
So I suggest that instead of the word
“resolution,” we may make use of the
word “motion”. That will obviate all
difficulties.

Shri Rajagopalacharl: I have no
objetion; if it is so desired. instead of
“resolution passed” we may have the
words - “motion made and adopted”, if
otherwise there is no objection.

Shri Ramalingam Chettiar (Madras):
But then it may not be adopted with-
in seven days.

Mr. Deputy-Speaker: The object is
that it should be adopted also.

Shri Rajagopalachari: I do not really
think that there will be any difficulty.
Instead of the word “passed” we must
have both the words “made and adopt-
ed.” Even if it is a motion, the word |
“resolved” will be there in the pro-
ceedings.

Mr. Deputy-Speaker: It is not an
ordinary resolution that we have 10
deal with here. It is not a resolution
connected with the ordinary work of
Parliament. but it is a peculiar right
conferred on Members of Parliament
under a statute passed by itself. This
is not the kind of resolution provided
for in the Rules.

Shri Kamath: Then why was the
word “motion” used in connection with
the President's Delimitation of Consti-
tuencies Orders?
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Mr. Deputy-Speaker: I cannot say
why exactly it was used. But all I can
say now is that here the word. “reso-
lution” does not lead to the complica-
tions referred to by the hon. Member.
This is a statutory right and we neeid
not wait for fifteen days as in the case
~of an ordinary resolution. The rules
made here cannot militate against a
later Act of Parliament.

Pandit Thakur Das Bhargava: It is
for the Government to see that the
resolution is passed within seven davs.

Mr. Deputy-Speaker: So, though the
word “resolution” is used " here, it
would not partake of the nature of
resolutions for which separate days are
allotted.

Shri Kamath: As regards the proviso
it is here stated:

“Provided that nothing in this
sub-section shall affect the validity
of the Act or of any action taken
thereunder before it is so
amended.”

May I suggest that this may apply
ohly in the case of those Acts enacted
when Parliament is not in session?
If an Act is enacted when Parliament
is in session, then it cannot be given
effect to until it has been approved by
Parliament.

Shri Rajagopalachari: In fact it is
when the House is in session that it
is easier for the change to be made.
‘Therefore. I am not able to accept the
suggestion made.- This merely pro-
vides an indemnity clause to say that
even if the House makes a change any
action taken in the interval may be
valid.

Shri. Kamath: Take a concretc
instance. Under the Public Safety
Act, enacted by the President. some
arrests are made. Suppose Parliament
either does not approve of the Act or
modifies the Act. Does it mean that
the action taken wiil be undone
subsequently?

Mr. Deputy-Speaker: Whatever
action has been taken will not be
rendered ‘illegal. not that if Parlia-
ment comes to a definite conclusion.
Government will not react to it.
Government will take * due note of
Parliament’s decision and take action.

Shri Rajagopalachari: A court ~an-
not hold it to be invalid for the inter-
vening period.

Shri Hussain Imam: On a point of
procedure. Sir. If Government under-
takes to bring forward a resolution to
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which we give our approval or amend
it within seven days, that will obviate
all the difficulties.

Mr. Deputy-Speaker: Instead of the
Government doing so, their Bill is
there and it is open for any private
Member to bring forward amendments
and get it amended. I think the pro-
cedure prescribed here is perfectly
sound.

Pandit Kunzru (Uttar Pradesh): I
think the amendment of Shri Kamath
was very well conceived and 1 am
glad the Home Minister has accepted
it with such amendments as would
make it easily workable. Attempts
are now being made to hedge it round
with restrictions which will make it
difficult for the President to exercise
the powers that are being conferred on
him. I think that the Home Minister’s
position, that anything done under any
law enacted by the President, in
accordance with any law made by
Parliament under article 357, should
not be rendered invalid by any subse-
quent amendment made by Parlia-
ment, is perfectly reasonable. Did we
not provide such safeguards in every
law? There is no reason., therefore,
why in the particular case before us,
the provisian that the hon. Home
Minister seeks to make should be
opposed.

It has been suggested by my hon.
friend Shri Kamath that the powers of
the President to make laws while
Parliament is not in session should bz
restricted. I think the hon. Home
Minister has given a very satisfactory
reply. We have to decide whether we
shall confer any power on the Presi--
dent to make laws under article 357.
If we decide to confer such power on
the President, I think we ought not to
introduce restrictions that would make
any law passed unworkable. We
approved the other day of the Pro-
clamation issued by the President. I
thought therefore that the debate un
the Bill would be of a very short
duration. But objections were taken
{o the Bill by some of those even who
had supported the Proclamation on the
ground that this House was being
deprived of the power that should pro-
perly belong to it. I think that the
amendment proposed by Mr. Kamath
and accepted in a modified form by
the Home Minister solves the matter.
It enables the President to act
expeditiously and at the same time it
enables Parliament to exercise its
supervisory powers. 1 therefore
support the amendment proposed by
the Home Minister and I hope that it
will be passed in the form proposed
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[Pandit Kunzru)
by him. There seems to me to be no
reason why the President’'s powers
should be so curtailed as to prevent
him from making any law considered
by him to be necessary, while Parlia-
ment is not in session.

Shri Rajagopalachari: I have noth-
ing to say except that I am grateful
for the remarks made by Pandit
Kunzru.

Lala Achint Ram (Punjab) rose

Mr. Deputy-Speaker: There should
be nothing more to say after all this
- discussion. If the hon. Member has
anything to say he may reserve it for
the third reading.

The question is:
In 'page 1, after line 15, add:

“(3) Every Act enacted by the
President under -sub-section (2)
shall, as soon as may be after en-
actment, be laid before Parliament.

(4) Parliament may, by reso-
lution passed within seven days
from the date on which the Act
has been laid before it under sub-
section (3), direct any modifica-
tions to be made in the Act and
such modifieations shall be given
effect to by the President by en-
acting an amending Act under
sub-section (2):

Provided that nothing in _this
sub-section shall affect the validity
of the Act or of any action taken

thereunder  before it is so

amended.”
The motion was adopted.
‘Mr. Deputy-Speaker: The question is:
“That clause 3, as amended.
stand part of the Bill.”
The motion was adopted.

Clause 3, as amended, was added to
the Bill.
< Clause 4.—(Delegation of the legis-
lative power etc)
Mr. Dquty-Speaker: The question is:

“That ‘clause 4 stand part of the
Bill.”

The motion was negatived,
Clause 1'was added to the Bill.

Amendment made:
In that Long Title, omit *

“and to authorise him to dele
gate such power to any other
authority.”

—[Shri J. R. Kapoor}

The Title, as amended, and the En-
acting Formula B?{Jere added to the

Shri Rajagopalachari: I beg to move’

“That the Bill, as amended, be
passed.”

1 have nothing more to say except
thank all those who have given thi‘i’r
cooperation on_this measure. The Bill
is short but, I submit once again, it
is very important

Mr. Deputy-Speaker: Motion moved:"

“That the Bill, as amended, be
passed.”

Lala Achint Ram: Sir, I wanted to
«nake one or two observations. There
has been discussion about giving
power to the President and there is no
dispute about it. Powers should be
given to the President. There are two
periods involved in this matter. One
relates to the period when Parlia-
ment is in session and the other relates
to the period when Parliament is not
in session. My contention is that there
is no need to give any power to the
President when Parliament is in

Shri Sondhi: Parliament may be in
session but not sitting.

Lala Achint Ram: We do not object
to giving power to the President when
Parliament is not in session, when the
President may enact any law. But
when Parliament has its session, say
after two months. all the enactments
should come before Parliament for
such modifications as may be made by
Parliament. Thus you may maintain
the supreme authority of Parliament
and at the same time the due regard to
the President. Thus the prestige and
authority of the President could be
maintained when Parliament is not in
session and he is given the power to
make laws during that period. But
those enactments should come before
Parliament for modification when it
meets. There seems to be some hesita-
tion about this. If this straight
course had been taken it would
have been much beiter. Both Parlia-
ment’s prestige and the authority of

-
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the President would have been main-
tained.

Shri Hussain Imam: May I. know
whether under this Bill as now
amended it is open to the House to
bring forward questions on ‘the
administration of the Punjab in this
House? There is no local Government
there and this is the place where such
questions may be asked in all matters
of provincial administration relating
to the Punjab.

Shri Kamath: On a point of consti-
tutional clarification, may I know, if
it is permlssxble to ask at this stage,
what exactly is the dmerence between
“conferment of powers and “dele-
gation of powers”. During the course
of the debate we have been using the
word “confer” in place of “delegate
The Constitution uses the words ‘“‘con-
fer powers on the President”. Is
“confer” tantamount to “delegation”
or not? It is a point on which the
Home Minister may throw some light,
if possible.

Shri Rajagopala.chari- 1 cannot give
a legal opinion but I can give my own
interpretation. “Confer” does not
take away the right of Parliament but
“‘delegate” would mean a transfer of
our powers to the President.

Pandit Thakur Das Bhargava: May
I know if the word “delegation” de-
notes that if Parliament delegates
powers to the President, Parliament

is left with no powers at all?
Shri Rajagopalachari: The word

“confer” creates no difficulty and
therefore the word is used.

Pandit Thakur Das Bhargava: As
the Deputy-Speaker remarked, while

I was speaking on the Bill, by dele-
gating the powers to the Prvesident
Parliament does not as a matter of fact
lose its own powers. That is the
proper interpretation. In my opinion
by virtue of delegation Parliament
does not lose its powers to make laws.
Even after passing this Bill it will be
open to any Member to bring in any
Bill so far as Punjab is concerned.

Shri Rajagonalacharik May I point
out that we are talking without any
wneed? The Constitution as well as
this Bill proposes to ‘confer’. There-
fore, no question arises as to what

- ‘delegation’ would lead to.

Pandit Thakur Das Bhargava: The
only question put by my hon. friend
Mr. Hussain Imam was as to what are
the powers of this Parliament and I
am addressing myself to answenng
that question. In my humble opinion,
article 357 only deals with the power

-
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to make laws and therefore the powers
as- regards questions, resolutions,
adjournment motions etc.  which the
Punjab Legislature had are enjoyed by
this House and similarly if a private
Member wants to bring in a Bill his
powers are not taken away. More-
over, even if Parliament so chooses,
it still retains the power to legislate,
in spite of the delegation. That is my-
submission.

Mr. Deputy-Speaker: It is not
necessary to go into those matters.
We shall consider each point when it
comes. No one can consider hypotneti- .
cal questions and decide.

Pandit Thakur Das Bhargava: T wish
tc speak on the Bill.

On the third reading, I shall be
very brief. I must submit that I am
not very happy with this Bill, not
because it is a comprom)se Bill but
because, in my humble opinion when-
ever a Proclamation is issued under
article 356, it is likely to be taken as
a precedent that article 357 must
necessarily come info operation. Arm-
cle 357 was enacted by way of an
exception to the rule and therefore m
my humble opinion the ordinary and
the normal course is that when a Pro-
clamation is issued under article 356,
article 357 does not necessarily come
into operation. On the contrary, I
should think that normally Parliament
gets the powers of the State to make
laws. Since this Bill has been intro-
duced and it is difficult to take away
a Bill onre it has been introduced. we
have been really forced to accept the
position.

In regard to one or two pomts on
which the hon. the Home Minister was
not happy with me, with your per-
mission, I would just like to explain In
what connection I made those remarks.
I maintain that under article 355 it 1s
the duty of the Central Government
to see and take all measures necessary
when it comes to their knowledge that
in a particular State the Constitution
is breaking down. Tt is their duty to
see that the State Government’s action
is made conformable to the Consti-
tution. It is only when the whole
thing fails, when the Central Govern-
ment fails to control that Government,
it is only then that the Central Govern-
ment should bring article 356 into
operation. I also cited article 256. I
humbly ask the Home Minister: What
steps had been taken by the President
or the Central Government when the
Constitution was not being carried out
in the Puniab to bring that State
Government to book .and what
directions were issued asking that
Government to conform to the Consti-
tution?
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Mr. Deputy-Speaker: All these
matiers were raised at an earlier stage
and th2 hon. Minister replied that it
is not om account of any mal-
administration that the Government in
the Punjab has been superseded, but
the majority party which consisted of
70 persons refused to form a Govern-
ment and thus under article 356 the

. Government could not be carried on
under the Constitution. This is what
the hon. Minister stated. We are not
going to go into that again.

Pandit Thakur Das Bhargava: 1
accept what the Home Minister has
said. It was therefore that I did not
make any comment on what the Central
Parliamentary Board did. But when
the iron curtain is there and we do
not know what happened in the Parlia-
mentary Board or in the Congress
Party or in the Government. we are
entitled to know what was the reason.
It was in this connection that I sup-
mitted that the Governor and tne
Centra! Governmert or the President
ought to have satisfied themselves as
to whether the Constitution could be
carried on or not. I did not make any
point agaipst the Governor. I did
not say that he brought about this
situation. 1 am very sorry that as 1
spoke in Hindi very probably Rajaji
misunderstood me. According to us.
the only thing which the Governor had
was the resignation as well as the un-
willingness of the party to run the
Ministry in future. On that it is
clear that the Governor could = mnot
have acted otherwise. When 1 criticis-
ed the President and the Governor, I
cnly raised a constituticnal question.
Why should the Minister be angry at
that? 1 did not say anything parsonal
about the Governor or the President.
I only said that the Governor should
have acted differently.

Mr. Deputy-Speaker: Not that I am
entitled to ask, but I want to know for
my own satisfaction whether the hon.
Member thinks that when the majority
party consisting of 70 persons refuses
{o form a Government the Governor
or the President should form _another
party and give them a majority?

Pandit Thakur Das Bhargava: 1 did
not pursue that question purposely, but
since you have mentioned it. I shall
answer it. The Governor could have
called~ the Leader of the Opposition.
Though at that time the Opposition
consisted of seven members, other
members of the party could have join-
ed that.party and made the Opposition.
You see, this is possible. This is one

aspect.

8(6

z

The other aspect is that when the
resignations came, it was within the
province of the President to find out
whether they were forced ones or free
ones. He could have also found out
whether the Leader of the Opposition
had been called by the Governor and
asked to form Government. The
President had this right and this duty.
It was only in this respect I raised
the constitutional question. If it is
distasteful, I cannot help it. I am very
sorry that this particular thing should
have caused something of a displeasure
to tho§e whom we respect. At the
same time, I can understand if Rajaji
had taken offence and gone out of his
way. but he did not go out of his way
and say to me .things which  his
colleague said. His colleague the hon.
Maulana Azad said to me that my
attitude would. go a long way in
obstructing the achievement of the
object which I had in mind and further
he said that as a result of my conduct
their attitude will be stiffened. I am
not prepared to take any threat from
anybody. be he a Minister or anybody
else. In this House, we all have to
work according to our convictions and
if the talk of any hon. Member is not
very pleasant to any Minister, this is
not the place where he can stand up
and take an arroeant attitude and say
to me that the attitude towards Punjab
will be changed. Let it be changed.
Let the attitude of the whole Govern-
ment be changed. I do not care a bit.
I do my duty and that is all. I did not
say a word about the Central Parlia-
mentary Board. I did not talk of any
Minister. 1 know many things. but I
knew it would not be right to say them
here. But I do not like that in a
matter of this importance any Minisier
should take up such an attitude. I
said@ this publicly, because this is a
auestion of privilege of every Member
of this House.

Shri Rajagepalachari: I am sorry I
have not been able to follow the hon.
Member. Did I say any such thing?

Pandit Thakur Das Bhargava: You
did not say any such thing: on the
contrary, when I pointed this out, you
accepted my explanation. 1 have not
a word to say against the hon. the
Home Minister. All these matters are
in the proceedings of the House. I am
not saying anything which is not there.
1 was only anxious that a proper
reply was given to my arguments.
Anyhow this matler is now closed.
But so far as this Bill is concerned, 1
have to submit that I am not happy
hecause there is no vindication of the
powers of Parliament.
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As was pointed out, this proposed
amendment will result in a more com-
plxcateq procedure; this will take
more time and in the end will not
attain the object which the Bill had
in view. The procedure we are adopt-
ing, if it is not properly followed and
in the true spirit; will give room for
the charge that the House has been
deprived of its right. Suppose the
necessity for legislation arigses after
the session is over and another session
is not called. The House will feel that
Government has not played fair by
asking the House to give them powers
to make modifications and by seeing
that there is no opportunity to make
those modifications.

Therefore, 1 would like the House
to consider and I would at least like it
to have it on record as my personal
opinion that in future if any such
contingency arises, we should see that
recourse to article 357 is not resorted
to. because it is an abnormal thing.

Iﬁmﬂﬁ!ﬂ:ﬁﬁw
=, T faw @, oE A §Off
FEM WTEAT § | WA AW AT ]
fr mg st wm g 5o
fas Qur § foaw & qafedi &1 &
TAFR &, @A 7 78, 3 A fege
aeq @ & afe gw | e § AR
af g 3w AFw &, A G F g
T T o § @ e}
AR s w1 fawy dar dug # amr
¢, 9u fawg ¥ T OF AT &
& &, afew ¥ F w1 W
2 fr ow fawg oX fet AR R
T ¥ | Y oY 7w W fE
== (Governor's Rule) &R
£ aoE ¥ /Y A FE o oA &
&< @ e & @1 & ¥ aurd A
g, S & 7T 5 TR F AR
AW @1 G W @ | S AW
FA @ A OEEA O A
TRy RiFTm R @i fe
I A qa F qEIER FER A
faw 4 waew &< fr, € 9T W
of & qurg g ¥fF F ag w0
230 PSD

g fF T ar at a8 Fm &, I
aoar qg 4 § f& W @6y
¥ P ¥ 98 F3 ) GO A1 T F 93
£ W TR IO AT g, I AT
FX H & @R A T g0 I
1 At afer # da A F fodl FAT
Y SATIAT | LA TV §, qodT AN
@ & S 3w F Il A W AT,
g TR AT ¥ A AW
avaE # oa@ W g AWR
SR SRR L C R A
Cll .

oF a@ A& FEA A E
Wk d s g @
St g A § A xR de,
¥ yar +X @ § A o WA
T F P AW §, 9 [ AR
& a< Far wra Y o A @
§ i< o9 g 1 g TAH (govern)
oo F@ @ A wE R
o R T S #7 A fat
e T RIFMSF
o O T F F A T F
g g & 1 I at ag § e e M
firfarees, TEdE F ACH A FE AT
dar w78 > 5 78 @ F g
FTARI § | I T AW G, I
F1 a4 § 5 ag 7 fr ag &30 w0
I E AR JAOFA F IAF F AF-
AF FHAE QA IR | g IR
i g WAmITIEH
S S ¥ar wia fad fawrd 4, 37
3 sy gy T 9 (o fxar T 3 J
1T [ T HT AT W T AT FH
1 T St 3 g AT SR F | IR
R T fr GO § AT FFLAS-ARRT
(communal-minded) & s ¥
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[ wwy T fag
JERI® A& & HX A 9 qT-
T woT g afews g § A
AT FeEr A qhwe O a@ F v
d wgr 5 ag I ofeamed A
FT NHN FATLAF T g7 T8I
R gmF  foF agi oFT A AR
§1 % w@ T wewar g oWR
ST § 5 9ome § S s @t
R aw § S s 4, @
et s SEr #R SEY A T AR
%+t FgaT g W% 7 O faegw w9 &
FragEd, weed kg T
Fwag s @ ) o &m
I FT AENT A T W fF o
TR W oW s WR S
T | IR T W @ amfaw
T § 5 @@ w® wifearicfam
AT € g A & o
fFar w1 3 At faaw & 5 e
g€ & (third party) =T
AT AR g arEf
I A FEW A AG A, @ A
T FTe ¥ Ao A e d
T @ W IO |y AR &
& 1 AT T AR | A IT T
A, 99 ¥ TN wAWF a9 A IJW F
fod ¢ 98 g € f% an domw q¥ F
AT A QR WX oA A
et qifeanied & (Parlia-
mentary Rule) & de

1 1 HX ag ¥ N 9w d

o SE & fod e qoma & S
e adl g, afew dna & IR
W@ A Iw, AR q@ el
o ¥ gww f, Wi dfwes ¥
g g, W O§ e ¥ Swi
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¥ 9gAT § 1 ST Snft AW A
RAfF ww o0 wael § § so
el A wgfer fFaw A%
TG T GFT &, 97 WWAT @
@1, A F A9 F TS AGAT §
fs @gw &t weww fear mar wr
fF vo v waF T7 Fg &, Foufedy
&t  (majority party) =
(R 5 7T T SF T TSI A1 A
T ¥ gy § AR g Aw dbrem
ad o gy § ag  affely A\
Sl S U D B A
wiwEfFa §F Iwm@E
afcheafa & fod s § B
TR F B W 3@ F fed sETeEse
&1 59 wew & § 9 A OF B
#r #u1 g v § 5 qar afferfa
¥ gog aFT AR i g\ PR
5T @ wmar & 1 g @ Al A w4
& fo & wror forra o, 97 W frran
e ¥ fod aga Aifew § & A,
a9 fel ¥ A aw oWy
g fF W farr 2, 36T .
TN | q@ I el F AT
g R I EH R GE FA A
N s afe ew A fear 2

Mr. Deputy-Speaker: The hon. Mem-
ber will kindly remember that this is
the third reading.

T Tw AR fag o w@w
T GIE FT AGH F | A I§ FA
Ffg ] drer SomT 5 99 @R Y
QN A Aw g 1 I D
w6 o) 2, | g Lo o
§ dx A TR A 99 A F
TMEE FAAIETERNIB L
R STEAR SATFRF I
¥ em ¥ v ag A oy & g
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fag & @0 €/ AR A F I
A AT 4 5 gl A W
M F FA A TS T A«
g3 ame d e d ww 1®
T W Af@r @ F AR g
RS A gEa fAw S smw
s arIw oy & 9@ dmT #
A gew & fr afEm d gER
s AT FFa9w ¥ fax F
Sqw femr fs go afl -1 W
v ot 3 IR fay o) famaw @
AR W F A ag @ A
fr qar Y aft @ Towr @ F W
¥ #HX 9§ F FH aF AW R

FoAr afgm o FT R qAES

arfax A2 a1 § 9@ AT &R
aed ft Tz af ) g aifear
Hd @1 ¥ s w7 g fean, e
et F Fw@T g, WU g FEW §
R F gE F amw wger § 5 AW
2@ A, aTET & WF A, T9 oaT T
fear § fag § agf N I@WR T
wE P 9@ AR T FT aEA
§ 91 | )

§ dura F W ¥ F AN

wET #R ag Ag fF 9 T I |

aE @ W g9 ¥ 9« gEEew g AT
MY T WWA Y agua TR
FIAMNITEIAE § TR T,
af= Iwfm § s ) fas o
#X 45 B OF O AT 5 6K
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AR A FT A A wg I 5

¥y, W WM zAad WIEE AEIR
1 FT IoM ¥ e AmT )
aq, fqadt o™ & Wgw, fad
FR FH § 99 ;w1 fw
9ore & G9@EdT gHAT A # @
FAT N AFAT E I AT Fag F
Fnit & A fadrae wTar g st Sy A
it d W XA wgAE F
g FT aFwEI §, AT Ig g 4T W
o & fF gw A & fas 9 AR
Fife #X 5 agi =9 U A,
T fo @A T a@i aEEE W S
S0 F1 AT qF 7y a1 5 dEr s
A fr ag dEEAr TSR AT
qHHAT 1

a7 & A AfuF g g SET
Jaw ¥ wrgmi ¥ wgm
W W AN T TS W I
RNy FT & 1 oqT AW oIww F
fa® ® T97 qEA,  A@ErT AT
SN FY, TEC F A FETE
&m, $@EE ® s § @,
A At g @ , el I Y w0
g & e §F Fgasa ¥ ade
FIGT § |9 WAl ¥, ™ wwE v
wisfom § s aow fam
fF 9@ A fR ¥ JamEAY TEa
9T AT AR TEET FT O OE3 &9 Y
mar | '

(English translation of the above
speech)

Babu Ramnarayan Singh (Bihar):
Sir, I would also like to submit a few
points on this Bill. The first thing is
that it is absolutely wrong to say that
the Bill concerns only the Punjabis
and none else. If we are patriots in
the real sense, we should have the same
interest in and solicitude for Punjab

»



813
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as for Madras or Bihar or oth,
State. When a subject like tilux‘sy com:l;
up in Parliament, it is not only the

duty of the hon. members but their

dharma also to express their vie
opinions on the e el

0 matter. It was sai
just now that 95 per cent. of the ;e;;lcel
were ha,pp.V on account of the
Governor’s rule. Well, if they are
happy, I congratulate them but I must
say that there should not be any re-
joicing on the introduction of the
Governor’s rule. But if they are
happy, let them be. Then again, we
see that people are very happy in this
House also because the Government
have amended the Bill in accordance
with the views of the members, and
I congratulate them as well. But I
submit that it is the duty and dharma
of the Government to do that which is
desired by the Parliament. I will not
call that Government a Government
which acts contrary to the wishes of
the Parliament. I would be prepared
to call it a Satan. A good Government
is that which acts and functions accord-
ing to the wishes of the people and the
Members of Parliament. Hence that is
ﬁg’t a m%ttett' toI%ethsurprised and feel
ppy about. they are
them be. v happy let

Another point that I would like to
submit is that our hon. Minister
of Home Affairs Shri Rajaji, who
has been serving the country
for the last thirty or thirty-five
years and who has earned a
name for himself both in the national
and international circles, has com-
pletely lost sight cf that spirit of
service since he became the Minister
of Home Affairs and instead he talks
in terms of “governing and ruling”.
Rajaji and I have been close associates
for long and I am simply pained at the
way he talks about ‘governing’ instead
of doing service. As a matter of fact
the proper thing is that no minister or
other person representing the Govern-
ment, shculd say that he wants to rule
over the country. On the other hand,
he ought to say, and it is his dharma
1o say sc. that he wants to serve the
people and that certain things have to
be done in the course of that service.
We will have to train them in this
spirit of service but it gives me much
pain to note that those who were
already trained in this spirit have,
after becoming Ministers, forgottén it
and they are now ‘governing’ the
country. Shri Rajaji has stated that
people in Punjab are co_mmunal-mmd-
£d and that it is very difficult to form

a Government there and run it. I do
not propose to comment on it. My
hon. friend Pandit Thakur Das
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Bhargava also told you just now tha
he did not want to make a x'efe'l-em‘:iet
to the Central Parliamentary Board in
the House. So far as I know, and it
is a fact, that personal rivalries and
quarrels, that were common in Punjab
are, as other members observed
and 1 also say, found in every
State and province and the strictly
logical course should have been to set

. up this type of administration every-

where. " It does not seem proper to
replace parliamentary rule by the
Governor’s rule in Punjab alone. 1
am convinced if a third party had not
interfered and if it had no hand, they
would have run the parliamentary
Government in their State despite
personal rivalries and the Governor's
rule could have been avoided. The
most dangerous thing for the country
today is that unity could not be
brought about in Punjab and we had
to suspend parliamentary rule there.
And for all that has happened in
Punjab, the people of Punjab alone
cannot be held responsible but, on the
contrary, outsiders, whether they be
Members of Parliament or of the
Cabinet, have a positive hand in it.
The hon. Minister said that the
Governor had no alternative when 70
out of 77 members expressed their in-
ability to form a Government, but I
might tell him that things were so
manoeuvred that all the seventy mem-
bers, that is to say, the majority party
had to say that they were unable to
take the responsibility of running the
administration and form a ministry.
Such a situation was created on
purpose. It is no doubt true that
the people of that State are to be blam-
ed for the situation but outsiders too
are responsible to a certain extent. I
might relate to you a short story in
this connection showing how difficult
it becomes to maintain peace and
harmony under such conditions. It is
a story of two persons having an inti-
mate friendship with each other. As
the story goes, efforts were made to
break their friendship and their
parents too wanted this friendship to
end but they all failed. Then, their
parents deputed a mischievous old
woman for this purpose.

Mr. Deputy-Speaker: The hon. Mem-
ber will kindly remember that this is
the third reading. )

Babu Ramnarayan Singh: I will not
take much time of the House. So, that
old woman took upon herself the task
of breaking their friendship. Once,
when the two friends were going out,
that old mischief-monger approached
them and took one of them aside.
Then she brought her mouth quite
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near to his ear so that his friend and
other people might believe that the
woman had certainly spoken something
to him. But in reality the old woman
did not say a single word and went her
way. Now, his friend, who was stand-
*ing away, came up and asked him what
had the old woman spoken in his ears.
His friend naturally replied that she
had not said anything. But he could
not trust his friend and a suspicion
arose in his mind for he thought that
the old woman had gone up to him.
had brought her mouth to his ears and.
it seemed to him, that she did say
something in his ears yet the other
man persisted that she had not said
anything. And, thus. the old woman
succeeded in her job and differences
arose between the two friends which
ultimately led to the breakdown of
their friendship. Similarly the Parlia-
mentary Board incited them and 1 say
it with deep sorrow that a third
party—the outsiders—has manoeuvred
{hings in such a way that the Govern-
ment of the State has broken down
and the Governor’s rule been set up.

1 would urge my brethren from
Punjab that all of them or at least a
majority of them should unite not only
on the basis of honesty. truth and
justice but also on the common ground
of their love for the country. and form
a Government. After that they can
tell the Governor that they are pre-
pared to run the administration of the
State. That would end these long dis-
cussions as well as all these acts and
ordinances and the parliamentary form
of Government can again be establish-
ed in Punjab. 1 appeal to those
friends from Punjab who are here and
~also to those who are absent that it
is their dharma and as a matter of
fact it is the dharma of everyone of
us to come together and make efforts
so that a4 parliamentiary government
may be set up there. It was the duty
of those persons also who brought
about this situation to have tried ‘o
secure the smooth functioning of a
parliamentary govermment in that
State.

I will not take more time of the
House but would again urge my friends
from Punjab to make the present
Bill, which will soon become an Act.
ineffective by pulling together and
forming a new democratic government
“in their State. The Governor or the
President will have to run the Govern-
ment and our Constitution is there
which provides for all sorts of arrange-
ments but I sincerely appeal to all
friends that at this time they should
act jn such a way which may restore
parliamentary government in Punjab
and end the Governor’s rule there.

Mr. Deputy-Speaker: Let the
speeches be short. We have already
spent ‘many days over this Bill.

Sardar Hukam Sin Punjab): I
will be very brief, Sir;‘|I (Punjab)

_The only reason that b&s now been
given by the hon. the Hcme Minister
is that we should retiize that powers
must be created first and then checks
can be put upon them. It is not clear
why that power should be creaed. The
power already vests” in Parliament.
That was the only question that was
to be decided. Now. by virtue of that
Proclamation. it is Parliament which
can exercise that authority. Is there
any reason why it should be delegated
to the President or that he should
delegate it further? (Interruption).
Now it is decided that it would not be
delegated further, but that was the
original thing. Now we have come to
this position that the power has been
delegated to the President. The reason
given was that Parliament will have no
time, and that has already been dis-
cussed.

What I was surprised to hear today
was that Mr. Jaspat Roy Kapoor stood
up and expressed his satisfaction that
Government had conceded all the—I
should not say opposition—the
objections that had been taken. In my
opinion. I should congratulate the hon.
the Home Minister that he has not
conceded a single point! That is what
I consider. He stands where he was.

Shri Sondhi: Clause 4 has gone.

Sardar Hukam Singh: That is a con-
cession, 1 agree. But I was referring
to. the rest of the amendments.
Further, I was surprised to find that
even my hon. friend Mr. Kamath was
moderately happy and he thought he
had got a good deal.

Shri Sondhi: They do
where the shoe pinches!

Sardar Hukam Singh: But what 1
find is that we are almost where we
stood. It has been conceded this much
that any law made by the President
shall be placed before Parliament.
That was the amendment that Mr.
Kamath suggested. What I understood
from that was that it would not_be-
come law unless Parliament had given
its suggestions and they had
considered—within seven days or any
time that was appointed. But what
do we find now? Of course, 1 do not
suggest that we should not confide in
{he Government. But what I mean to
say is this that already there is the
objection that there will be very little
time for this Parliapent to enact laws—

not kncw
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we may not find time or they may not
be made during this session. The laws
would be made by the President. In
that case our position would be the
same as was originally conceived in the
Bill. We shall have no opportunity to
. give our opinion cn them. In that
case this would be no improvement of
the original position. The power lies
even now with Government, and if
Government really mean business it
is fcr them to see that they bring all
the important legislation during this
session. In that case only would this
alteration that has been made be
welcomed by the people and by the
Members of Parliament. Otherwise, it
will be considered that Government
wanted fo reserve all the powers to
itself without taking this House into
its confidence.

shri J. R. Kapoor: This Bill. as now
amended, has obviously become so
innocent and yet so useful that I am
‘surprised that there should be .any
opposition to it even now. Amending
clause 3 of the Bill in the manner 1in
which it has been amended is only just

short of withdrawing the whole Bill.,

‘After all what powers are we going
to confer on the President. by this
enactment? It is supposed by some
of my hon. friends coming from Punjab
that very great powers are going to be
conferred on the President. Nothing
jike it. On the other band. I submit.
rather than conferring any power on
the President. we are imposing a
certain duty on him and that duty is
tc draw an enactment and to place it
subseguently before Parliament for
our consideration as it were. We are
imposing a duty on the President
virtually to act as a Select Committee
for us. The President will now be
drawing up an enactment; of course,
it will immediately have the force of
law but, if Parliamentis sitting, it will
he placed before us on the very day
probably after it is enacted or one or
two days thereafter and we shall
immediately be seized of that enact-
ment and we will have the authority to
amend it as we like so that the Bill, as
it were, after havinj been duly pre-
pared and analysed by a Select Com-
mittee functioning through the Presi-
dent, will be before us and we shall
scrutinize it. analyse and amend it as
we like.

Pandit Thakur Das Bhargava: What
happens to the proviso?

Shri 3. R. Kapoor: The provise is
there only as a formal safeguard.
Does any hon. Member serlously con-
tend that between one or two days of

the enactment by the President when
Parliament is sitting certain very
grave things will be done by the
executive knowing it full well that
only one or two days thereafter or
certainly within seven days thereafter
Parliament can do whatever it likes.
Will any sensible executive Govern-
ment do anything which it thinks is
likely to be upset by Parliament. so
soon thereafter? Surely not. Then,
several of my hon. frieads have harped

-on one thing, namely, that the Presi-

dent should not be conferred all the
power to legislate when Parliament is
not in session. ’

Shri Sondhi: On a point of informa-
tion. The hon. Home Minister said
that there was hardly anything which
he had changed. That was the trend
of his speech but Mr. Kapoor says
{hat there is nothing that the - Home
Minister has not given up.

Shri J. R. Kapoor: He may say se.
but I am not so subservient to the
views of the hon. Minister as my hon.
friend Mr. Sondhi may be. Even if it
is the view of the hon. Home Minister
that he has changed nothing, it may
be agreeable to my hon. friend Mr.
Sondhi. but according to my view. he
has practically’ given up everything
except the semblance of the Bill.

Shri Sondhi: The man- who givas
does not know it.

Shri ‘3. R. Kapoor: It does so often
happen that if a man is so generous
enough, he does not know what he is
giving and he does not even remember
what he has given. Some hon. Mem-
bers are thinking that by this Bill they
are conferring a right on the Presi-
dent to legislate when Parliament is
not in session. I request them to refer
to article 123 of the Constitution itself
which authorizes the President to en-
act any Ordinance when this Parlia-
ment is not in session. So here, whem
Parliament is not in session, you are
not conferring any right on the Presi-
dent which right he has not under the
Constitution itself. On the other hand
you are imposing a limitation even oa
that right because he had the right to
enact an Ordinance which would have
been in force for full 45 days after the
r nbly of Parli 1it. What do
you do here? This Act of President
which otherwise he could have enacted
in the shape of an Ordinance will come

_up before Parliament as soon as it

may be, after it re-assembles, which
means within three or four days after
it re-assembles, and then within seven
days after these three or four days it
will be open to us to scrutinize it :»
that after twelve days of the re-
assembly of Parliament, we shall be in
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a position to amend that Act, whereas
if it were in the nature of an Ordi-
‘hance only, it would have been in
operation for full 45 days. -Are we not
gaining something by this?

Shri Sendhi: Provided there is a

session.

Shri J. R. Kapoor: We are virtually
. restricting the power of the President
by this legislation. So, my submission
is that in the first place we are not
giving him any power which he has
not when Parliament is not in session,
rather we are restricting that power.
Secondly, we are mnot giving him
virtually any power to enact any legis-
lation even when Parliament is sitting
because after three or four days after
enactment it has to come before
Parliament. 1 hope the hon. Minister
would be pleased to give an assurance
that within one or two or three days
of the making of the enactment by the
President, when Parliament is sitting.
he would bring it before us for our
final consideration. I therefore support
the Bill in the form in which it’is
amended with pleasure and enthusiasm
because the situation in Punjab is of a
threatening nature and I feel that
there must be an enactment like this
on the statute book.

Shri Rajagopalachari: 1 first wish to
point out, with all respect, that the
issue is not whether the Government
or the Home Minister has made any
concession but the issue is whether the
Bill is good or not. The Bill, I sub-
mit, makes adequate and necessary
provisions for the governance of a
State which has lost its Ministry and
the only issue is whether it is good or
bad and I do not think any question of
appraisement of the amount of coun-
cession secured has any relevancy at
all. After all, who are we who are dis-
cussing and debating. Are we enemies
of one another? We are part of a
common organization and any con-
cession given or ccncession taken
makes no difference in the sum total
of it all. I want hon. Members to
remember this. It is not as if I wish
to give precepts and advice but I am
really amazed at the manner in which
so much time has been spent and
counter-questions have been asked by
Member after Member as to whether
really, or how much, concession,, has
been given and how much has  not
been given. What does it matter? In
a matter of consultation, it is not a
concession, we help one another to
come to a right conclusion and any-
thing that is given or taken is merely
a process of mutual help and not a
concession or a matter for gratitude or
congratulation.

I then proceed to something that is
a little more unpleasant. 1 am sorry
1 shall not be able to convince Pandit
Bhargava in a matter where you your-
self failed to convince. Article 356 has
come into operation so far as this
House is concerned not because of any
alleged misconduct or failure on the
pari of the Ministry but on account of
the fact that the members who formed
an overhelming majority in that House
refused to form a Ministry at the
instance of their own party executive.
All the arguments that were advanced
by our revered and hoar-headed hon.
Member, Babu Ramnarayan Singh,
could well be advanced with great
relevancy in a meeting of the All India
Congress Committee but not in Parlia-
ment. It is on the express desire of
that Ministry to withdraw from
Government that action had to be
taken and in view of the fact that ne
one was available to rua the Goverm-
went.

Then my friend, Pandit Bhargava
somehow mixes up the merits of the
party decision with the procedure
which the Government kas had
follow. I could understand bom.
Members like Sardar Hukam Singh
and others who are not members of
the Congress Party refusing to re-
cognize a difference between the
Government and the party and throw-
ing upon the Government all the
charges whiclr they could throw on the
party because, so far as the outsiders
are concerned, the Government and
the party may be one and it is only
a point of order that could be raised.
But so far as Pandit Thakurdas is
concerned, I fail to understand why
he should mix up the question as te
the merits of the decision of the party
with the merits of the steps which
Government have been compelled te
take. I am sorry 1 have to say it but
it is necessary so that it may not be
thought that I accept as Pandit
Bhargava does that the Governor
should have done this or done any-
thing else to bring about a situatiom
in the party so that they could run the
Ministry. It is not for him to poke
his nose into this matter. It is for
others to say so in a different capacity.
The hon. Member is entitled to say
that Members of Government in an-
other capacity might have done this or
might not have done that and he could
say so in a different place but not im
this House and 1 might have much ta
say in defence but here there is no
relevancy for all that on_the issue
before. us. ‘

1 sutbmit I hg{e nothing more; to say
excep! on. Members have
spoken about this being a. procedent.

.
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What is it a precedent for? It is a
precedent for this, if at all, that if 70
Members out of 77 Members refuse to
form the Government, all these things
will follow. I submit it is a very
hrealthy precedent, if it is to be con-
sidered as a precedent. Otherwise, it
forms no bad precedent. The only
question is whether the conferring of
powers on the President by Parlia-
ment is right. There is no question
of any precedent. There is a pro-
vision in the Constitution providing
for it. It is Parliament that decides
whether that power should pe given or
not. It-is not any question of pre-
cedent.

Babu Ramnarayan Singh: Why were
pot elections ordered?

Shri Rajagopalachari: I thought I
explained at the time when the reso-
lution was debated that there were
sufficient reasons, which I advanced,
why elections were not ordered, and
even a very keen parliamentarian like
Mr. Kamath accepted that argument
by the gesture that I noticed when 1
made it.

Shri R. Velayudhan (Travancore-
Co;:thin): He belongs to the Congress
party.

Shri Rajagopalachari: I hope the
Bill will be accepted by the House.

Mr. Deputy-Speaker: The question is:

“That the Bill, as amended, be
passed.”

The motion was adopted.

DELHI AND AJMER RENT CON-
TROL BILL

Mr. Depaty-Speaker: The nekt item
stands in the name of Shri Ajit Prasad
Jain. He wanted to have it passed
over. 1 will therefore call the next
Bill standing in the name of the hon.
Shri N. V. Gadgil.

The Deputy Minister of Works, Pro-
duction and Supply (Shri Buragohain):
Sir, on behalf of my hon. colleague,
Shri N. V. Gadgil, I beg to move:

_ “That the Bill to provide for the
control of rents and evictions, and
for the lease of vacant premises
to Government, in certain areas In
the States of Deélhi and Ajmer, be
referred .to a Select Committee
consisting of Shri B, Shiva Rao,
Pandit Mukut  Bihari  Lal

: -Bhargava, Shri Deshbandhu Gupta., .
.Skl Indra. - Vidyavachaspatl,
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Pandit Thakur Das Bhargava,
Master Nand Lal, Shri Gokul Lal
Asawa, Lala Achint Ram, Thakur
Lal Singh, Shri Ram Sahai Tewari,
Shri Gokulbbai Daulatram Bhatt,
Shri R. K. Sidhva, the hon. Shri
N. V. Gadgil and the Mover, withk
instructions to report by the 1st
September, 1951.”

Shri Kamath (Madhya Pradesh):

* On a point of order, Sir, and I appeal

to you as the guardian of the rights
and privileges of the Members, that
wherever there is a departure or
deviation from the order in the List of
Business, the Members should be given
due notice, and not taken unawares.
This sort of going up and down the
agenda may be convenient to the
Ministers; but it is unfair to the Mem-
bers. We do not know why this sudden
change has taken place. If the reasons
had been given, we would have under-
stood why this change has taken place.
Suddenly the next Bill is taken up.

Shri Hussain Imam (Bihar): If, even
during the session, it had been pointed
out in the earlier hours, we may have
prepared for this Bill. We all thought
that this Bill will be coming tomorrow.
Therefore, none of us were prepared
for this.

Mr. Deputy-Speaker: 1 agree entirely
with the hon. Members that it would
be difficult when suddenly some items
in the Order Paper are passed over and
other items are taken up. No doubt,
all these Bills are there in the Order
Paper. But. no hon. Member can
anticipate that legitimately he must be
prepared for any other Bill. I belleve
the hon. Minister when he wanted this
Bill to_be passed over, must have had
exceptional reasons. But, I shall make
sure in tl}e future that unnecessary
innconvenience is not caused to hon.
Members. If any particular Bill is to
be passed over. sufficient notice will be
given to hon. Members so that they
may be ready with other Bills. After
all, hon. Members cannot be ready with
every Bill and carry all the amend-
ments in their minds.

The Minister of Home Affairs (Shri
Rajagopalachari): As I am here and
as I am partly responsible for all the
roub®, I would like, if you will per-

it me. to say this. Shri Ajit Prasadj!
was perfectly prepared to go on with
his Bill. On the analogy of 1lists In
courts, with which most hon. Mem-
bers are familiar, everybody is expect-
ed to be ready for everything. No one
can charge any one else if there is any
abrupt stoppage or reduection of time
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and things of that kind. Otherwise,
non. Members can say, we thought
that this Bill would take much more
time, but we were suddenly taken un-
awares. Apart from my personal
view, it was not thought that my Bil
would take so much time, especially
after we met again and accepted the
amendment. Shri Ajit Prasadji was
ready with his work if I could finish
this Bill quickly or if I promised to
prolong it till the end of the day. le
had accepted a previous engagement
which he could not put off. He had to
attend a public meeting of the refugees.
which concerned his own department.
He waited tiil now so that another Bill
could be ready. The hon. Shri
Buragohain has come. He is already
late for the meeting. I submit no one
has any reason to complain'although
everyone has his own difficulties. Hon.
Ministers sometimes come prepared
and the thing is not taken up. Can
they complain? Nog

Shri Kamath: In all humility, I am

. only suggesting that so far as Ministers

are concerned, Parliament work must.

with them. take precedence over public
meetings.

Shri Rajagopalachari: That is true

d  that is why 1 mentioned the
character of the meeting also. As a
Minister he cannot be efficient unless
he does some such work.

Mr. Deputy-Speaker: So far as public
meetings and Parliament are concern-
ed. we are representatives of the
public and they ought not to be dis-
appointed. Therefore, it is necessary
that Ministers should be in touch with
the public. But. so far as the work 1s
concerned. the analogy of the courts
does nct apply. with all respect.

‘Shri Rajagopalachari: I was only
casually referring to it.

Mr. Deputy-Speaker: I have also
been practising in the courts and I
know a lot of inconvenience is caused
when suddenly some cases are passed
over and those lower in the list com-
plain if something is passed over and
appeal to the Judges and say that they
did not expect this case to come up
and all that. But, 1 would not like
to take any hon. Member by surprise
and expect them to be like persons in
the courts. That may be a different
matter altogether. Here we are en-
gaged in public work. Hon. Members
must also bring all their faculties into
play and all the knowledge they com-
mand and they must prepare for the
work. -Normally, I. expect, whatever
may be the work, when a particular
Bill is passed over, sufficient notice
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must be given to the Members. So far
as this particular case is concerned,.
there has been a previous engagement
for a meeting and if the Minister is
not able to attend, it will badly reflect
on the Government  itself thatv
Ministers are not keeping their engage-
ments. The whole Parliament 1s
interested in Ministers keeping up their
engagements outside also. That may
apply fo the present case. In the
future, I would only request the hon.
Minister and the Ministry as a ‘whole
through the hon. Home Minister that
whenever a particular Bill is passed
over, sufficient notice should be
given to the House. If it is wanted
to be passed over in the afternoon,
notice may be given in the morning.

Shri Kamath: Similarly, if Mem-
bers of Parliament also give preference
to public meetings, there will be no
quorum in the House. : N
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[Giani G. S. Musafir (Punjab): 1
want to ask whether that Bill has

been dropped or will it come up soon;.
and if so, when?]

Shri Hussain Imam: It will come on
Monday, I think.

Mr. Deputy-Speaker: The Agenda.
will be circulated to hon. Members.

Shri Hussain Imam: May I suggest
for the convenience of the Members
who have not come prepared, that the
discussion on this motion should not
be concluded today, but, if necessary
we should adjourn at €.30, to give the
staff also some time. and time to us to
study.

Mr. Deputy-Speaker: It is not
necessary to make such a request.
We are going to proceed to the half-
hour  <uscussion on Mr. Sidhva’s
question at 6-45 p.M. Even on small
Bills, hon. Members are taking so
much of time. There is no necessity
to make such requests.

Shri Buragohain: The House wilt
vemember that the Delhi and Ajmer-
Merwara Rent Control Act, 1947. which
was to expire on the 24th March this
year was extended for a further period
of twa years by the Delhi and Ajmer-
Merwara Rent Control (Amendment)
Act, 1951. When this measure was
before the House, several hon. Mem-
bers expressed the view that the enact~
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ment that was placed before the
House was not a happy one and they
desired ' that some of the desirable
amendments should have been incorpo-
rated, which experience had proved
to be necessary. Assurance was
then given by my hon. colleague
the Minister that a comprehensive
Bill would be brought before the
House, introduced, and referred to a
-Select Committee and would embody
all suitable amendments.

{SHRIMATI DURGABAI in the Chair]

. Soon after the passage of the amend-
ing Bill, a conference of the various
interests was called, in  which
representatives of landlords and
tenants, the Chairmen of the Delhi and
New Delhi Municipal Committees, some
hon. Members of this House, the Chief
Commissioner of Delhi and the Rent
Controller and others were present.
Various amendments suggested were
discussed in that conference and some
suggestions were also made. In the
working of the existing Act, during the
last four years also. some defects and
lacunae had come to light and the
judicial decisions that have been pro-
nounced by the various High Courts
from time to time. also brought to light
-certain defects. Besides, there are
some healthy provisions in the various
State Acts, such as the Acts of Bombay
and West Bengal and these, it was felt.
could usefully be incorporated in - a
comprehensive Act and made appli-
cable to the States of Delhi and
Ajmer. It was therefore decided to
amend and consolidate the law on the
subject by incorpnarating the necessary
amendments and also by removing the
defects and lacunae in the existing Act.
The present Bill, which seeks to
achieve these objects. was accordingly
introduced towards the end of the last
session of Parliament and is now be-
fore Parliament for its consideration
and reference to a select committee.

The main amendments which have
been incorporated in the present Bill
include exemption of new constructions
from the operation of Rent Control,
provision of a higher return for the
capital invested by landlords, with a
view to encouraging building activities.
the introduction of a summary pro-
cedure for the more expeditious dis-
posal of rent fixation and eviction cases.
amplifying the definition of tenants to
include sub-tenants and others who
derive title under a tenant, provision
to secure repairs without detriment to
rights of tenants, vacant possession to
‘be secured for landlord and deposit of
rent when suit is in progress.
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These are the more important
changes that are sought to be introduc-
ed here.

In addition to these and other
amendments, Part IV of the Bombay
Rents, Hotel Rates and Lodging House
Rates Control Act, 1944, which was
extended to the Municipalities of
Delhi, New Delhi and the Notified Area
of the Civil Station by a Gazette
notification in 1947, has been.incorpo-
rated in this Bill, and this forms an
independent Chapter.

. The provision relating to encourag-
Ing new constructions will be found in
clause 38 of the Bill. With a view te
encourage new constructions, it is
proposed that such constructions as
were not started or had not been com-
pleted before the passing of the new
Act. could be exempted for a specified
period to be indicated by notification
issued by Government, and by virtue
of such notification exemption may be
given from the operation of all or some
of the provisions of the Act.

It may, however. be pointed out ¢«
contended . in this House that such
exemptions had better be given or pro-
vided for by statutory provisions and
not by executive orders. This is a
matter which can be left for considera-
tion by the Sélect Committee.

The Bill provides for exemption of
cinema and theatre houses from the
operation of the Rent Control law by
Government's executive orders.
Whether such exemption should be
given in this-manner is also a matter
which may be left to be decided or
considered at the Select Committee
stage.

In clause 2(j) of the Bill, "the
definition of “tenant” is sought to be
amplified. The present definition of
tenant dces not include sub-ienants and
others who derive title under a tenant
or persons put in possession of the
premises without the consent of the
landlord by the tenants and also by
ithe members of the tenant’s family.
The proposed amendment which is
based on the lines of the Bombay Acts
seeks to cover such cases so as to avoid
difficulties that crop up in eaforcing
decrees for eviction, etc.

Clause 8(4) relates to the enhance-
ment of return on capital invested.
The ceiling return in the shape of rent
at present admissible. under the Act is
considered to be low. The proposal is
1o amend the Act with-a view to fixing
this ceiling at 73 per cent instead of
the present 63 per cent for old build-,
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ings. and at nit?e per cent instead of
74 per cent for new buildings for gross
return in fixing rent. A view has been
expressed and is likely to be pressed in
the House that in respect of new
buildings there is greater justification
for reducing the percentage of return
on the capital cost than for increasing
it from 74 per cent to nine per cent as
now provided for in the Bill. This is
a matter which may well be left to be
decided at the Select Committee stage.

Clause 32 of the Bill provides for
uniformity of procedure for old and
new buildings and expedition in dis-
posal of cases. At present cases. of
disputes regarding rent of old build-
ings constructed prior to 24th March
1947, the date on which the original
Act came into force, go to the civil
courts, while rent cases in respect of
a later construction go to the Rent
Controller. It is now proposed to
bring all buildings coming under the
purview of this Bill within the
jurisdiction of civil courts.

As regards -expediting disposal of
cases, it has been provided in clause
36(2) of the present Bill that a court
may hold a summary inquiry into any
appli:ation or other proceedings under
the Act.

Under the existing Act there is no
limitation in respect of filing suits
either by the tenant or by the land-
lord for fixing of standard rent. It is
now proposed to fix the limitation at
six months and is provided for in
clause 11 of the Bill.

According to the present Act, a land-
lcrd requiring bona fide a purely resi-
dential premises which he owns, for
occupation by himself or his family for
residence, can secure the eviction of
the tenant only if he can prove that
he “neither has nor is able to secure
other suitable accommodalion”’. These
words operate harshly where a land-
lord’s other premises. for example, are
under requisition by Government.
These words have accordingly been
deleted from the corresponding clause
in the Bill.

Clause 17 of the Bill deals with
eviction of industrial and other
employees in occupation of quarters
after the termination of their services.
Various industrial concerns. educationai
institutions, hospitals. charitable
institutions. etc. have quarters for their
6p.M workers. It is necessary that
‘M these quarters should be vacated
when the occupants thereof cease to be
employees of these concerns. ‘Under
the present law these concerns have to
go through an elaborate. court pro-
cedure for eviction of ex-erployees. A
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summary procedure for eviction has
accordingly been provided for insuch
cases -in the present Bill. This pro-
vision has been incorporated at the
instance of the Standing Committee of
Parliament attached to this Ministry
who desired that where a person had
secured accommodation by virtue of
Being an employee of a local body or
an industrial undertaking he should be
summarily evicted under the Act from
the premises as soon as he ceases to be
such an employee.

There is no provision in the existing
Act to the effect that while decreeing
against a tenant to give vacant
possession to the landlord for essential
repairs the court should also order that
ihe tenant should be put back in
possessior: by the landlord after such
repairs are carried out. Provision for
restoring the tenant to his accommoda-
tion in such cases has been made in
clause 15 of the Bill. The provision
follows the corresponding provision in
the Bombay Act.

The Act. as it stands at present,
does not provide for a decree of court
passed against a tenant for his eviction
being executed against a person who
may either be a sub-tenant or a person
fraudulently put in possession cf the -
premises by the tenant or a trespasser.
It has been provided in the present Bill
that a decree or order of eviction in
such cases should be binding cn all
persons who may be in occupation of
the premises and vacant possession
thereof shall be given to the landlord
by evicting all such persons. This is
provided for in clause 21 of the Bill.

Clause 9 of the Bill provides for
deposit of rent when suit is in pro-
gress.

Shri Kamatﬁ: It seems to be a false
alarm

Mr. Chairman: Mr. Kamath seems to
be alarmed about the ringing of the
division or quorum bell. The bell is
only being tested and not deltberately
rung with any other purpose. How-
ever, it is good that so many Members
have come into the House.

Shri Kamath: Even the Prime
Minister has come.

Shri Buragohain: I was referring to
clause 9. It is felt that unless a pro-
vision is made for realisation of some
rent on a provisional basis when a.
suit is in progress there will be a
danger of the landlord not being able
to realise any arrears of rent. It has
accordingly been provided that in all
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cases tk}e court shall, as expeditiously
as possible, make an order specifying
the amount of rent to be paid by the
tenant to the landlord pending the final
decision of the application for fixing
the standard rent or for increase of
such rent.

The Standing Committee of Parlia-
ment attached to this Ministry desired
that a provision should be made in the
Bill on the lines of the West Bengal
Rent Control Act for major repairs
done to the house by the tenant at the
landlord’s expense with the permission
of the Court. This is provided for in
clause 39.

1 feel that I have indicated the more
important amendments that have been
made in the present Bill to improve
upon the provisions of the existing
Act. Withouyt taking more time of the
House I commend the motion to the
House for its acceptance.

Mr. Chairman: Motion moved:

“That the Bill to provide for the
control of rents and evictions, and
for the lease of vacant premises to
Government, in certain areas in the
States of Delhi and Ajmer, be
referred to a Select Committee
consisting of Shri B. Shiva Rao,
Pandit Mukut Bihari Lal Bhargava.
Shri Deshbandhu  Gupta. Shri
Indra Vidyavachaspati. Pandit
Thakur Das Bhargava, Master
Nand Lal, Shri Gokul Lal Asawa,
Lala Achint Ram. Thakur Lal
Singh, Shri Ram  Sahai Tewari.
Shri Gokulbhai Daulatram Bhatt.
sShri R. K. Sidhva, the hon. Shri
N. V. Gadgil and the Mover, with
instructions to report by the 1st
September, 1951.”

Dr. V. Subramaniam {Madras):
There are many welcome features in
the amendments proposed by the
Minister in the Bill but I find that
there is no provision to put a stop to
pugree system. It is more or less an
indirect rent charged on the buildings
because of the Rent Control and other
Acts. Even today there are many
buildings changing hands. in spite of
orders, in the Connaught Place. where
unless the landlord gets a pugree of
Rs. 10,000 or 20,000 a person cannot get
a building. There are many newly
.constructed buildings in regard to
which large amounts are paid as
pugree. These facts are known to the
Government and to the administrators
and some provision must be made
against this,in the Rent Control Order
itself. so that pugree may be brought
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under the purview of the Bill. If it
is proved by the tenant that he has
paid such pugree it should be deducted
from the rent. It is my suggestion to
the Select Committee that some such
provision should be made and I am
sorry that it finds no place in the Bil
in its present form.

A statutory assurance must be given
to new buildings that this Bill will not
bind them. A specific date like 1953 or

" 1954 is to be fixed in this Bill and all

buildings constructed within that
period will not be bound by this Rent
Control Order. Theére are many build-
ings requisitioned by Government. If
this is adonted private owners would
invest their capital in new construction
and thus we can avoid the building
scarcity that is now prevalent.

Then the highest return must be put
at 7} per cent., whereas it is mentioned
that the return would be 7} per cent.
for old buildings and nine per cent. for
new buildings. The return should be
uniform at 7} per cent. both for new
and old buildings. Old buildings
‘might have been constructed at a
cheaper cost. But even if the return
is fixed at six per cent. it will be a
good return. If the return is fixed at
73 per cent. for old and new buildings
it would prove a good bargain. Even-
as fixed deposits the banks do not pay
more than four per cent. on large
amounts. As interest on .the large
capital invested on big buildings four
per cent. may be paid, two per -cent.
for depreciation and 1} per cent. for
annual repairs. which will cover also
the municipal taxes. So 7% per cent.
must be the uniform return on .all
capital invested.

Then the exemption of ¢inema houses
is not a healthy sign. Owners may
compel cinemas to be vacated from
bhiildings and there will be a racket.
That also must be brought under the
purview of the Bill.

Pandit Thakur Das Bhargava
(Punjab) rose—-

Mr. Chairman: Only yesterday a
ruling was given that those who are
not Members of the Select Committee
will be allowed to speak and I find
that Pandit Thakur Das Bhargava is
one of the Members of the Select Com-
mittee.

Shri Munavalli (Bombay): There
were some exceptiqns made.

Mr. Chairman: Only under extra-
ordinary circumstances.
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The Minister of Works, Production
: (Shri Gadgil): In reply
I have only to point out to my hon.
friend that clause 5(2) provides:

“No person shall, in considera-
tion of the grant, continuance or
renewal of a tenancy or sub-
tenancy of any premises, claim or
receive the payment of any
premium, pugree, fine, advance
or any other like sum in addition
to the rent.”

And if be contravenes this provision
then the penalty is provided for in
clause 42 which states:

“If any person receives any pay-
ment in contravention of the pro-
visions of section 5, he shall be
punishable with simple imprison-
ment for a term which may extend
to three months, or with fine which
may extend to an amount exceed-
ing one thousand rupees by the
amount as value of payment so
received by him, or with both.”

If the Members of the Select Com-
mittee find this penally somewhat
ienient. I am prepared to increase the
quantum of punishment as also the
quantum of fine.

As regards the rate to be allowed on
the capital invested, I am not dogmatic
about it. If I find some proposal more
reasonable, I am quite willing to
accept it.

Mr. Chairman: The question is:

“That the Bill to provide for the
control of rents and evictions, and
for the lease of vacant premises to
Government, in certain areas in the
States of Delhi and Ajmer, be
Teferred to a Select Committee con-
sisting of Shri B.  Shiva Rao.
Pandit Mukut Bihari Lal Bhargava,
Shri Deshbandhu Gupta, Shri
Indra  Vidyavachaspati, Pandit
Thakur Das Bhargava, Master
Nand Lal, Shri Gokul Lal Asawa,
Lala Achint Ram. Thakur Lal
Singh. Shri Ram Sahai Tewari,
Shri Gokulbhai Daulatram Bhatt,
Shri R. K. Sidhva, the hon. Shri
N. V. Gadgil and the Mover, with
instructions to report by the 1st
September, 1951

The motion was adopted.

e

Mr. Chairman: The immediately
next item on the agenda is the Govern-
ment of Part C States Bill and I would
like to announce that this Bill will be
passed over and it will not be takert
up even tomorrow. We shall now
proceed with the Notaries Bill.
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NOTARIES BILL—contd.

The  Minister of Law (Dr.
Ambedkar): I have already made a
motion that this Bill be taken into-
consideration. All that remains for
me is to say a few words in order to
explain the nature of this particular
measure, and the necessity for bring-
ing it forward. The Notary Public is
an official who discharges certain
functions relating to certain docu-
ments which arise out of what are
called ‘mercantile’ transactions. The
position with regard to the Notary
Public in India is that under the
Negotiable Instruments Act the Gov-
ernment of India has got the power to
appoint Notaries Public in order +to
deal with the documents which are*
negotiable instruments under that Act.
But there are also other mercantile
transactions which  create certain
other mercantile documents but which
are outside the purview of the
Notaries Public appointed under the
Indian Negotiable Instruments Act.
Those Notaries Public which are out-
side the Indian Negotiable Instru-

ments Act are appointed by authorities
in Great Britain.

The history of this institution s
probably interesting. Originally, the
appointment of the Notary Public all
over England and perhaps even
Europe was made by the Pope. It
was an ecclesiastical office and the
function of that officer was to deal
with ecclesiastical matters, that is to
say, if a dispute arose as to the seatinz
arrangement in a particular Church,
the dispute was decided by the Notary
Public. If a question arose as to,
whether a person who had died was
entitled to a public burial or whether
he was to be doomed to what was
called a private burial in some un-
recognised part of the Church, that
matter was also decided by the Notaries
Public. Later on, certain commercial
duties were also attached to the
Notaries Public under which they per
formed the duties of noting, protest-
ing, or preparing or noting honour
or dishonour about these transactions.
When the Protestant Revolution took
place, the authority of the Pope so
far as Great Britain was concerned
ended, and it was assumed by the
British King and the British King
transferrad the jurisdiction that he
had acquired from the Pope in the
matter of the appointment of the
Notaries Public to the Archbishop of
Canterbury who also became his
officer, because under the Protestant
Revolution. the State became supreme
as against the Church and all the offi-
cers of the Church became the officers
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of the State. The Archbishop had
attached to him what was called a Gourt
of Faculty, an officer who dealt with
the Church matters to which I have
already made some reference and in
England all the Notaries Public were
appoirited by what was called the Court
of Faculty under the superintendence
of the Archbishop of Canterbury.
That body also continued to appoint
Notaries Public in India. All that we
. did was that we cut out a little portion
from the authority of the Court of
Faculty in England which had acquir-
ed this Jegal jurisdiction to appoint
Notaries so far as the Negotiable
Instruments Act was concerned.

The position today in India there-
fore is that a group of Notaries who
deal with documents under the
Negotiable Instruments Act are
appointed by the Government of India
while all other documents which do
not come under the Negotiable Instru-
ments Act are dealt with by Notaries
who are appointed from England.
Our Constitution, namely, the India
(Consequential Provisions) Act, 1949
and article 372(1) of the Constitution
permitted that any officer who was
appointed before the Constitution may
continue to exercise that authority,
so that notwithstanding the fact that
India became independent and not-
withstanding the fact that the Presi-
dent got the authority to make
appointments of Notaries, by virtue of
these two provisions I have quoted.
these people still continue to function
as Notaries although they were
appointed by an authority not subject
to the Indian Constitution. It is felt
very desirable that this anomaly should
be ended and that the right of appoint-
ment which is now enjoyed by the
Court of Faculty should be discontinu-
ed. That is the main purpase of this
Bill and I do not think that any Mem-
ber of Parliament can have any
objection to it. On the other hand. I
pelieve that many Members of Parlia-
ment might well ask as to why these
officers were allowed to function even
after the Constitution had come into
existence. All I can say is that it is
better to be late than never. That is
the only justification.

The main clauses of the Bill are
these: Clause 3 empowers the;Central
Government to appoint Notaries with
authority to practise as such any-
where in India. Each State also is
empowered to appoint Notaries within
its own territory to function within its
jurisdiction.

Clauses 4 and 5 say that the Notary
will not be entitled to practise unless
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he gets his name registered and
oblains a certificate of practice. He
is required to pay a certain fee under
the rules. These are prescribed under
the authority of clause 14(2).

Clause 6 deals with the annual
publication of the lists of Notaries.
The Central Government as well as
the State Governments are required to
maintain a register of Notaries who

_have got their names registered.

Clause 7 deals with the seal of the
Notary.

Clause 8 deals with the functions of
the Notary. They are the normal
functions which a Notary is required
to perform both under the English Law
and practice. They have practically
been taken from Halsbury’s Laws of
England.

Clause 9 prohibits any person from
practising as a Notary without a certi-
ficate of practice. Persons who are
already Notaries have been given one
year's time to get themselves register-
ed under this Bill.

Clause 10 is the usual clause dealing
with the removal of names from the
Register of Notaries, if the Notary has
committed any act which is said to
disqualify him from holding the post
of Notary Public.

Clause 11  provides that any
reference to a Notary Public in any
other law is purely interpretational
and shall be construed as a reference
to a Notary entitled to practise under
this Act.

Clauses 12 and 13 deal with penalty
and congnizance of offences.

Clause 13A is a new clause which
has been inserted to validate on a
reciprocal basis the Notary's act done
in any foreign country.

This is all that the Bill does and [
hope that the House will see its way
to grant its”accord to my motion.

Mr. Chairman: Motion moved:

“That the Bill to regulate the
profession of notaries be taken into
consideration.”

Shri Sidhva (Madhya Pradesh): This
is a very simple Bill. I am very glad
that the hon. the Law Minister has
given us a very interesting history. 1
did not know that the notaries who
were appointed in India were appoint-
ed by the Archbishop of Canterbury;
I thought it was done by the Govern-
ment of India. This was really a piece
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of news, I think, to several of us—at
least I did not know that.

This Bill does not require any
comment, except this that it would
have been better if the hon. Minister
had told us the practice prevailing in
Great Britain regarding the appoint-
ment of a Notary Public. Are only
legal practitioners appointed, or
persons who have knowledge of com-
merce and important public matters.
and as such have to deal very much
with documents, are also appointed?
On account of my commercial
experience, I know the kinds of docu-
ments that are sent to the Notary
Public. Clause 3 of the Bill says that:

“Government...... may appoint as
notaries any legal practitioners or
other persons who, in its opinlon.
are duly qualified to discharge the
tunc?ions of a notary under this
Act.”

I want to know the meaning of the
word “duly qualified”. Does it mean
duly qualified in law?

Dr. Ambedkar: Not at all.

Mr. Chairman: That will be govern-
ed by rules framed under clause 14,
perhaps.

Shri Sidhva: Here, there is a definite
clause regarding appointment of
notaries; so the rules will not be of
any material help to us, because rules
cannot supersede the provisions of the
Act. Since the hon. Minister has
clarified the point, I 4o not consider it
necessary to move the amendment.
notice of which I have given. But if
the hon. Minister were to make it
beyond doubt by the words “other
than a lawyer” it would be better.

1 do not want to say anythu‘:'i more.
I support this Bill, but I hope the hon.
the Law Minister will clarify the
interpretation he has given. I there-
fore support this Bill and hope that
he would make the position clear to
avoid any ambiguity and suggest any
amendment of his own.

Pandit Thakur Das Bhargava
(Punjab): I am rather a!ralc‘l that the
Bill is too technical.

Mr. Chairman: May I know
whether the hon. Member is moving
his amendment? This is the first
reading of the Bill. I want to know
whether the hon. Member wants to
move his amendment for reference to
the Select Committee now or at a
later stage.
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Pandit Thakur Das ‘Bhar, :
want the Bill to be referred to ? s'e‘lec{
Committee. If you like I may not

speak at this stage and 1 wil
later. € Wil speak

Mr. Chairman: Very well, the hon.

Member may move his amendment
now.

Pandit Thakur Das Bhargava: The
amendment has not been supplied in
today’s Order Paper, but with your
j‘ermission, I beg to move:

“That the Bill be referred to a
Select Committee consisting of Dr.
Bakhshi Tek Chand, Dr. Panjab-
rao Shamrao Deshmukh, Shri
Deshbandhu Gupta, Shri Gokul-
bhai Daulatram Bhatt, Pandit
Mukut Bihari Lal Bhargava, Shri
Prabhu Dayal Himatsingka, Shri
Arun = Chandra Guha, Shri
Rolnm.Kumar Chaudhuri, Shri
Banarsi Prasad  Jhunjhunwala,
Shri R. K. Sidhva, Shri C.
Subramaniam, and the Mover.
with instructions to report before
the 31st August, 1951.”

It is rather a Bill of a technical
nature, and the history of it as pro-
pounded just now makes it still more
difficult for us to understand, and it
is problematical whether this insti-
tution which has such an ancient
history in western countries will at
all be well grounded in India. In all
bigger towns, for instance in Calcutta.
Bombay and Madras probably under
the Negotiable Instruments Act these
Notaries Public are appointed. But in
the rest of the States and Provinces I
do not think this institution of
Notaries Public is to be found in vogue.
On the contrary we have got some-
thing akin to it—they are not known
as Notaries Public, but they are known
as Oath Commissioners. For instance
the High Court of the Punjab autho-
rises certain lawyers, and perhaps
other people also, to attest affidavits
or statements on oath. But there are
certain rules according to which they
work. Now, this is also a new insti-
tution. I do not know what obtains
in the rest of the Provinces or in the
States, but so far as I know there is
not such an institution like Notaries
Public in all other places except
perhaps in big towns. 1 speak subject
fo correction. There also the work
which is assigned to  them is only
under the Negotiable Instruments Act.

Dr. Ambedkar: No, all. Originally

it was only under the Negotiable
Instruments Act.

Pandit Thakur Das Bhargava: Are
there other powers given to them now?
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Dr. Ambedkar: They will be the
Notaries Public who will be doing the
work of the Notaries Public outside
even the Negotiable Instruments Act.

Pandit Thakur Das Bhargava:
Urder this Bill. But at present they
‘perform their duties only under the
Negotiable Instruments Act.

From a perusal of this Bill, I find
that as a matter of fact a totally new
Anstitution is sought to be brought
about in India now. The history of
this institution is very interesting; it
arose out of an ancient English
statute—I did not know all this
history... .

Dr. Ambedkar: It is 1 that gave that
history.

. Pandit Thakur Das Bhargava: There
is a reference to the Archbishop and
then the Master of Faculties in England
‘but all this is jargon to us and we do
not understand it. What I under-
stand is this. Today in the whole of
India the lawyers execute instru-
ments—a sale deed, a mortgage deed,
a gift deed—and all this is done either
by petition—writers or by lawyers. 1
can speak with authority so far as
Punjab is concerned and there every
lawyer is competent to write out a
deed. Where petition-writers are
there, they do this business. and
lawyers generally do not do it. By
law they are authorized to do it. So
far as the Oath Commissioners are con-
cerned, they attest documents which
are produced in courts. There are
.certain provisions in the Civil Pro-
cedure Code according to which
-afidavits have got to be attested and
they are to be produced in courts.
Besides this, there are many other
things which have got to be attested
by these Oath Commissioners and
whenever a person wants.to create an
alibi in a criminal case, then also the
certificates of these Oath Com-
missioners are utilized for the purpose
of getting a document or two attested
on a particular date.

Dr. Ambedkar: I did not know that
sort of thing happened in the Punjab.

Pandit Thakur Das Bhargava: If my
hon. friend made an inquiry about the
rest of India, he will be disillusioned
to find that Punjab is not an exception.

-+ Dr, Deshmukh (Madhya Pradesh):
“It has something to teach everybody.
“Fyerybody has got something to teach
somebody else.

Pandit Thakur Das Bhargava: It so
happens that copies of these documents
are not kept by the persons attesting
them. Therefore the one thing that 1
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dread is that forgery and making of
false documents will to a very great
extent be increased if the Bill is allow-
ed to appear in its present form.

As a matter of fact when I consider-
ed the Bill I did not find any provision
by virtue of which these Notaries
Public should be enjoined to keep
copies of the documents which they
attest. There_ is nothing to suggest
that on a particular day such and such
a person appeared before a Notary
Public and he attested a document.
As a rule the document is given back
to the person, who brings it for
attestation and then it can be utilized
for any purpose by him and even in
an attested document some entry or
alteration can be made because every
alteration is not initialled by the
Notary Public. It is very easy for
those who know the sort of writing in
vernacular that the word Na can be
put anywhere and everywhere in a
document. The difficulty is that if you
make these Notaries Public and
appoint them in every place, unless
and until rules are made for keeping
copies of the documents which they
are required to attest, they might prove
of great assistance to forgerers. Then
the Bill says that Notaries Public wili
be appointed from out of legal
practitioners or other competent
persons. 1 do not know what will be
the fate of those legal practitioners
who are appointed Notaries Public.
Will they be allowed to practise also?

Shri Sidhva: They are now practis-
ing.
Dr. Ambedkar: Yes, they do.

Pandit Thakur Das Bhargava: If
the kind of work envisaged in the Bill
is to be put on them I think the
Notary Public should keep a regular
office.

Dr. Ambedkar: They have; each
Notary Public has an office.

Pandit Thakur Das Bhargava: Some
evidentiary value must be attached to
the documents which they attest. At
the same time, this kind of an insti-
tution might come into conflict with
the registration office. If you see
clause 8, you will find that a Notary
Public is capable of doing many things
which are done by registering officers.
It may be that so far as section 17 of
the Registration Act is concerned, the
validity of a document may not be the
same. But, all the same, such docu-
ments as do not compulsorily require
registration, will be got attested in the
same way as they are got attested be-
fore a registering officer. As between
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the two a conflict may arise. We do
not know whether, so far as evidentiary
value is concerned, the one will be
preferred to the other.

Shri Sidhva: Today, it is being done
by the Notary Public. He keeps a
register. He has his office seal.

Pandit Thakur Das Bbargava: To-
day, he deals with negotiable instru-
ments and nothing else. That is a
very small matter. .If you will kindly
refer to clause 8, he has been given
very large powers, the full implica-
tions of which are not realised by
every person. Under clause 8, the
wording is:

“Every notary may do all or any
of the following acts by virtue of
his office, namely:—

(a) verify, authenticate, certify
or attest the execution of any
instrument;”

So far as these words are cdncerned.
it is very difficult to understand the
exact implications of all that is
mentioned here:

“(b) present any promissory
note, hundi or bill of exchange
for acceptance or payment;”

That is what is done now.

“(c) note or protest the dis-
honour by non-acceptance or non-
payment of any promissory note,
hundi or bill of exchange under
the Negotiable Instruments Act,
1881;

(d) oo

(e) administer oath to or take
affidavit from any person;”

This is a very important provision.

“(f) prepare bottomry and re-
spondentia  bonds and other
mercantile documents;

(g) prepare any instrument re-
lating to movable or immovable
property situated in India;

(h) prepare and authenticate
any instrument intended to take
effect in any country outside India
in such form and language as may
conform to the law of the place
where such deed is intended to
operate;”

And further,

“({) translate, and verify the
translation of, any document, from
one language into another:”.

The effect of this legislation will be
realised only if ali the implications uf
230 P8D
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clause 9 are considered. Clause 9
debars other people . from doing tne
same work which a Notary Public is
called upon to do, so that in the future,
gven 'ghe translation will not be got
one by any other person ex
Notary Public. pe cept tne
Mr. Chairman: May I suggest, if you
look at sub-clause (2) of clause 8’,' it
is provided that no act specified in
sub-section (1) shall be deemed to bz
a notarial act except when it is done
by a Notary under his signature and
official seal. I think that would go a
long way to see that this has
evidentiary value of the highest order.

Pandit Thakur Das Bhargava: It
means that so far as his seal and
signature are concerned, they give
some evidentiary value to the docu-
ments prepared. But, if you look into
this Bill, there is no prohibition in the
matter of appointment of Notary
Public by the Government. Twenty
people may be appointed in one
district. They can appoint any num-
ber. This is juslt like the honorary
magistrates affair.

. Shri Sidhva: No; not like that.

Pandit Thakur Das Bhargava: You
are speaking with experience; I am
speaking without experience. I really
want to know. s

Dr. Ambedkar: Yoli are expressing
the fear of the unknown.

Pandit Thakur Das Bhargava: That
is -perfectly right. I do not want that
an institution like this which is sought
to be established in the whole of India
should be accepted by us-without
knowing what it is. I therefore humbly
request Dr. Ambedkar to explain these
things in the Select Committee.

‘Pr. Ambedkar: I could explain
these things in the House itself.

Pandit Thakar Das Bhargava: He
wants to bring in a new institution
which is foreign to this land, which
we had not got for all these years.

Shri Sidhva: It is not a new thing;
it is existing in the port towns.

Pandit Thakur Das Bhargava: That
ic for negotiable instruments. Dr.
Ambedkar says so and I accept his
version as better than yours.

Shri_ Sidhva: Notary Public exists
today. .

Pandit Thakur Das Bhargava: I have
myself submitted that in Madrss.
Bombay and Calcutta and in some
other places they do exist.

Dr. Ambedkar: Wherever there is
the Negotiable Instrumeants Act in
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force, the Notary Public is there. The
Negotiable Instruments Act applies
throughout the whole of India, except,
1 suppose in some Part B States. In
the Part A and Part C States, the
Negotiable Instruments Act is in force.

Pandit Thakur Das Bhargava: As
regards the Negotiable Instruments
Act, I have no quarrel. I know it
applies to the whole of India. But we
do not know how this measure will
affect the public. There was the
system of honorary magistrates or
some other persons who used to do
some work all over the land. Here
you want to do something covering the
whole of the country, something which
is quite new. So far as patronage is
concerned, the appointing authority
will be the State Governments and the
Central Government, and so it is
there. And then, some qualifications
have been prescribed. But we do not
know how these offices will work.
They will execute documents. But
will they keep copies of the docu-
ments? Unless and until you make
provisions for keeping copies, the fears
which I have given expression to now
will all arise. It is not as if I want to
raise any bogey. The fear is quite real
And I am sure lawyers all over the
land will not like this measure.

Dr. Ambedkar: Why not? This will
afford them a.supplementary occupa-
tion.

Pandit Thakur Das Bhargava: Now
every lawyer is competent to execute
documents and people go to them for
executing these _documents. But if
you make these Notaries execute the
documents, then you take away that
much of jurisdiction from the lawyers
This is not a small matter which
should be looked at from only the
lawyers’ point of view. What happens
to the general public? A person re-
quiring a document to be executed
will bave to come to a big city and
suppose the Notary charges a high fee,
he will have to pay it. This here is a
new thing you are introducing. At
Jeast let us know the full implication of
it. To bring in such a measure now
"and get it rushed through is not fair
to us. If I understand it and am con-
vinced that it is for the good of the
people, then I will certainly support it.
But till then, unless I am convinced, 1
will not touch it with a pair of tongs
even. Let us first of all know whether
it will be useful to the public or not.
From the speech of the hon. Member
I could not gather much.

Mr. Chairman: Will the hon. Mem-
ber kindly resume his seat? It is now
6-45 p.M. and further discussion on
this motion will follow tomorrow.
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IMPORT OF DATES

Mr. Chairman: Now we take up he
half-an-hour discussion of the qugstion
of which notice was given by Shri
Sidhva under Rule 46(2):

. “On a matter of public
importance arising out of answers
given on 8th August, 1951, o
Starred Question No. 50 regarding
Import of Dates.”

Shri Sidhva (Madhya Pradesh):
This discussion arises out of Starred
Quesnoq No. 50 of the 8th August on
the subject of the supply of distri-
bupqn of dates from Iraq by the Food
mm§try. Many supplementary
questions were put on that date but
satisfactory and complete answers
were not forthcoming. You, madam,
also wanted to put some questions.
The-debste reads:

_“Shrimati Durgabai: I would
like to have some information on
some important matters.

. Mr. Deputy-Speaker: On another
important matter?

Shrimati Durgabai: On this
question.

Mr. Deputy-Speaker: This has
been closed. Next question.”

The Minister stated then that much
time had been taken on the question
and that it could be discussed at the
half-an-hour discussion. I have taken
advantage of that suggestion, as I
would like to have full information on
the subject.

The transaction, as the Minister
stated, costs Rs. 56,18,333 for the dates
supplied from Iraq. I have sent my
points through the Parliament
Secretariat to the hon. Minister. I
want to know the landed cost of the
consignment of the dates. On a
supplementary question put by Sardar
Man on the 8th that question had been
partially answered. I want to know
‘whelf'ber all the dates came from Basra
in Iraq.

[MR. DEPUTY-SPEAKER in the Chair]

There are two qualities of dates
mentioned by the Minister, namely
hallowi and zahidi. Zahidi is generally
not used in India. The price of
hallowi, which is the superior quality
is Rs. 13/10 per maund and of zahidi,
which is inferior quality, the price is
Rs. 11/8. With whom was the order
placed? Was it a Government-to-
Government transaction or a contract
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was given. If so, were tenders invit-
ed? What was the market rate pre-
vailing at that time when the contract
was placed and when the consignment
arrived in Bombay? Were any efforts
me;t}e to invite tenders and if not, why
not?

I would also like to know what was
the necessity for getting these dates.
Did any State require them from the
Centre.a§ a subsidiary food for people?
The Minister said in reply to a supple-
mentary question that it was not
forced on the States. That may be
true in legal language but I want to
know whether any State requested the
Central Government on the ground
that they required these as a sub-
gtdltary food for the people of the

ate.

I want to know how much money
has actually been realised by the
various States out of the Rs. 56 lakhs
spent. What is the balance in stock?
This figure was not available on the
previous occasion. What was the loss
to the Government of India and to the
States? The Minister said in reply
to my supplementary question that 155
tons deteriorated due to rain and in
answer to a further question he also
said that there was no loss to the
Government. He said at one place
that the amount of loss was Rs. 19,000.
How does he reconcile the two state-
ments? He said that some dates were
supplied to Akola in Madhya Pradesh.
What was the reason for this loss of
Rs. 19,000 incurred by the Madhya
Pradesh Government? Was it due to
bad quality? What is the quality that
is generally supplied in Bombay?
Who gave the hon. Minister the idea
that this inferior variety known as
zahidi should be imported? 1Is it a
fact, as he himself has stated, that 90
per cent.. of the hallowi dates were
sent to the ration shops whereas only
35 per cent. of the zahidi variety were
sold. This shows that the latter
variety was not wanted. He stated
that the selling price in Bombay was
six annas a seer. On the figure of Rs.
13-10-0 he has supplied, it works out
to only Re. 0-5-3. Who has taken the
nine pies? And then on the figure of
Rs. 11-8-0 it works out to Re. 0-4-1.
Who has taken the six pies? A certain
amount of profit seems to have been
made, whereas he said that it was on
no-loss-no-profit basis. I visited the
godowns in Bombay and found that the
dates had deteriorated.- The Minister
was glad to have this information
from me and he promised to make
enquiries. Has he made enquiries and
what is the reason for the deterioration
and loss? What was the quantity in-
volved? His staff have reported that

17 AUGUST 1951

Import of Dates 844

«.the dates deteriorated due to rain
That is not correct. All the foodgrains
are discharged in Bombay during the
rainy season. The real reason is bad
quality. Without knowledge and
experience, both here and in Bombay,
they placed the order. I want te
know whether any more contract has
been entered into for supply of dates.
What is the experience of the hLon.
Minister—do people like dates as a
subsidiary food? Or is it thrust on
them? How many qualities of dates
are generally imported by merchants
and who gave the hon. Minister the
information that these two are the best
qualities? I would like to have a full
reply from the hon. Minister and if
any points remain after his reply, I
shall make them out later.

The Minister of Food and Agri-
culture (Shri K. M. Munshi): As I have
said before the Food Ministry is the
whipping boy of Parliament and what-
ever it does somebody or other must
find fault with it. (Shri Sidhva: Why
this preamble?) Preamble. for this
reason that I am going to tell you that
the suspicions, allegations and some of
the reports in the papers about the
dates deal are entirely unjustified.
Hon. Members should look back to the
situation in November or December.
The whole of our procurement had
collapsed. I made it clear to the House
that the situation was very bad and I
was afraid of there being no food in
some parts of the country. and of
famine conditions prevailing there.
The only thing was to import some
food or other which could immediately
be made available. If we had not
obtained these dates, my hon. friends
would very well have turned round. if
there was famine somewhere. and ask-
ed why we could not get food from
some country to feed the people?

Shri Sidhva: I do not believe that
dates are a subsidiary food.

Shri K. M. Munshi: The position was
that the only monopolist concessional
Iraqgi company put itself in touch with
the Government of India. There was
no other seller. Iraqi dates at that
time were cheap. Now, as I pou:xted
out the other day, the two qualities
with regard to which the transaction
took place were of fwo suverior
qualities, while the one which is
generally consumed in India, the
zahidi quality, is used as cattle feed
in Iraq. That is the position.

My hon. friend wants to know the
terms of the contract. We entered
into a contract for 25.500 long tons.
They arrived in two consignments—
one of 17,500 and the other of 8.000
tons. As regards
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price was three annas six pies per
seer, compared to the ruling price of
one rupee- of the lewer quality in
Bombay. As regards the other, it cost
us two annas nine pies per szer.
Therefore, from the business point of
view 't.‘n.Ls was an gbsolutely good
bargain in respect of much better kind
of dates than what are sold in India.

Shri Sidhva: What were the whole-
sale prices prevailing in the com-
mercial market?

Shri K. M. Munshi: The commercial
price in India was Re. one per seer.
The purchase was made from the sole
concessionnaire; it was not possible to
purchase from any other party; it had
the‘so'le monopoly of selling these two
varieties.

The name of the firm was Andrew
Weir Shipping and Trading Co. The
contract provided for inspection at
different stages. One at that end by a
very well known international firm
at Basra, called Messrs. Middle-East
Superintending Company, as regards
quality, condition and pack. Then

again there was inspection on arrival
here.

The next question my hon. friend
asked was—who wanted these dates
and why? Now, I'may tell the House
that these 25500 tons in all were
allotted to different States which were
in immediate need of providing some
kind of food to scarcity areas. It was
not a auestion of choice. The dates
were distributed according to the de-
mands of each State. Madhya Pradesh
wanted 8,000 tons. As against it, the
Centre could allot only 3.000 tons.
Bombay wanted 13.500 tons: the
Centre could allot onlv 7.000 tons.
Therefore any allegation that the
Central Government forced the dates
on the State Governments is absolutely
unfounded.

Then we come to the next point—
were the consignments infested. or
were they in a poor condition.
Now. on a complaint from the
Bombay Government special
inspectors went on an inspection
of the godowns. The fact of the
matter was that the zahidi date sellevs
in Bombay. a powerful group. found
that these dates of superior nualities
were being put by the Government on
the market at a considerably lower
price and they bad to bring down the
rices of their goods on that account.
y started a determined campaign
that the Government of India had
picked up rotten dates from Iraq. that
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all of them had been infested, that
some of them were deteriorated in
quality and that the dates were uneat-
able. This created a scare. On that
the Government of 1India got an
inspection of the dates made in Bombay
and it was found. that a very
small quantity. compared to the total
quantity received, was either infested
or had detericrated and become juicy.
I will give you the quantity. In the
first consignment, out of 17,500 tons,
only one consignment of 1,500 tons was
reported to be juicy and loosely pack-
ed. Surely in a large consignment
like this coming from Iraqg all the way
it is a very small quantity.

Then as regards the complaint that
the second consignment was un-
saleable and that the quality was very
poor, it was found that out of the
second consignment of 8,000 tons,
only eight tons. or 0.001 per cent. was
really uneatable or in an. unwarrant-
able condition. Therefore the com-
plaint that this was all rotten is en-
tirely untrue.

7P.M.

Shri Sidhva: What is the total
quantity that had deteriorated?

Shri K. M. Munshi: 1.500 tons was
juicy. You know that dates are not
foodgrains. They are soft and by
some chemical reason they may get a
little juicy. The other lot which can
be called unwarrantable—that was
eight tons out of 8,000 tons. Such a
thing would be found in any consign-
ment. All that you find when you
examine the complaints that are made
is that out of 25.500 tons the quantity
reported to have deteriorated or in
stock on the 4th August. 1951 was 313
tons. When the matter was investi-
gated it was found that the complaints
were partially untrue, and in many
respects very exaggerated.

In Bihar and in U.P. the dates were
given with rations. In Bihar in
severgl schools and other vlaces they
were given free. At that critical
moment when we had .no food this
served as some substitute food. 8o
far as dates are concerned you cannot
call’it even a subsidiary food. From
the point of view of calories and
nutritional value they are decidedly a
better food than many others to which
some of our peovle resorted in scarcity
areas. To complain about it as a sub-
sidiary food and as _sonqething con-
temptuous is really unjustified.

The whole difficulty arose because
of the campaign of intgreuted parties.
We found on _enquiry that the
merchants themselves, s 8 result of
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this campaign which they carried on,
were able to sell in February 13,000
baskets of the lower variety which
they would have had no chance of
selling but for this canard. This is
the position with regard to these dates.

My hon. friend asked me about the
loss. So far as that is concerned, one
lot was sold by the Bombay Govern-
ment. My answer that there was no
profit, no loss applied to the Govern-
ment of India. The Government of

India made no profit and made no loss
on this transaction. They just took the
price which they. paid, and com-
paratively speaking the cost was very
much lower than for dates bought
generally in the market or any food-
grain imported from outside. So far
as the Provincial Governments were
concerned, on account of the scare and
on account of some part being infest-
ed, certain stock was found unsale-
able. The attention of the Govern-
ment of India was not drawn to the
deficient quality immediately on
arrival of the goods. Only later on
they did. Then they sold it. And the
result was this. The total cost of the
dates imported into India came to
about Rs. 89,94.000. The cif. cost of
it was Rs. 56°18 lakhs. After adding
the customs duty, port wharfage, handl-
ing and other miscellaneous expenses
it approximately came to roughly Rs.
90 lakhs. Out of that the loss amount-
ed to Rs. seven lakhs of rupees. This
Rs. seven lakhs is shared by the
Sovernment of Madhya Pradesh and
Bombay. The share of Madhya
Pradesh was Rs. 4'8 lakhs and Bombay
suffered a loss of Rs. 2:2 lakhs. As
regards Madhya Pradesh Government
if they had taken timely action. this
loss would have been saved.

Shri Sidhva: What is the meaning
of ‘timely action’?

Shri K. M. Munshi: When they
found that the dates could not be sold.
if they had told us, we would hava
taken them back and given them to
other States which were anxious to
get them.( Interruption.) I am speak-
ing on behalf of the Government of
India. If they had taken action
immediately on their arrival and said
that they are not able to dispose cf
them, we could have given possibly
them to other States. When the
Madhya Pradesh Government wrote to
the Centre it could not sell on its own
account (Interruption.) The question
may be addressed to the Madhya
Pradesh Government.

Shni Sidhva: Am I to undertand that
the Bombay Government and the
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Madhya Pradesh Government did not
write that the quality was inferior?

Shri K. M. Munshi: The Bombay
Government informed the Regional
Food Commissioner that some part
was inferior and some part was
infested. On that a detailed inquiry
was made and it was found that their
complaint was not justified...

_ Shri .Sid!)va: The Peoples’ complaint
is not justified and the Government of
Bombay also is not justified. :

Shri K."M. Munshi: It is not -
fault. AN I could do -is tonom:!"(z
}ng::lne: by prgper, authorized people.

not go and eat all the 4 -
self and verify... ates my

Shri Sidhva: That i i
matior. at is a different

Shri K. M. Munshi: The point. how-
ever, is that a large part ofpthis ‘25,05370
tons went to supply food to peovle at
a time when they were short of food
in certain parts of the country and.
therefore, the whole transaction was a
very good transaction. We got the
food at a time when we had not got it.
The htﬂe.loss_ suffered could have been
avoided if timely action had been
taken at the proper time. But un-

fortunately an
toriunal y stick is good enough

Shri Sidhva: There is a-loss of ru
seven lakhs according to your gsve:
figure. Do you consider that rupees
seven lakhs is a negligible amount?

Shri K. M. Munshi: What is the

:«Central Ministry to do about it?

Skl Sidhva: You say it w
(C; ntral Gt;vemment. The ”B.;g:\!::s
overnment says that it i ior
Who is to be believed? o TeTicr:

Shri K. M. Munshi: Do not beli
either and sit quiet. ) But i ask
me. I say, believe me. t it you ask

. That is how the position stands. It
Is very easy to say after the event
after we tide over the crisis why we
did not do this or that. We must
rerx)emt{er that it was a good trang-
action; it was a cheap transaction; and
it was a very helpful transaction. No ,
doubt in a Government affair where
Government  business runs into
hundreds of crores. you must remem-
ber that there is some wastage here
and there. If no wastage has to be
increased you must be prepared to
stop your control system and not
undertake the feeding of the peopie‘
in the country and tell the merchants
to sell gaod dates and charge what-
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ever they !ike. If you have to save a
bad situation promptly you must do
your best.

Shri Sidhva: My question has not
been answered. I asked what is the
total amount realized by all States out
of this Rs. 89 lakhs because this will
give us really an indication of the loss
involved

Shri K. M. Munshi: Whatever
quantity was required by the States
was given to them on their account.
The Government of India only gave a
subsidy of Rs. 12 lakhs in order that
the dates may be distributed free in
some parts of Bihar and other places
where there were very difficult
conditions. That is one item. As
regards the Rs. 80 or 90 lakhs, so far
as the Government of India is concern-
ed, the full amount has to be taken
from the States.

Mr. Deputy-Speaker: The hon. Mem-
ber wants that the hon. Minister may
gather any information as to how far
the States have been able to realise.

Shri K. M. Munshi: Seven lakhs is
the loss up to now; and the States have
got in stock 313 tons.

Shri Sidhva: Seven lakhs is the
loss; 12 lakhs is the subsidy, accord-
ing to him, which was given for free
distribution. That means 19 lakhs.
Am 1 correct?

Mr. Deputy-Speaker: Seven lakhs is
the loss. Twelve lakhs is not a loss.
What is the good of arguing. How ran
12 lakhs be a loss? The poorer secticn
of the community has eaten it. That
is no loss. Therefore seven lakhs is
the total loss borne by the Central
Government or the Provincial Govern-
ments.

Shri Sidhva: According to the hon.
Minister.

Mr. Deputy-Speaker: According to
whom does the hon. Member want?

Shri Sidhva: I wanted to know.. ...

Mr. Deputy-Speaker: He put a
question to the hon. Minister. Accord-
ing to the hon. Minister that is the
loss. Who else is to come into the
picture? }

Shri Sidhva: I wanted to know what
was realised by the State Govern-
ments.

Mr.* Deputy-Speaker:
mipus seven,

Eighty-nine
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Shri Sidhva: The hon. Minister does
not say that.

Mr. Deputy-Speaker: It is a matter
of inference

Dr. Deshmukh (Madhya Pradesh):
On hearing the explanation, I think
my hon. friend deserves congratulation
for the action he has taken in import-
ing these dates. We can visualise the
circumstances under  which this was
done. I think for these dates we are
really indebted to him as well as to
the Iraqgi people who gave these dates
to us at such low prices. I want to
ask two questions. The first question
is, what was the quantity on which
this loss of Rs. 4'8 lakhs was caused to
the Madhya Pradesh Government and
what was the quantity on which this
loss of Rs. 2-2 lakhs was caused to the
Bombay Government? What was
actually done with the dates on which
this loss was sustained? And also, if
there is any truth in the fact that so
far as Bombay is concerned, a good
deal of these dates were utilised for
illicit distillation. That is the allega-
tion made. I would like my hon. friend
to answer these three questions.

Shri K. M. Munshi: I will give the
facts. Sc far as Bombay is concerned,
it wanted 13,500 tons. The Centre
gave them 7,000 tons. We could not give
all that trey wanted. It has already
disposed of 6.800 tons. This includes
a part of the stock which they have
sold and i respect of which they have
suffered a loss. I have not got the
exact figure. The quantity lying with
the State on 4th August, 1951 is only
155 tons. This is the position so far
as Bombay is concerned. This is the
loss which it has suffered, except 155
tons. .

Then, coming to Madhya Pradesh,..
Shri Sidhva: What about distillation?

Shri K. M. Munshi: They have 155
tons still.

Shri Sidhva: What about illicit
distillation? What is the amount
recovered from that?

Shri K. M. Munshi: Bombay will re-
cover the whole amount, whatever
the price. That is a matter of calcula-
tion. You are a better mathematician
than I am.

Mr. Deputy-Speaker: This i{s in
answer to the question of Mr. Sidhva
as to what amount was realised hy
the State Governments. Dr. Deshmukh
has put a guestion as to how much of
this quantity consumed by the public
1v_vas used for illicit distillation of
Havor,
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Shri K. M. Munshi: I am sorry, I did
not cateh it. I am quite willing that
the hon. Member should go there and
make a special enquiry if the Ministry
permits him to do that.

Mr. Deputy-Speaker: In this stock
given by the Central Government, has
any portion been utilised for illicit
distillation? All that he wants to know
is, now that prohibition is introduced
in all these places, whether any portion
has been utilised for illicit distillation.

Shri K. M. Munshi: 1t is not correct
for me to guess things.

Pandit Thakur Ras Bhargava
(Punjab): A great amount of money
must have been realised by the people
who used the 8ates for illicit distilla-
tion. That should be taken into
account in deciding the loss.

Mr. Deputy-Speaker: There is the
question of black-marketing.

Dr. Deshmukh: Distillation may be
left out. I want figures for Madhya
Pradesh.
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Shri K. M. Munshi: May I give the
figures? :

Mr. Deputy-Speaker: Already, half-
an-hour is over. All right, the House
is prepared to sit a minute more.

Shri K. M. Munshi: Eight thousand
tons demanded; three thousand tons
allotted. Quantity disposed of by the
State 1.668 tons; they have got in stock
on 4th August, 1951, 1,524 tons. The
Joss sustained by them is Rs. 4,82,500

Mr. Deputy-Speaker: Before the
House adjourns, I want to say that
the hon. Minister of States, Shri
Gopalaswami Ayyangar, wanted me to
inform the House that certain amend-
ments had been suggested to the
Government of Part C States Bill
which would be brought before the
House on Tuesday. So that sufficient,
time may be given to hon. Members, he
says these amendments will be sent to
hon. Members to-morrow night.

The House then adjourned till Half
Past Eight of the Clock on Saturday,
the 18th August, 1951.





